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"RA No. { oA »
" op N (oA ) .
] S
- ,K/L@c MM _ Larcarcsv. .. - . APPLICANT(S)_ . _
. VERSUS . .
S e Ve RESPONPENI(S)_ .. ~
b‘.' /§Z%[»{éinmézéwjj2@2§:4QgéQ(;}.echdvccwte for the applicant.
- . - r-'( ) .
- MNr, P K Tiaree. Ny, S Sakardv .
n /4’Z§i22£?~v—
; ,Zszla‘uvwo, L4 (QZngpﬁgziayv,Adwocata for the Respondents.
4
L
¥ e e ——————
‘e.g 77 Tgffice lo#es - - - S T T L - Pouptis Onderd -
. A . ! BRI
™ et o éo i “
) -0 N ) '7.6.96 Mr. P.K. Tiwari for the applicant. N
o %Q ; . Mr. G.Sarma, Addl. C.G.s.C. for the
rgla dppication to ' o o
s .. oo " respondents.
Form and within tmé , : -‘ ps N
#. F, of Rs. 50/- : -‘ 3
4eposited vide o ; Mr. Tiwari moves this application on
. :'PQ'BD NOw i .q | . . Dbehalf of the applicant. Heard counsel
- L“;.i:ﬂéd - ) I - ] ] R e
oo adh o f , of the parties for admission. Perused
%2 3 . the contents of the application and~
o ::i;%éﬁé et z : relief sought for. The application ie
. \qy/'ﬁ*%' i Le e e s ¢ admitted. Issue notice on the .
* ¥ \ . . .
nre . © . s B % respondents by registered post. Weitten
(27— 1} £ . t : .
T e ' v 1 . statement within six weeks. , 1
N B Ny, ' 1 { ‘
: /1 0 i é' 76 ) T 1 { .
. M ) : . J
v, - e . i . List on 22.7.96 for written statement
) ot =~ o .® [
. /;‘4;¢;: ¢ L(&Q1ALLV qlf 5£ZL—. ) ) and further orders.
L ' - . § 1 .
s /DW“"W ~ / ¥ é* 7( oot *  Heard Mr. Tiwari on the interim x<7lef
. . R 1 ) ’
N ,‘4. ‘ /V ; 9 % / q/{ : . prayer. The prayer as prayed for cannoty
. - AR ' pe granted. However the respondernts are

, directed to keep vacant one post of
L.D.C. till further order.

<

Member (J) Membar(A)

trd



15.7.96
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19-7=~96

é.a. 85/92‘
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'Vide order of today 'in M.P.96/96
(0.A85/96) applicant has been allowed to
mage the amendment as prayed for in the i
M.P. Consolidated amendment application
to be filed before 19.7.96.

List for order on consolidated’
amendment application on 19.7.1996. *

L2
-y
» 0

P

Learned counsel MriB.K.Sharma ‘for
the applicant. Learned Ade}.g.c.s.c.~ufr6v
Sarma for the respondents. ' |

Consolidated amendment application '
has been made and copies thereof have been
submitted, Copies of the same to be

‘ served on the respondents. List for writte

en statement and further order on 22=7-96
as originally fixed on request of learned |
AddloCoGoSoC‘ ’ ”

'\

Mr.B.K.Sharma submite for interim
relief order. Mr.G.Sarma opposes grant of
interim prayer. Heard counsels ¥ both :
sides. Interim order as prayed for cannot -
be granted. Further, it is ordered that thg
interim order dated 7-6-96 directing the
respondents to keep vacant one post of
LDC till further order shall continue until
furthérforder. The applicant had served in
the office of the respondents for a long
time and he may be in financial distress
due to loss of his job. Keeping these in
view, the respondents may, at their own
discretion, consider to appoiﬁt the appli-
cant as LDC in the office of the respondent
Noe«3 on purely temporary adhoc basis with
clear understanding that such appointment,
if made, will not confer any right or
future benefits whatever to the applicant
and it will be without prejudice to the
rights and contentions of the parties in

this original application.

g J&L,- (I
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0uAe85/96 |
22=T7=96 Learned Addl;oCoGoSoCo MroGoSama

for the respondenfs seeks four weeks
time to file written statement.

List for writtem statement and
further order on 19-8-96,

| IO S\
N o 1m Membér
, | k;f{\vqe‘ R

19«8=96 Learned counsel Mr.5.5arma for

the applicant. Learned A3ALeCeGeSCe
Mr.G.Sarma for the respondents. Mr.G. _-
Sarma has submitted written statement
to-day and copy has been served on
counsel of the applicant. Case is ready

for hearinge
List for hearing on 18-9-96.

o lm | 7‘ er
Lo -8 b o7 -
)3 . b
5 AL e | |

‘ o
w14;79
&J{» T} /q 18 9.96 Mr. G.Sarma, Addl.C.G.S.C. for the I
'\ Q?’ 1 o) —— \'7/0, : .respondents. ' o
~ List for hearin 16 ‘
— ' : g on 16.10.96. o
Qgrve.;\,\o A TR | é@” o
o_x\w\ﬁ}- ' | J'\"
. . o Merb -~
\m~ ember '
'L{\\E . " trd

s 16.10.96 Learned Addl. C.G.S.C. Mr G. Sarma
for the respondents. List for hearing on 3.12.96

by_

Memmber
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\ L 0.A. No. 85'of 1996
_ e | -
— | . 5297 Let the case be listed on 28.2.97
. -7 = . .for hering.
L - — * ’~’ %L '.
Member Vice-Chairman
nkm
i
\ - . s . & P : ,' .
- . ) 28.2.97 Place the case on 14.3.97 alongwith O
N - - - . : e
}Nag\u P P 221 of 91 for hearing.

(0-6-9¢ % 20-2-7C

'2) S%—Lf-ﬂ@é' Member Vice~Chairr
TONOEXN ¢ e/A,-L{ g.e//wl .
e ﬂ-ﬂ?&u Y, VI ‘ ! trd
, A, G - )
*}/}\Z W Z) P [}fb i Iff
\‘L ’ "N 6 af) 14.3.97 'Ol’; the request of the learned co_u
;‘; Wt ’> for the parties this case be listed for bhea
o e on 3.4.97. :
— . o
- D) - ﬁ QL
( e e bR ,
\tl.J/ iW - MemBbor Vice-Chair
{ . R nkm
T ‘;\//
o N2
. 4 . e
[ 3=4-87 Mr.>,%arma counsel for the appl:
. b and Mr.G.8arma AGdl.C.G.S.C. for the
. L -
*’(;"575; v%/-, 4—/"" A) respondents are present. !
ng ~ List for hearing on 8-5-976/‘/
ZID
Lol — . 7 g A {7
< 3 - 91 Member Vice-Chdirma
Mumme’ 0F appsanasen in
i \edd bg MAS G Shermt %}‘ '
" w?
Addl. C o .g.c |
8.5.97 Left over. List on 10.6.97 for
(\9(} Qx hearing.
~ %’78. ' g .
o Membe Vi ce o
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0.A.No.85/96 o

7.7.97 It is submitted by the learned

counsel for the parties that the case is ready
. for. -hearing. List it for hearing on 12.8.97.

Member : Vice-Chairman
?@ o , nkm .

\ 1% (gq/ »

'12-8",97 | biViSiOn Bench is not sitting.
. - C . Let this case be listed for héaring
I R SO |
o7s - |
¢ Vice~Chairman
;5{\\% ;\-K .
.
\ . N

Vice=-Chairman
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O.A. 85/96 V r "
115.1.98 Let the case be llsted for
| hearing on 1.4.1998, ’
Member Vice-Chairmar
P9
1-4-98 Case is ready for hearing.

£

List for hearing on 26-~5-98.
é&ng <£§<:Jélz/”/’
Member Vice-“hairman

1m

o

Jesat Adfmd W et
n)’l M.'\‘_ N
5= Heoard in Darxt, Qosoc o ig

adjournad till S-6-98,

I"\
S BT ORDER

/m!

b be ﬂcéfd /W
_@24

On the prayer of Mr G.Sarma,learned
Add1.C.G.S.C the case is adjourned till
16.6.98. Mr B.K.Sharma, learned counsel
for the applicant has nc objecticn.

b b
vicd=Chaffman

Member

R\ /@’7 oreb~
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Notes of the Reglstr,y Bate | Qrder of thea Tnbunalw &
5 ' .
18.6.98' We have heard Mr B.K. Sharma, learned
counsel for the applicant at some length.
At ﬁhis stage he prays for a short
adjournment to get some more
instructions. Prayer allowed. The case
is adjourned till 22.6.98.
i )
,/’
, ~J
Member Vice-Ch@irman
nkm
: ' ~
22.6.98 Mr S.tSafma, learned counsel for
17 C / Ly e {f It D& thefappllcaqt once again prays for time
LV?S. g )”v to 'receive | instructions. List it on
ﬂ ;71.7.98. :
1, . , 1
701L : -, !
. éﬂﬁ ‘ %
ZVV”J~ | ! é%//— é
avﬁ: V/QQ ' A Member i Vice-Chairman
o nkm j
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12.8.98}
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At the instance of the applicant

certain docﬁments were called for. Mr
S.ali,learned Sr.C.G.S.C submits that
the rGSpondénts have not been able to
produce the documents and he prays for
some time. Accordingly two weeks further
time is graﬂted to produce the docuusents.

Mr S Sarma, learned counsel for the
iapplicant has no objection.

List on 12.8.98 for hearlﬁg,

Member
; The 4th respondent— Staff
Selection Commission, is not present.
relevant records with the Staff

The
] . s
Selection Commission have also not been

These are very important

prdduced.

necessary for the purpose of

~

records,

- [
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"_Notes of the Registry

“'Pate

A @t@et of the' “Fribunal

S ,

7 »
Furnish a copy of this
Addl.

to enable'him'to

crder to Mr G. Sarma,
C:G.S.C.,
. take proper staps.

-

By Ordéiﬁﬁ;;; .

’P“;QX; qn 'AQECtTF
e Y

ofs BRAR
L3¢

’\,;M %B'Nl %rkk’:,g’ﬁ7
C L g,

Mumo Sk Oppreumec

12.8.98

Pg

proper adjudication of the matter. Issue
Staff

directing him to

notice to the Regional Director,
Selection Commission,
appear before this Tribunal with all the
‘records to the
of

regularisation

relevant relating

selection for

the applicant-
the post of Lower
Division Clerk held on 23.1.1991. The

Registrar shall get this notice sereved

in

through a special messenger from the
office of this Tribunal. Besides Mr G.
learned Addl. C.G.S.C., who filed
the written statement on behalf of all
the

take

Sarma,

respondénts is also
up- the

Selection Commission.

requested to
matter with the Staff
shall make

the Regional

Office

copy
Staff Selection Commlss1on during

endeavour to

H

serve on Director,

the

'icourse of the day.

LlSt 1t on 18.8. 98

t
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Vice-Chairman

ﬁb 0,
A~ o Doy
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On the prayer of Mr S.Ali,learned
Sr.C.G.S.C the case is adjourned to

24.;.98 for hearing. <

Mehber

f?ﬁnaowkvf

Vice-Chairman
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.O«A. 85/96

A

;thes of the Registry Dmte". Order of t’hé; Tribunal 1 -
b)/f jv) MQ\UB Py .24_.8..9?_ On the prayer of Mr. U.K.Nair.learned '
y MR - R | counsel on behalf of Mr B.K.Sharma the ‘-~
/&‘ff . .case is adjourned to 28.8.98.The respon- .
”g;‘{{ v | dents shall produce the rules by that '
' .day. If no rules are produced the ‘I'ribu;)a“
. . j=1 willpx proceed to hear the matter e
- i without the rules and deliver judgment. -
‘.i‘k/ \'
g Member - Vice-Chairman
pPg "
. ’e‘#/
é‘( LD r v ‘ ¢ /(é- /-j\’? - ?f'
s Ao BT 288 W L A o)
o fespts S B
o e
’@\ﬂ  15.9.98} . Mr S. Sarma has made a mention
that Mr B.K. Sharma who is in charge
of this case is indisposed and is
: 2 'unable to attend = court today.
#;‘2:> Therefore, he prays. for two weeks
Kﬁfﬁ /JL, b—" adjournment. Prayer allowed. List it
on 3.11.98.
ol
Member Vice-Chairman’
, ! trd
o b 3.11.98] Divisicn Bench is not available.
IA')'/$ /SN Y. év Lo List on 26.11.98 for hearing.
¢ L] . . .
o N | |
2 - Member
7% =
7= /2702 .
/’:/C/jﬂ{//[ﬂ b 26°11°9£f Division Bench is not available,
I/J%‘WS/~ s List on 8.12.98 for hearing.
L ,
D{Lg 0{{ By Order
PR B3 220\




Qo 0.A.85/96 . _-;V_
Notes of the Registry . | : Date « ., Order of the Tribunal B
Mr.G.Sarma learned Addl.C.G.S.Cs On

\w»,

8-12-98

i

im

v

11

28.12.98

nkm

gﬁﬁﬂ\“

behalf of Mr.S.Ali, prays for adjourn=-

ment of this case on the ground that
MroAli is indisposed. Mr.J.Le.Sarkar

léarned counsel appearing on behalf of

4 the applicant has no objection. Prayer
{- is allowed,
P List on 28-12-98 for hearinge.

b L

Membe ¥ice~Chai an

©n the prayer cf Mr G.Sarma,leérned
Addl.C.G.S.C the case is adjourned to
5.1.99. ?

(o

Meﬁber

vide=Chairman

L) A 7 /79
LfFovtn s B
. 6&\/\/7_,
’.@_’
f We have heard Mr B.K. Sharma,
leafﬁed* counsel for the applicant at

s&me length. We have also heard Mr B.C.
Pathak, learned Addl. C.G.S.C. During
the argument we £find that
the the Staff

Commission and other relevant records

course of

records of Selection

areqneéeésary. In fact, earlier notices
had the

Dﬁrector, Staff Selection Commission.
Mr Pathak,

been issued to

Regional
therefore, prays for a short
Let this
case be listed on 11.1.99 for further

adjournment. Prayer allowed.

hearing.

Member Vice-Chairman

fhi-a9 (%”flfvv~ ‘

\ors o o



/f\" .2 AJSIT « 9_!1( o280
o 285737 7°
wArE :

Ql) Al 85—f‘76 '!ll

L
[l

12 -i-a4 Jﬁrﬁjw S R R
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21.1.99 Heard counsel for the parties.Hearing

concluded. Judgment delivered in open
Court, kept in separate sheets.
The application is allowed. No costs ¥

| %
Mék

Vice-Chairman



ENTRAL ADMINI“"‘RA”‘IVJ TRIBUNAL
(‘U;-.AnATI BENCH ¢! :CGUWAHATI=5,.

O.A.No. 85 of 1996.

DATE OF DuCISION.,?}.},}???f....n .
i Shri Bharat Barman (PETIT TONER(S)

T ACII T S SR AT, ¥ e v e S aat: meroe

1

S/Shri B.K.Sharma, S.Sarma.

TN AT I T AL L Y5 ST S UG TG T S RIS WL I N T WS MUY SR T 3 AR e i R DReIEE M A Rt

ADVOCATE TroR THE
PETITIONLR(S)

VERSUS
___Union of India & Ors.  RESPOHDLNT(S)
S/Shri A.Deb ROY,Sr.C.G.5.C & - ADVOCATE FOR THE

- . B.C.Pathak, Addl1.C.G.S.C. : " RESPCONDENTS .

THE HON'BLE JUSTICE SHRI D.N.BARUAH, VICE CHAIRMAN.
TED HON'BLE SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER.
le Whether Reporters of local papers may ¢ allowed to
see the Judgment 7
2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy
of the judgment ?

4. Whether the Judgmeént is to be circulated to the ether
Benches ? e

Judgnent delivered by Hon'ble ' Vice-Chairman .

L ' ' 5 %M



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
original Application No. 85 of 1996.

Date of Order : This the 21st Déy‘of January,1999.

- Justice D.N.Béruah. Vice-Chairman .

shri G.L.Sanglyine, Administrative Member;‘

Shri Bharat Barman,

LDC-Cum-Typist in the

office of the Small Industries

Service Institute, -

Bamunimaidan, Guwahati-21. « « « Applicant.

By Advocate S/Shri B.K.Sharma, S.Sarma. N
. 3
- Versus =

1. Union of -India,
represented by the Secretary,.
Ministry of Industries, '
Nirman Bhawan, New Delhi-11.

2. The Development Commissioner,
Small Scale Industries,
Ministry of Industry,

Nirman Bhawan, New Delhi.

3. The Director;
' Small Industries Service Institute,
Bamunimaidan, Guwahati-21. '

4. The Regional Director (NER)
Staff Selection Commission,
Nabagraha Road, Chenikuthi,
Guwahati-3. o . ~« « « Respondents.

By Advocate S/Shri A.Deb ROy, Sr.C.G.S5.C &
'BOCOPathak. Addl .COGOS‘CI

 BARUAH J.(V.C)

In this application the applicant has challenged’
Annexure Ix-A order dated 17.5.1991, Annexure-XIII Memoran-
dum datedr30/31-10-1991 and Annexure-XIX letter dated |
17.4.1996 and also Annexure-XX Memorandum dated 10.6.1996.
The appliCaht‘was appéinted Clerk-cum-Typist on adhoc basis
for a fixed period on being selected by the Departmental
Promotion Committee by Annexure-1 order dated 12.4.1989.

contd..2
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I
A , .
Immediately after the appointment the applicant appeared

before the .Staff Selection Commission (SSC for short) for

~direct recruitment alongwith cther candidates from open

market. He passed the written test but failed in the typing
test as a result he was unsuccessful in the selection.
Thereafﬁer by Annexure;3 representation dated 16.10.1990 the
applicant applied to the Director, small Industfies Service
Institute (for shert SISI), Guwahati intimating his intention
to appear in the quarterly type writing examination cenducted’
by SsC and requested the Director to forward his application
to the SSC. He made it clear in that application that quarterly
type writing examination was for temporaryfadhoc candidates.
The application was forwarded to the SSC and in due course he
appeared in.the quarterly type writing test and came out
euccessful in the test. But he was not appointed to the pest
of LDC. He submitted several representations. However not a
single represehtation'was disposed of. Having not disposed

of his representations he fiied 0.A.No. 221/91 before this
Tribunel. The said 0.A.221/91 Waeqdisposed cf b§ this Tribunal

~

by order dated 15.9.1995 directing the respondents to consider

- the matter afresh in the light cf the observations made in

that order. Thereafter the matter was considered by the
respcndents and the entire matter was disposed of by Annexure-

XIX letter dated 17.4.1996 issued by the Deputy Director(Admn.)

"of the office of the Develcopment Commissioner, Small Scale

Industries addressed tc the Director, SISI, Guwahati. In the
said letter it was observed as follows :-—

"In pursuance of the directive of the
Hon'ble CAT Guwahati Bench vide judg-
ment dated 15.9.95 the competent
authority has considered afresh the
request of Shri Barman for regulari-
sation in the grade of 1LDC. It has
been decided that on consideration

cf the provisicns regarding rules

and procedures of recruitment to the

contd. .3
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~

post of LDC. Shri Barman is nct eligible
for regular appointment as LDC. Shri
Barman's services may therefore be

" terminated on vacation of the stay

Order granted by the Hon'ble CAT

Gauhati Bench. « « « « o o« o"

Pufsuant to the Annexure-XIX the 1oqa1 office issuved a

Memorandum dated 10.6.1996 terminating the services of

the applicant. Hence the present application.

2. In due course the respondents have filed written

statement. In the written statement it has been stated

that the appointment tc the post of LDC in all Central

Government offices are keimg made by candidates sponsored

by SSC against regular vacancies. But the applicant was

appcinted to the post of Clerk-cum-Typist for specific

work ‘census of small scale Industries’ on temporary basis

for a specific pgriod through local Bwployment Exchange

as per directions from the office of the Development Commi-

ssioner, SSI. It ié further stated in the written statement

. as follows :=

". « « « « :we may not have objection to
recommend his application to the Staff
Selecticn Commission to appear for test/
typing speed as a departmental candi-
date' and the office cn gocod faith,
forwarded his agpplication. But he had
never mentioned here that he is appea-
ring only in type-writing test. Had he
ever mentioned the real fact, his
application would not have been forwar-
ded to Staff Selection Commission.Thus
he had misled the respondents."

Again in para 7 of the written statement the respondents

have stated as under :-

"+ o« o o o o the applicant completed
1¥2 years of service as Clerk-cum-
Typist under the Census Scheme. It
is a fact, this Institute gave sympa-
thetic consideration to accommodate
the applicant against the existing
vacant post of LDC. But Development
Commissioner (SSI), New Delhi informed
vide letter No.C-18013/13/91-A(NG)
dated 17 .4.96 (Annexure R-VI) that
"the competent authority has conside-
red afresh the request of Shri Barman
for reqularisation in the grade of

contd..4



LDC. It has been decided that on considera-
tion of the provisions regarding rules

- and procedures of recruitment to the
post of LDC, Shri Bharat Barman is not
eligible for regular appointment as LDC.
Shri Barman's services may, therefore,
be terminated on vacation cf the Stay
Order granted by the Hon'‘ble CAT, Guwahati
Bench." :

In the written statement it has also been stated that the
quartérly type writing test was meant for departmental
candidates who had been appointed on compassionate ground

or by promoticn.from Group D post. As the applicant belonged
to neither of the above categories, he was not eligible to
appear in the quarterly examination. Therefore'the applicant

could not be regularised in the post.

3. We have heard Mr S.Sarma, learned counsel for the
applicanﬁ and Mr A.Deb Roy, learned Sr.C.G.S.C and Mr B.C.
Pathak, léarned Addl1.C.G.S.C for the respondents. Mr Sarma
submits. before us that the éuthority completely ignored

the provisions of the‘officeIﬁemorandum‘which is evident
and apparent frdm the materials available in the record. .
Mr Sarma submits that it.iéAtrue that recruitment made for
regular appointment from the open market, candicates are
required'to pass two parts of the examination namely,
written and typing test. Learned counsel also submits that
the applicant when he appeared in the SSC examinaticn for
regular appointment tc LDC he came ocut successfuliin the
written test and falled in the £Yping test. Therefore he
was not selected for regular appointment . However, Mr Sarma
has emphasised that the applicant is not claiming regular
éppointment from open market on the basis of SSC examination.
He is claiming his right to get hig service regularised

as per "the quarterly type writing examination” conducted

by the SSC. Mr Sarma further submits that the authority

A
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has completely ccnfused the maﬁter by linking regular SSC
examination with"the quarterly type writing examination®
condhcted by the SSC. SSC examination. from open market
cendidates is for direct recruitment‘only. The applicant
ciaime that he being a departmental candidate he is entitled
to appear in the quarterly examination and in fact he
applied to the authorities to that effect to appear before
the qﬁarterly exemination to be held in the month cf
December, 1990 for temporary/adhoc departmental candidates.
 Learned coonsel eubmirs that the applicant claimed to be

a departmental candidate as he was aitemporary employee but
in fact this facility is available to adhoc employees also.
_Mr Sarma has drawn our attention to the dec1sion of this
Tribunal in O.A.N0.221/91. In para 14 of the said judgment
‘this Tribunal had quoted a portion of the letter to indicate
that this quarterly type test is applicable to the adhoc

' employees also. This letter was annexed by the reSpondehts
themselves in Annexure-N of their Misc.Petition Nb61173/9%: "¢
| {in-07A3221/91) filed before this Tribunal. From this letter
it is abundantly clear that the quarterly type writing test
conducted by the SSC is applicable to the adhoo employees.
Mr Sarme submits that there is nc doubt that the applicant
was an adhoc employee and therefore he was entitled to get
the benefit of this quarterly type writing test. It is |
further argued that only because of this, the authority
forwarded his application to the‘Séc. Mr Deb Roy also very.
candidly and fairly has admitted that this Annexure-N letter
to M.P.173/91 was filed by the respondents themselves and
therefore there is.no point in dispute about the contents
of the said letter. Learned Addl.C.G.S.C Mr B.C.Pathak has
filed a letter dated 10.12.1991 written by the Regional
Director. 'SSC to the Director. SIsi. This letter shows that

was
refusal to select the appllcantéon the ground that he was

XEL’/ contd..b6
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not an employee appointed on combassionate ground or promoted
from Group:D post. Considering the sgbmissions of the learned
counsel for the parties we are of the opinion that the

contents of Annexure-N to the Misc.petition No.173/91'isv
somewhat different ffom the stanﬁ taken in the written

statémént of the respondents. Later portion of the said {

letter cohfirms the -same . That being the position, we are

.,_ﬂ i

of the opinion £hét the applicant being an adhoc employee is
entitled tc appear in the quarterlf type writing test and.

if he came out successful in the test he is entitled to get
regularisétion. As the applicant had already come out success-~
ful in the quarterly t§pe writing test he is entitled to

be regularised.

4. Accordingly we quésh and set aside Annexure IX-A

dated 17.5.1991, Annexure-xIII dated 30/31-10-1991, Annexure
XIX dated 17.4.1996 and Annexure-xx.dated 10.6.1996 and 4 i
direct the»respondents to regularise the service of the |
applicant in the post of tower Division Clerk within 2 Tr

months from the date of receipt copy of this order.

The application is allowed. No order as tb costs. o

( D.N.BARUAH )
VICE CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ¢ sGUWAHATI BENCH f‘

//’ |
0. No. XK of 1996

, BETWEEN
Shri Bharat Barman ' ¢§
LDC-Cum=Typist in the ¢ aE?
O0ffice of the Small Industries :
Service Institute, %E

2
N

Bamunimaidan,Guuwahati=21.
oee Eglicant

. . ..~ ‘AND ‘
o L . L g =
1. Union of India,represented by )
the Secretary, Ministry of Industry, o |
* Nirman Bhawan, New Delhi-11. ££6°

The Development Commissioner
24 Smgll Sca-gsglndug@riggtone ’
Ministry of Industry, '

_ Nirman Bhawan, New Delhi=11.

3. The Director, |
" gmall Industries Service Institute,
_ Bamunimaidan, Guwahati=21.

4. The Regional Director(NER),
Staff Selection Commission,
Nabagraha Read, Cenikuthi,
Guuah ati-3 . '

+++ Respondents

DETAILS OF APPLICATION

1. Particul,rs of the order against which
“the application in made ¢

The application is directed against none
registration of the service of the applicant and termina-
tion of his service vide Memo.No.A.11013/1/88/4432 dated
' 30/31-10=91 and communication under No.18013/13/91-A(NC)
dated 17.4.96. |

"The application is also dirscted.against

the‘memorandum_No,c-14014/10/91/852 dated 10.6.96

purporatedly terminating the sereices of the applicant™.

2 Jufisdiction of the Tribunal

‘The applicant declares that the subject
matter of the,brder against which the wanys redressal is

uithin the jurisdiction of the Tribunall

Contdee2
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3. LIMITATION ¢ *

The applicant further declare that the appiic~
ation is within the limitation period prescribed under

section 21 of the Administrative Tribunals Act,1985.

4. FACTS OF THE CASE 3

i) " That the applicant is a citizen of India and
permanent resident of Assam and as such, he is entitled to
all the rights and protections guranteed by the Constitution

of India.

ii) That the applicant hails from a very poor family
and his family members are dependent on his meagre income.
Due to his poverty, he could not prosecute his further study

after passing the PQU. (Arts) Examination.

iii) That the applicant entered intc the services of
the 9mall LndUStfias Services institute(SISI) under the
Ministry qf,Industrias at Bamunimaidan,Guuahati~21 as
Clerk-Cum=-Typist by an order No.A.11013(1)/88 dated 12,4489,
Initially the applicant was given a consolidated pay of
% .850/- per month. However, lateron by an order NoeA.11013
(1)/8 dated 2.8.89 his pay was fixed at fs.950/~ in the
scale of fs. 950-20~1150-EB=25=1500/~p.m+ The said eorder
was issued in terms of order No.16/3/85-Stat dated 26.11.88
stated to be issued from the 0ffice of the Respondem: No.z.
However, the copy oF the same was not given to the
applicant. It will be pertinent to mention here that the
appointment of the épplicant was preceded by a selection
from amongstthe candidates sponsored by the Employment
Exchanges Many candidates appeared in the selectlon. The
applicant could get his appointment after due selectione

Copies of the order dated 12489 and 2.8.89

are annexed herewith as ANNEXURE-I and II

respectively.
Contd..3.
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iv) That eversince the appointment of the applicant,

as aforesaid, he haS‘begn serving as such to the satisfac=-
tion of all concerned and at no point of time, he was ever
communicated with any adverse remarke The applicanﬁ having
come tb know from the office of the respondent~No.'4 that
the Central Governmant employees who have been working on
temporary basis could appear in the selection conducted by
Staff Selection Commission(SSC} for regularisation of their
services , submitted on application dated 16.1G.50 to the
respondent No.3 making a request to him to forward his
application to the respondent Noe4 to avail such chance.
Accordingly, his application was forwarded to the office of

the respondent No.4 with the remark of 'no objection®.

The copies of the said application dated 16.10.,90

and no objection certificated dated 1.11.90 are

annexed herswith as ANNEXURE=-III & IV respectively

v) That thersafter the applicant having come to
kinow that while forwarding his application to the.respnn-
dert Noe4 with the no obejection certificate, ths duly
fillsd in application form was not forwarded by the office
of the respondent No«3 inadvertantly and accordingly, the
applicant by his letter dated 21.11.90 made a request to
their respondent Noe 3 to formard his dully filled in
application from subﬁitted gearliest qn.,Thereéfter, the
office of the respondent No.3 was pléa&ed to forward his
duly filled in application from to the office of the
raspondent NoO 4 bylits letter dated 29.11.90.

A copy of the said letter dated 29.11.90 along
with the copy of the filled in application from

is annexed herswith as ANNEXURE-V&V(A) respectige
. y .

Contd..4.
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vi) That thereafter as instructed by the office 6f
the :espondent No.4, the respondent No.3 by a Memo No.
&.20017(28)/90_dated 22.1;91 instructed the applicant to
appear before the SSC on 23.1.91. The appointment vas alsc
issued with an admission ceitificgteAby the SSC. The
applicant duly appeared in the said selection and came out

successful,

Copies of the Memo No.A.20017(28)/90 dt.22.1.90
and admission certificate are annexed herswith

and marked as ANNEXURE=-VI and VII respectively.

vii) That after the aforesaid selection, the
applicant by his representation dated 1.4.92 before the
respondent Noe3 made a request to accommodate/regularibips
him as LDC mentioning therein about a vacant post of LDC
in the office of the respondent Nb.S o The respondent No.3
by his letter NoeA.12021(1)/89/90 dated 5.4.91 requested
the respondent No«4 to send the name of the applicant for
recruitment of CDC_pn regular basise. In the said letter,
it was also mentioned about the demand made for nominating

3 LDC, one reserved for ST candidates.

A copy of the said letter dated 5.4.91 is annexed
herewith as ANNEXURE=YIII.

viii) That the respondent Nc.3 by his letter NosA.12021
(1)/89 dated 29.4.91 addresed to the respondent No.2 made

a request to comminicate the approval of the competent
authority to allow the applicant to be absorbed as LDC, on
regular basis. in the SISI, Guwahati. In the said letter the
selection of the applicant by the SSC was mentioned. It

was aloso mentioned about the placing of indent to the S5C
for nominating LDCs against the clear vacancises. It was

further mentioned that the serwice rendered by the applica=

nt is satisfactory amd he has also gained experiences.

—mS
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A copy of the said letter dated 29.4.91 is
annexed herewith as ANNEXURE-IX.

ix) That when the applicant was cherishing in his
mind that his service will be regularised he was surprised
to receive a letter No. B.60015/2/89—A(MT) dated 175491
issued from the office of the respondent No.2 to the
respondent No.3 expressing their inability to regularise
the service of the applicant. On receipt of a copy of the
same, the applicant submitted a representation tb the
respondent No.3 on 284591 praying for reqularisation of
his service with the furtﬁer request to place his prayer
before the respondent No.2. The respondent No.3 forwarded k
the application to the respondent Noe2 with the request

to consider his case sympathetically with further observae
tion that if any comments/information is needed, the

same would be supplied. The applicant having not heard
anything in the matter, again submitted a representation
dated 6.8.91 by way of a reminder to the respcndent No.J3

followed by another reminder dated 2648491

Copies .of the said letter dated 17.5.91 represe=
ntation dated 28.6.91 and reminders dated 6.84:91
and 26.8.91 are annexed herewith as ANNEXURE=IX(A),

X,XI & XII.

x) That the applicant was suprised to receive the
impugned Némo No.11013/1/884432 dated 31/31=-10=91 relieving -
him from his duty on and from the same date.The said memo
has come as a bolt from the blue to the applicant inasmuch
as after the aforesaid sphmission of representation by him,

he was cheriéhing in his mind that his services would be

regularised more so in view of the fact that he come out

successful in the selection conducted SSC.

Contc N
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A copy of the said memo dated 30/31-10-91

>
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is annexed herewith a ANNEXURE=XIII

xi)} That the applicant came to know that the respondent
No.2 by his letter No.16(3)/85-5tat dated 29.10.91
addressed to the respondent No.3 had been pleased to
extend the services of the applicant. Houever,he could
not obtain a copy of the same but could obtain the letter
number and date as indicated above., For the reasons

best known to the respondent No.3, the services of the
applicant had not been extended and he was not allowed
to résume/rejoin his duties. Agcordingly, the applicant
by his represantation_déted 15.11+91 to the raspondent
No.3 urged upon him to allow him to continue in service
in terms of the Qanction given by the respondent No.2.
‘Howsver, he was not allowed to rejoin/resume his duties

though he had been regﬁlarly attending offica.

xii) That the applicant states that the aforesaid
action/inaction on the part of the respondents is grossly
illegal and nothing but degrivation of his legitimate
claim of regularisation to his service. He had acted as
per promise made out to him for regularisation of his
service but the respondents flouted with thsir own promise
and instead of regularising him in his service had decided
' to.tarminate his service which is grossly illegal and

not sustainablee

xiii) That the applicant states that he had made
enquiries in the office of the respondent No.4 as
regards regularisation of his service as LDC. The officials

therein had told in categorical terms that his services

Contdee7 o
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was required to be regularised in view of the selectioz/
by the SSC inasmuch as asuch selection are conducted only
for such temporary employees. The officialte had alse
obserued that since there was an indent of a few posts of
Loe from the office of the respondent No«3, the applicant
.could easily_be4reqularlsed in one of such posts after his

due selection by the SSC as aforesaid. _

xiv) . That being afaced with such a situation the applicant
had filed D.A. No.221/91 maklng a grivance_ against the order
dated 30/31-10-91 (Annaxed-xll;),befere thbs,non'ble Tribunal.
The Hon'ble Tribumal while admitting the case kR by its

order dated 25.11.81 vas. pleased to pass an interim order

to the effect that the applicant hshall be treated in

service and on duty without break and shall continue as such
until further orderse The interim order uas passed for the

reasons recarded‘in the order itself.

A copy eof the order dated 25.11.91 is annexed

herewith as ANNEXURE-XIV.

xv) That the aforesaid O.A. vas disposed of by the
judgement  and order dated 15.9.95 directing the respondants
to apply their mind afresh to the case of the applicant

1n the light of the observation made in the*;udgement.

The Hon'ble Tribunal was further pleased to extend the
aforesaid order dated 25.11.91 for a period of 6 months
enabling the respendents to apply their mind afresh to the
case of the applicant. |

A cepy,afﬁthe'judgement dated 15.9.95 is annexed

. hereuith as ANNEXURE=XV.

Contd..Be
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xvi) That after the aforasaid judgement it has been
the reasonable and legitimate expection of the applicant
that he would be reqularly absorbsd in service and to that
effect appropriate order would be passed by the Competent

" Authoritys The applicant pursuant to the judgement and
submitted his representation dated 8.11.95 to the respondent

No.2 regarding regularisation of his services.

A copy of the said representation dated B8.11.95

is annexed herewith as ANNEXURE=XVI.

xvii) That the respondents also took up the matter of
the applicants regularisation in service and to that effect
made queries vidae their letter No«C=18013/13/91-A(NG) dated
2.12,95 to which necessary reply was furnished vide their
letter No.c—i4014(1o)91. Vol.II aatad 5.1.96.

Copies of the letter dated 2.12.95 and letter
dated 5.1.96 are furrishgd annexed as

ANNEXURES XVII AND XVIII.

xviii)  That in view of the aforesaid developments, the
applicant was very much hopeful that his services would be
regularised more so in view of vacancies being available and
the applicant having been holding a regular post with all the
bepefits of a regular employss as indicated in Annexure-=-XVIII
letter dated 5.1.96. Ths applicant has been granted all other
faciliiies like thgt of any other employee and his service
book has also been opened. Thits ks for all practical purposes
and intent the applicant is a reqular employss of the SISI,

Guwahati.

xix) That the applicant beeing not communicated with
any decision in the matter and being faced with a situation

in vhich the period of 6 months fixed by this Hon'ble Tribunal

‘fﬁmqh Contd..9.



in its aforesaid judgement dated 15.9.95 the applicant had
to approach this Hon'ble Tribunal by way af.filling Misce.
Application one after another, which were registered and
numbered as M.P. No.31/96, M.P. No.46/96 and M.P, No.76/96.
By the orders passed in the M.Ps. the time limit originally
fixed in the judgement was further extended. Lastl} the time
limit has been extended upto 7.6.96 by order dated 31.5.96
passad in M.P. Nq.76/96. The applicant on the strength of
theseorders passed in the M.,Ps. has bean contiuing in service
ag before. He was on earned leave for thg period 20.5.96 to
4,64964 During this period has prusued the matter even by
going to Belhi from where he has come back on 3.6.36. He has
resumed his duties on 5.6.96. During his visit to Delhi to
pursus the matter in the office of the Respondent No.2, the
apnlicant was not apprised of anything regarding the case of
his regularisation in terms of the aforesaid judgement of
this Hon'ble Tribunal. He was only apprised that the matter
was being persued and that he would got due intimation in

his office at Guwahati.

xx) That tha spplicant states that on his rejoining
duty as aforesaid to his great shock and dismay, he was
intimated by the officials in the Establishment Section
that intimation fromloelhi has come directing the local
office to terminate his services on vacation of the stay order
granted by the Hon'ble Tribunal. Houwever, till date the
applicanﬁ has not been communicated with anything and he is
continuing in his service as before. Now in terms of the
communiéation from Delhi Office, his services is going to be
terminated at any momemb. On receipt of such information,
the applicant demanded a copy of the communication stated

to be received from Delhi Office to which the reply of the

Contd. 010 *
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officials in the Establishment Section that along with the
order of termination he would be given a copy of the
comnunication sent from Delhi Office. However, as his request
he has been given a copy of the communication No.C-10013/13/
§1-A(NG)_dated 17.4 .96 purportedly issued by the Dy. Director
(Admn.).ta the Director, SISI, Guuahati.By the said communi-
cation the services of the applicant has been directed to be
terminated on vacation of the stay order granted by this

Hon'ble Tribunal.

A copy of the said communication dated 17.4.96
is annesed herewith as ANNEXURE~XIX. : .

xxi) . . That a bare persual of the Annexure-XIX letter
dated 17.4.96 it is seen that t he authority concerned has
not applied its mind to thecase of the applicant in thg
light of the observation made in the judgemant dated 25.11.96.
The contents of the letﬁer are very criptic and disclosed
total noneapplication of mind. The only observation made in
the letter is M"it has been decided that on consideration of
the provisions regarding rules andvprocedure of recruitment
to the posts of LDC, Shri Barman is not eliqgible fof regular
appointment as LDC". This is very particular contenation u s s
raised by the respondents time and again before this Hen'slg |
Tribunal which did not find any favour of this Hon,’le Tribunal

because of which evan in the final judgement, the Hon'ble

.

-

. Tribudal made the details obversation in the Judgement

particularly in para XVYI favouring the cass of the applicant.

In view of the pogition the respondents cannot
terminate the services 4f the apolicant by a cryptic order
as has been sought to be done without reverting back and
consideration thereof in its true prospective to the points

raiszd by the Hon'ble Tribunal. If the plea of the respondents
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)
as in the impugned order dated 17.4.96 is allowed to stand,
the same will be total failure of justice and mockery of
judgement of the Hon'ble Tribunal. The Hon'ble Tribunal did
not pass the detal judgement for tﬁe aake of passing it
bué the‘same was passed with a definitse purpoée and the

respondents cannot flirt and mocksry of the same.

xxii. ‘The applicants states that two aspects of the
matter were considered by this Hon'ble Tribunal in the
earlier D.A.,No;221/91 viz(i) in view of the appointment of
the applicant as ad-hoc basis whether he is entitled to

any relief and (ii)secondly in view of the process of
regularisation undertaken by the respondents. Wheteher the
applicant is entitled te be considered for such regularisate=
ion. The Hon'ble Tribunal directed the respondents to apply
their mind afrsh in the light of the observations made by
tﬁe an'ble.T:ibunal in respect of the second aspect of the
mattar, Hovever, prima facio no such consideration has been
given by the respogdents in passing the impugned ordsr

dated 17 o6 0960

xxiii) = That the applicant states that after the aforesaid
order dated 17.4.96(Annexure—xix), the respondent No.3 has
.issued_a memorandum No.C-14014/10/91/852 dated 10.6.96
purportedly terginating' the services of ths applicant pursuant
to the order passed by this Hon'ble Tribunal on 7.6.96 in
M.P.NO.76/96(0.Ae221/911) .

A copy of the said order dated 10.6.96 is
annexed hereto and marked as ANNEXURE=XX o

xxiv) That the applicant states that prima facio the
aforesaid memorandum dated 10.6.96 is illegal inasmuch as

there is no direction of this Hen'hle Tribunal to terminate

._agAM;;— Covto .\
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the servicasiOF,the‘applicanb.ﬂlthough the stay order

datéd 25.11491 passed in the earlier D;A.221/91 has comg to an end
upon expiry of the extension granted in N.P.No.76/96(0.A.No.221‘91
filed by the applicant on 3145.96 and the Hon'ble Tribunal

was pleased to vacate the interim order dated 25.11+91.There

is no order as such from the Hon'ble Tribunal to terminate the

services of the applicant.

A copy of tbe,order{dated,?.ﬁ,QG passed in

m;P.Nc.76/96 is annexed heregith as annaxure=XXI

xxv)  That the applicant states that the prima facie
the aforeéaid impugned order at Annexure=XIX and XX
dated 7.4.96 and 10+6.96 are not in conformity uwith the
direction of the Hon'ble Tribunal passed in the Judgment
_dated 15.9.95 in 0.4« 221/91 Apparently, there is no
exercise on the part of the respondents as was directed
by this Hon'ble Tribunal. On this-scorebalone both the
erdefs are not sustainable and liable to be set aside

and quashed. .

Se . grounds for relief with legal provisions :

1) For that the impugned orders are prima facie illegal

and not sustainable under the laus

I1) Far that the impugned orders having been issued
without giving the applicant an opportunity of being heard,

»

the same is bad in law and liable to be set aside and quashed,

III) For that the applicant having cleared the examination
conducted by the SSC, the respondants ought to have
reqularised him in a vacant past ofVLDé for which indents

havexélso been placed by the respondent No.J3 to respondant

NO o+ o . ' .
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Iv) For that it was only after the assurance and promise
made by the respondent ﬁo,S, the applicant had appeared

in the examination conducted by the SSC and now he

having come out,in,the‘§aid.selection, the respondents
cannot turn round their oun promise and victimise the

applicant and that too in these hard days of employment.

V)  For that the applicant having cleared ths °
examinaﬁion conducted by the SSC for regularisation of
temporary service of Lsz, the respondents cannot deny him
the benefit of the same and as such, the ihpugned orders

ars liable to be set aside and quashed.

VI) For that the respondent No.2 having extended the
services of the applicant for a further period, the
respcndent;No.S could not have issued the impugned order
of termination, terminating the services of the applicant

before expiry of the extended period of service.

VII) For that the respondent No.4 having laid doun in

clear tefms that the serviceé"of the applicant could be
reqularised, and there is no impediment against such
regularisation, the respondent No.2 and 3 cannot give theie
oun interpretation in the matter so as to deprive the appli-
cant from regularisation pf,hisAservice and consequantly,

the impﬁgned orders are liable to be set aside and quashed.

VIII) For that there is gross violation of Articles 14,16 and
311 of the Constitution of India and so also the principles
of natural justice and accordingly, the impugned orders are
not sustainable and the services of the applicant are reguired

to be regularised. -

Contd.. «14 o
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IX) For that the impugnad order dated 1%.4.96 being not
in conformity uith the order passed by the Hon'ble Tribunal
and being a non-speaking order, same is liable to be set

aside and quashed.

X) For that the impugned order having not taken into
aécount the observations made by this Henlble Tribunal in

the earlier 0.,A, same is not sustainable and liable to be

set aside.

XI) For that the respondents cannot make a mockery

| of the order passed by the Honfble Tribunal in ignoring the

" directives contained in the earlier Judgment. The impugned |
order having been ﬁaésed mechanically uithéut any application

of mind, same is not sustainable and liable to be set aside

and quashede.

XII). For that in any vieuw of the matter, the impugned

orders are not sustainable.

XII1) For that the impugned order dated 10.6496 is
" prima facie illegal inasmuch as there is no direction
of this Hon'ble Tribunal to terminate the services of

the applicant.

XIV) For that the respondents have not passed the
impugned orders in conformity with thé_orders passed

by this Hon'ble Tribunal in the sarlier O.AeNO.221/914

XV)  For that the respondents have failed to discharge
their duties as entrusted by this Hon'ble Tribunal touards
passing of an order as per observations made in the

garlier Ce.A e

-

Contdooo15'
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6« Doatails of remedies exhausted ¢

That thp applicant states that he has axhausted
the departmental remedies available to him and there is
no other alternative and efficacious remedy ofen to the

applicant.

7+ Matters not previously filed or pending with any
other Court @

The applicant further declares that the matter
regarding which the application has been made is not pending
before any bbher Court of law of any other authority or

any other Bench of the Tribunal,

8+ Reliefs sought 3

~Under the facts and circumstances stated above,
the applicant prays for that the application be admitted and
the records of the case be esusks tka called for and after
hearing the parties on the cause or causes that may be shown
and on perusal of the records, be pleased to gr ant the

following reliefs g

(i) To set aside and quash the impugned order dated
1745451 (Annexed-IX-A), Memo dabed 30/31-10-91
(Annexure=XIII) -and letter dated 17.4.96(Annexure-XIX)

(ii) To direct the respondents to reqgularise the services

of the applicant with all consequential benefitsse

(ii1) Ccost of the application ,

Contd..16.
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(iv)  Any other relief or reliefs to which the applicant

is entitled to as this Hon'ble Tribunal may deem fit

and propere

(v) Toiset aside and guach the memorandum dated 10..6.56

(Annexure=XX)

9, Interim relief prayed for ¢

Pending disposal of the case, the applicant prays
that the impugned order dated 174,96 (Annexure=-XIX) be
suspendad with further direction to allou the applicant
te continue in his service -as before. ® Further be pleased

to suspend the memorandum dafed 10.6.96{Annexure=XX) «"

10‘ * o o

11. Particulars of the I.P.D./Bank Draft s

(1]

(i) ,NO’OF the I.P.Uo

(ii  Date

-

Guwahati.

[ 1 T

(iii) Payable at

12, List of Enclosures

As stated in the Index.

VERIFICATTION

1, Shri Bharat Barman, son of Late Thanu Ram Barman,
agad about 36 years, resident of Dispur, Guwahati,Ganeshguri

Chariali, LDC~Cum=Typist in the office of the SISI,Bamunimaidém

Guuahati=21, do hereby soclemnly affirm and verify that thak
statements made in paragraphs from. 1 to 4 and 6 to 12 are
true to my legal advice end I have not suppressed any mate-
rial facts.

And I sign this verification on this thel6th day of
July,1996 at Guuahati <O«n‘9‘?vﬁf venificalcon o 6 ft doy of JAE,

IQQ?)
S @Aﬁ/w{ PV LIEVS
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Regls red post.
Government of India 37
Ministry of Industry 2
Small Industries Service Institute

Bamunimaidan, Guwahati-21 (Assam) 4
No.A.11013(1)/88 Dated the 12th April,1989.
ORDER

On the recommendatinn of DPC dte. 4.4.89 the Director,

SISI Guwahati is pleased to issue offer of anpointment to
Shri,Bharat Chandra Barman as a Clerk cum Typist in this
Institute on purely temporarv basis at a consolidated pay
of B5.850/- per month. He will not be entitled for any other
~allowance for his service in the post® The appointment is
exclusively for a period of 18 months for census liaison
cell at SISI, Guwahati. Shri Barman will have no right to
claim for reqular appointment in future for this post and

- he 1is liable to be terminated at any time without assigning
any reason. :

He is advised to communicate his acceptance of this
of fer letter immediately and to report for duty in this
Institute, but not later than 10 days from the date of issue
of this order.

Sd/-(S.CHAKRABARTY. }
Asstt. Director (Admn.)
L . For Director.

To. ’ :
Shri. Bhamat Chandra Barman,
C/o0.M/s.Chandra Silk House,
Capital Road, (R,P.Road),
Diepur, Guwahati-6.

Copy to i= '
1. The Asstt.Director of Employment,

_ District Employment Exchange,
Silpukhuri,Guwahati-3. This has a reference to his
letter No. 080-125/89/4550 dated 3.4.89 Regd.No.5248/79,

24 The Accounts ‘Section, SISI, Guwahati for 1nformat10n.

A}

Sd/- (Se Chakraborty )
Asstt. Director (Admn. )
For Director.

AA"\* “r e

- E;Z;ﬁ]?(ﬂé
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Government of India

Ministry of Industry ’ .
Small Industries' Service Institute 4
Bamunimaidam,Guwahati—281021(Assams

A. 11013(1)/88 : | 2nd Aug'89
| | ORDER

In continuation to. this office order of even
number dated 11/12th April'29, the Director, SISI,Guwahati
is pleased to fix the pay B5.950/= to Shri Bharat Ch.
Barman, LDC cum Typist from the date of his joined in

“this office in the Scale of Bse950/=20=1150=EB=25=2500/~
in terms of DC(SSI), New Delhi order No.16/3/85-Stat
dated 25,11,88, Shri Barman will get usual allowances
as admissible to Central Govt. Servant under the rules
in force from time to tome,

The expenditure involved will be debitable to
Major Head "2851"-C.4(16)(12)=other expenditure.

sd/= ('S. Chakrabarty )
Asstt.Director (Admn,)
For Director.

To . o : Ce
Shri Bharat Chandra Baeman,LDC-cum=-Typist
SISI Guwahati, .

1« The Pay & Accounts Officer,PAO(SSI),111/112 B.T,Rde,
. . Calcutta=35. o , . . ,
2e . Office Supdt.(Accounts),SISI,Guwahati. He is requested

to clear all the arrear of Shri Barmane.:

- ( S. Chakrabarty )’
Asstt.Director (Admn,)
. for Director.

\qb
A@wocéfgz
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Dated the 16th Cct'90

To ' . ‘ , N
The Director, ] ) ¢

small Industries Service Institute,
Bamunimaidan,Guwahati=21,

(Through the Asstt.Director EI/PI)

Sub : Appeared in the quarterly examination sponsored by
Sggif Selection gbmmission.

Sir,

with due respect I beg to inform you that I a a
Temporary staff (LDC? of SISI Guwahati. Understanding
from the Commission that a quatterly examination will be
held in the month of December ,1990 for regularisation of
Temporary/Adhoc candidates. This Test/Bxamination will be
conducted by the Staff Selection Commission in every
quarter. I want to avpear in the above said examination
for regular appointment.

Therefore, 1 request you to forwsrd my applicstion
to the Regional Director, Staff Selection Commission, X
Chenikuthi, Navagraha Road, Guwahati=3 for necessary action
at their end. Your kind consideration is highly appreciable.

Yours faithfully,
. sd/-

( Rharat Barman )

L y S LDC(C)
sri B.C. Barman was recruited - :

in April,1989 as Clerk-Cum=Typist

on purely temporary basis for the

Census work and since then

Mr.Barman is working in the office.

He has already completed one year ,

on 16th Apri1,1990 and his term has been ,
extended upto 25th Nov.1990 subject to further

extension depending on the exegency of work. In view

of this, we may not have obiection to recommend his
_ application to the Staff Selection Commission to
_appear for test/Typing speed as a departmental

candidate. |
Director - $d/=(G.C. Medhi )
Asstt. Director (EI/PI)
| dtd.17.10.90
Aitesiad,
194

Advocuto.
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ANNEXURE=IV

A-20017(28)/90 Ist Nobember,1°90

To ‘
The Regional Director(NER),
Staff Selection Commission,
Nabagraha Road, "
Chenikuthi Hiil side,
Guwahati=-781021.

Sub + Permission to appear in the quarterly Clerk
cum Typist Examipation in December, 1990,

Sir’ ’

Shri Bharat Barman a purely temporary L.D.Clerk
~of this Institute is working for a short period upto
24-11=1990, We have no any objection to permit him to
appear in the ensuing examination conducted by you in
the month of December,1990,

Yours faithfully,

Sd/=-(C.P. Choudhury )
Asstt. Director (Admn.)
for Director

0/C. K. Choudhury.
dto10110900
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ANNEXURE =V

A. 20017(28)/90 © 29th Nov'90 S
To | | | .
The Regional Director (NER),
Staff Selection Commission,

Navagraha Road,
Chenikuthi,Guwahati=3,

Sub 2 Application for the post of LDC for appearing
guarterly examination held on Ist January,91.

Sir,

I am to forward herewith an application form
duly filled in and signed by the applicant Shri Bharat
Barman an employee of this Institute together with our
departmental endorsement for the post of LDC for favour

‘of your sympathetic consideration.

Encle One application.
~ Yours-faithfully,
Sd/=(C.P.Choudhary )
Asstt.Director (Admn,)
_.for Director '
$d/=K«Choughry
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Ag;lication form for English/Hindi Type Writing Test to s/
be held in the month of January,1991 at Guwahatie s

An
1.

1
“ ( To be filled in candidates handuriting ) v

extra copy of the passport size photograph should be enclosed.

Name in full(in Block letters)  SRI_BHARAT BARMAN

 state whether Kumari or Smk.

2
e

4.

Date of birth (in christian Esa) 1=11=61

Father's name and address Late Thanu Ram Barman
(Husband) vill, Namsala,

S L p.0.:5arthebari,Barpeta(Assam)
Name of the Ministry/Office 5151, Guwahati=21.

whers employed and the station

~ where it is located.

Se

7.

(a) Name of the post held : LDC from Group ‘D' employses
(¢/ the relevant box) Sgniority quota .

L . | / __/

LDC from Group D! unc Asstt «(DR)

employees Exam.19

[ — ./ 7 / 7

LDC on compassionate Grounds | ﬁDC(DR)

) 77 - . 1 / 7

(b) Date from which the post is helds 17-4-89 -

At uhich of the following places do you uish to appear at the test =
Jaibur,Patialé,Shimlé,Srinagar;chandigarh,Allahabad,Patna,
Bhopal,Calcutta, CUttack,’Gangtok,Bhubanesuar,Ahmedabad,
Trivandram, Guuwahati, Agertala,Shillong and Indian Mission

-~ abroad (give the name of place and country) e :
Dgtails of the Staff Selection CommissionType writing Test at which

you appeared last times

151, | Date of Test
INO o :

Roll No.

) i s 200
e o an wne |

Place whers the | Result(gbve the
test was taken ! speen if qualified)

t

I R R N ade. D d

{
{

Contdee2e
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‘ 1 hereby declare that the statements made in this

-application are true to the best of my knouledge and belief.

Pplace ¢ Guwahati signature Sd/-

. _aal ' 5R1 BHARAT BARMAN
Date ¢ 21-11=90 Néme TTn block Tettors)

DEPARTMENTAL ENDORSEMENT

gaertified that the particulars given above are correct
Shri Bharat Barman is a-temporary LOC(DR) in the Office of/
Ninistrywaflndustry~uh1ch*is participating/Not~participating
in the~antral'Sacretariat Clearical Service and is eligible
"to takae the Type Writing Test to be held on January,1991. His
admission to the Test is reco@mendad.

Signéture _5d/-

Name { 4 (CePo Choudhury)

Designations Asstt.Directo:(Admnl.

ministry/ s SISI Guwahati-21
gffice MInistry Of Tndustry

place _ stamp/Genl

This sndorsement should be signed by ‘an Officer not below
the rank of an Under Secretary or equivalente.

*Uhiéhevar is fNOT' applicable may be deleted.

R

AR Stﬁ
ety

pavoesde”



ANNEXURE=VI

Phone '3 25412,25415,25419,
Telegram ¢ SMALLIND

GOVERMMENT OF INDIA

MINISTRY OF INDUSTRY |
SMALL INDUSTRIES SERVICE INSTITUTE
BAMUNIMAIDAN ,GUUAHATI=781021(Assam)

‘No.A=-20017(28) /90 Dated the 22nd Jan'91
Memorandum
hri Bharat Barman, Rool No. 4210001 is hereby
instructed to appear before the Staff Seiection Commission
to participate in the Type Uriting test to held on 23rd |

January 1991, 11,00 AJM, He should reach there at % an

hoar before the commencement of the teste.

sd/= (C.P. Choudhary
Asstt.Director (Admne
§1SI Guwahati.

&éﬂocségﬁ

e




ANNEXURE=VIT

STAFF SELECTION COMMISSION

ADMISSION CERTIFICATE

QUARTERLY TYPEURITING TEST/FYREURITING-TESTUNDERTES.

SCHEME (HINDI/ENGLISH) TO BE HELD ON 9301491

VENUE OF CENTRE

TIME

NAME OF CANDIDATE:

ROLL NOC.

Y

(1]

Regional Office (NER)
staff Selection Commission,
Nababgraha Road, Chenikuthi,
Hillside, Guwahati=3.

11,00 A,

Shri Bharat Barman,

4210001

*¥%

LIST OF CANDIDATE(S)

SLeNo+ NAME

1. Shri Bharat Barman

2,
3,
4‘.
Se
6o

AALEE v /,
‘ \%xfﬁga

AGIOCSS

CENTRE

ROLL NO.  POST HELD

4210001 LOC(DR) Guwahati
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g ANNEXUREZ=VIII

‘Gram $SMALLIND T1lx.235=-2378 ASEX IN -

Phones ¢ 2355 : 31152

Govt. of India
Ministry of Industry ,
Small Industries Service Institute
Banunimaidan, Guuwahabti=21.

No.A.12021(1) /89/90 Dt o5 o4 o971

To o
The Regional Director (NER),
~ Staff Selection Commission,
- . Chenikuthi, (Hill side),
Guwahti-781001.

Sub 3 Quarterly Type~writing test held on 23.1.91
results regarding.

Sir,

I am to state that this Institute has submitted
demand for nominating 3 LDCs (one reserved for S/T) vide
this office letter of even number dated 22.3.91.

~ Row it is seen that Shri Bharat Barman uhose Rodl
No. is 2410001 has been qualified in Type=-uriting test
( English) held on'23rd & 30th Jan'91 as circulated in your
circular Noe2/1/91=CIl dated 6.3.91. Since Shri Bharat
Barman is working in this Institute as LDC  for the last
2 years and also gained experience to deal with various
activities of this Department ,it is reguested that the name
of Shri Barman may be set to thiks office for recruitment
as LDOC on regular basis. It is also requested to send the
Dosesier of Sri Barman for record in this office.

Yours faithfully,

5d/= (CQPQCHqudhury.)
Asstt. Director (Admn. )
for Director.

" NCO -
-Shri Bharat Barman,
LocC
5151,Guuhati=-21.
Sd/-'(C.P.”Choddhury y
Assistant Director (admn.).
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Siall Yndustricr Servize 1
. Bamanimofdan, Cuunhati«21,

{Asoamn)
mﬂ, A lkﬁzﬁfiﬁ’aw . Die 29.4,91

in

Thﬂ Duvalrwﬁvﬁt ?ammiﬁsiontr@

nall Sasale Industrien,
tevwan Bhawen. {(Tehfloog)
i’i il E}‘ﬁbhi‘” i &

Eul 5 Re gWwaﬁuw%ian af Phyi Bharst Barmen to tha
L0 after qualifying dn the Typgsuriting taat
conducted by 380, Guwahatil,

¥
P
o~
ke
Page

2%

r’ﬂ

T &m to state that Shri hharsnt Darmsa, wos ct TR
2z Ad-hoe Clarkecum~Typilge through Employwent i wwhr sy Tavnhe
aid sgalngy Censy q 3wamﬂ 28 way g h,tiﬂn“” wrindar y"u:
lattor T, $6/3/05-20018, Dated 540 Hov. *BE.%hri Batinns .
Joined on 17,4.8% ws Clark-cum-Tynrint snd sinos then dho ’
has beon wﬁzkinq in the Ceasus Csll end tls continuatic
ageingt the Schoeve has sran extended upto 31,1091 s »
gommundcated to this Institute vadsr vour Ledteor No, ;

hie service in this fnpstit te apilled for coanfirmation Yo
eppezr bafoxe Type-writlng test held on 23.1,91 a5 & depncke
mental candidste and he hecsme guallfied in LH@ tovt
conduated by 2¢aff Solection Conminbasion, Guwshe i zs anbiliied
Wy vide thedly Clroviar letter No.2/1/91-017 Db, 6,3, {one v
enciozed)

Prioey te thlg, tids dnstituvte has plared fndent
to $3C, Guwshetd ﬂmr pominating 2 ILOCs ag-ingt tha ole-~r
vaeanoy o be £i1lled in SI8X, Guirahzel. Sinos Shri Mapman
has compleoted 2. yoars sorvice satisfoclorfly, end alro hooams
experienced in his trade as LDC, 1€ 4 fult necez-ayy to ba
considared that Shri Barmen 4{na givwn & geope for requlisyo

PSPV 4

- i

qualified in the Type writing test as required under
Regauitment Rules,

Iin this connectdon 1€ s sleo mentioned ?hat Seretlnn
¢f the post under Census Sehome fs likely to be Sisconblinued
vith efffect foom Nov. 992 and in the avent of our faliure
o regulories Shel Bexmsn as LOC againet eha elear vacaney
thzn SZhrd Barnman hes he ,ormiﬁa<aa e poon. ag the schiems is
dincontimued,

In view ¢f, the position eupleined ahovr, Lt
to communicate  the aprrova of cowpotuant Authoerity
Ghri Barmon to be shzorbed ep L0C on geoular beots
Guushatd,

This fzenes with the approvael of tha Dircctor.

10t wdt

oY
<1 »{
~i

[l e i ]

ol
9130
s
3

PPN
S

os? N@p Yours falthfally,
o &/ W

88/ {CcP, Chouvdahuary)

C Bnelo @ as above, Aaztt, Director,
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ANNEXURE - IX=-A

GOVERNMENT OF INDIA
Mministry of Industry
Office of the Development Commissioner
(small Scale Industries )
Nirman Bhawan
New Delhi-11.

NO.A+60015/2/89-A(NG) Dt. 17th May,1991.
To,

The Director, |

Small Industries Service Institute,

Bamunimaidan,
Guwahati=21.

sub. Regularisation of Shri Bharat Barman to the
post of LDC after qualifying typeuriting
test conducted by SSC,‘Guuahati.

Sir, . . B .
I am 44 refer to your letter Noe+A.12021/1/89
dated 30th April,1991 on the above subject and to aay
that the matter has been examined. It is, thezefore,
regretted that shri Bharat Barman,Ad=hoc LDC cannot
be absorbed under a regular vacancy of LDC under ysour
fnstutute as all reqular vacancies of LOC are filled

up through SSC enly.

?ours faithfully,

c. : .
eSSt
ayes'A\ ¢ S |
Sd/=J .R. Chopra
QSﬁ%x Section Officer (ﬂdmn.)
0%0‘ N .
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To,
¥
The Director, _ o
Ssmell Industries Service Inetitute, ‘
Y

Bamunimaidan,

Guwab atd-21 4 ° %
oo : .
( Through proper diannel) ?
Sub ﬂﬂquiariaatfon of Lis post efter quallfying : '
thae H5C teast, _ 4
Sir. : ! . . L : ‘o
L joinad this lnstitude on {7.4.89 as Clerk-cum- (g

(yplety In Lne scale of pay #4950w20mf 15008225 1500/=poiiss
Audtislly thic was an Ad-hoc appointment butl it hay contle
nued since then and L have ben granted yesrly increment
Larned leave, wmouical taci.iticg atce as per adainisic.tive
Rules of Central Gevi. Uervant from time to time vhich

are grantaed to pregulaw amployoes., The S181 had fasuad
{rstructizns to the Gmployment ixchange that I have been
gselectad for appointment and hence my employment Euchange
Card also was cancelled by the bxchange, g a roault '

my nam@ was not cansidered for any other enploynanty

o L e S
L e RN

"1 have already completed more than 2(two) years of
service and have cresncd Lhe age fox eligibllit, for belng vt ad
considered forskexbapaxhmxrkxos Government Lervceice . L had
thexafore, prayad tc the Cepartment vn 16Lh Cct, '80 to
forvard my neme to the Sta £ Selection Comuission as a departe
mental candidate Lich wy most kindly accepted bythe Dircctor
& apphication was sent to Staff Solection without cuncealing |
any fact about my appointment. The Staff selecti.n Coundssion
asccepled my candidature & allowed me to appear in the Typing -
teast, It was confloned by 230, Uueshitd th 4 they hald
typing test for the departmental candidate only. They do not
have to appsar in Lhe {ull Zxamination as it is considored
that the Govi, sarvice done by the candidale is ensugh and ,
&% only because the work of the iwpartmental candidata has e
been found satisfactoxy by department has sponsored the
candidate,

I succossfully completad tha examination and was
declared successful. The rosult was duly forwarded to
this Institute. It was oxpsctea that I would be rogularised
ggainst a vacant post of LuC fn this Anztitute. ioucver,

“ have bden infoxmed that the Ui office is not agreable
to my appointment. Under tho circumstancea my prayer may he

——— e,

forwarded to the ‘351) Hew belhi for kind cunsiderati-n,.

Yours reitnfully,

' §d/~ (Bharat Banaan)
54/ 5.Co HModht, | K sish Quiiats.
Asstte Director (EI/PI)
dtd. 28.6.91,

LD(EL)

if any comnents/informatirn 1s niyeded thae
Same will 09 supnlied by Aw (La/ill) ..

His case may be ¢ nsivered sympothically Q

/ ‘5%.!4\17’.‘2{’;. 'Y ! ,"_{ .'.:,l,. rJQQ @ _
L—“Yn Ui- JE {LA[LJ * . e
D 287 ‘

. { A‘ﬂ\ i'n % }
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ANNEXURE~XI

1,

Date 16 8 «S1.s

To,

The Directar, ,

Small IndUStrles Service Institute,
Bamunimaidan,

'Guuahati-21. '

Sub ¢ Ragularisqtion of LDC post aftar
' qualify1ng the SSC Test.

Sir, . , ‘ - .
With reference to your Memorandum No.A.20017(28)/90
dated 22nd Jan'91 I beg to state that 1 appeared for test
before that Staff Selection Commission Guuwahati on dated

23rd Jan'91 for my  regularisation to the post of LDC

Result of bbm SSC published vide N0.SSCG.1/2/91-Rect./972

dated 14th March, 1991 and a copy of the same also forwarded

to you by the Staff Seldction Commission for necessary action 2
at your end. I therefore, fervently pray your good office to
kindly reqularise me to the past~LDC WeB.fo the’date of
publication ef ths result. In this connection, I have already
submitted a ‘representation dated 28.6.91 for consideration

of my prayer to reqularise me against the existing vacant

post of LOC under your administrative control. '

Yours faithfully,

Sd/- Bharat Barman,
LDC (Census).



To

Refﬁ
Subs

Sir,

ANNEXURE - XII

Dated 26.8.91

" The Dirsctor,

Small Industries Service Institute,
Bamunimaidan,
Guwahati=-21,

My representation dtdel.4.91, dt.28.6.91
dt.6.8.91.

Regularisation of LOC post after qualifying
the S5C test. .

Kindly refer to my representation on the

subject cited above. In this cennection, I once again
pray your honeur to reqularise me against the-vacant
post -of LDC under your Administrative conteol. Since
1 have already qualified myself SSC test conducted
by the SSC Guuahatie

With humble submission.

Yours faithfully,

5d/~- Bharat Barman,
-Lpc(Census)
§3SI Guwahati~21.



%YL
ANNEXURE=XTIT

PHONE ¢ 23155/31950

GRAM sSMALLIND .
 GOVERNMENT OF INDIA
Ministry of Industry .
Small Industries Service Institute
BamunimaidansGuwahati=21,

(A 55 AM

No.11013/1/88/8332 Dated §9.1o.91
1

MEMORANDUM

As per terms and condition of. appdiment
letter issued to -Shri B8,C. Barman, LDC=Cum=Typist
recruited for Census work of this Institute 'is ‘hereby
religved from his duty to-day that is on 31.10.91.

5d/=-
( c.P. Choudhury)
Asstt. Director(Admn.)
To,
shri Bharat Barman,

SISI,Guuahati=21.
Copy to :-

1. The Development Commissioner,Small Scale Industries,
Nirman Bhawan(7th floor) New Delhi=11. This has a
refersnce £o his letter No.A=110011/20/90-A(NG)

_ dated 29-2-91 for information. = ..

2+ The Dy. Director(EI),SISI,Guuahati-21,
3, Pay & Account Officer,(SISI),Calcutta=35.
X Accounts Section, SISI, Guuahati=21.

sd/

Asstt. Director (Rdmn.)
. for,Dirsctor.
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’“ Original Application No. 221 of 1991 o0

Date of decision : This the ISth day of September,1995.
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T e —

The lion'ble Juetxce Shri M.qG. Chaudhari, Vice—Chairman.

The Hon'ble Shri G.L. Sanglyine, Member (A).

Shri Bharat Barman, KRN
LDC-cum-Typist, in the

office of the Small Ihdustries L

Service Institute, : . . ’
Bamunimaidan, Guwahati-21 ‘ «ii.. Applicant

By Advocate M.Chanda for Mr. E.K.Sharma.

- . o ‘i.’
~versus-

e : J :
1. Union of India, represented by

the Secretary, Ministry of Industry,

Nirman Bhawan, New Delhi-11.

2.  The Develomﬂnm,Commissioner'
Small Scale Industries,
- Ministry of Industry, ! k .
T WitwmhTBirawan,; New Delhi-11 B . | j

3. The Divector, ‘

Small Industries Service Institute,
Bamunimaidan, Guwahati-21

——

4, ‘The Rigional Nirector(NER),

e Staff Selection Commission, ‘
‘ Nabagraha Road, Chenikuthl, . '
Guwahati-3 .+«.Bespondents.

ot

- r———

!
By Advocate Mr. A.K.Choudhury, Addl. C.G.S.C. ‘ i

ORDER

" """"r*- )
e,

The applicant who was appointed purély on\ )

termporary basis against a tehporary post for.anixed

durat1on/seeks regularisation) in a e manenﬁ {post of o J
{ g 3 per p

Qrower Dlvxsion Clerk which has been refueed by the

[V .,‘;
respondents on the ground that that is not pérmissibié}

FYPIST)
-

Qz “éb (Z;wdo under the recruitment ruleé} Although‘the service

4 o o o b4 bnar

-
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' consolidated pay of Rs.850/- per

Rs. 950/~

5 Cn
g/‘ o : C
) \

of the éppjjcant came to an end on 3).10.91

ha
\\__ __W,j
continued to work as LDC under protective unbrella of .
- )
the interim'order passed by . this Tribunay.
2. The applicant was offered an ?ppbint&éﬁg as

ClerP “cum-Typist . in the Small Industries -Service

N

1

Cuwahatx‘by order of the Assxstant Director

Instltute,

dated J? 4.1989 Annexure I.

The order states;that'on

recommendation of the p.p .C. dated 4.4i89'thé offer of

appointment was issued on purely temporary basis aft a

month. ﬁt was further

stated that the appointment

————————

was exclusively for a

e e

period of 18, months for Census

Liaison Cell, SISI,

et e SN _.+=__

condition stated was that ,the

Guwahati. The further

e

applicant . will have no

right to claim regular

L e o

in future for that post and: he ‘was liabie

appointment

. to be termlnatod at any ¢ |

time without assigning lany

S

reason, That offer was accepted by the appljcant-anJ he

.

was so appointed. By order dated 2.8.89 passed by |the

Same authority (At Annexure-11) his pay was fixed| at

in the scale ofjrs. 950-20-1150-EB-25-1500 jand

he was made eligible to get usual allowances | as

admissible under the rules.

L}

3.

™oy

6

Office of the Develépment

By order dated 25.1).88 issued Byvthe Govt
India, Ministry of Industyy,

S

Commissioner, Small Scale Industries, sanction d&f the

3resident was conveyed for creation of non- gazebted
——

__-?w_._- s TN .

posts Lemporarlly for a duration of 18 months |for

ision Cell aL SJSIs

e e U

IhaL pociod came Lo bo oxtended

time to time and fxnally 1t was extonded upto
.12.91. :Thus the post against which the appllcant was

" COIYCI U — T Ce pked . o
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//thn! date. The appeintment of the éfflifffﬁ,ﬂii_ii~the .

et bt e R
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" Census Liajson Celd and that 1is how Lhe posnt was not
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11.12.921. !

available for his r.r.»minnntion after

L3
.

4. py the jmpu
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' s.-t,’!

e T TRT
gned oder dated 31.10.91 (Annexure-
» M USRI S

x111) issued by the Assistant pjrector (Admn.) S151¢ '

e

Guuwahati the: applicnnt has been reljeved frow his duby -

Ain the arderx that as )

on 133.10. Q] 1t has benn stated

| i ————
' per  Lorms and conditions of. nppcinl.ment Jerter the {

applicant recrunited fov cennus work of . the Instituke

wnSs relieved.

5 5. since the appnijnnnont of the applicant was
. e

pmee——

itself had ceased \

againnl A temporary post which pnst

to exiat his Lomporary a;potntmvnt rnnnot bo conllnued l

SEDRPREEEESS e - PR

anted

. — e et o T e e
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/. 437' ._to the Directorv 5151, Guwahati ‘dated 17.5.91 may bej

RN quashed and set aside and the respondenf.s be directed

4 to regulavise his services with retrospective effect 2] . N\
X :
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conzequent ial bhenefits.

ne WAy Kiemed . 4
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from the date of his Jjoining and extepd him ~thT
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8. The ground for secking regularis?tion to tl
- N :
regular post is bhased upon the following circumslanros.

on 16.10.90 the applicant requested the pirector SIS,
. R — !

Guwahati Lo forward his application to Lhe Regional

o e T e

————— - - ’

Dlre(lnr, slnff qP]PPtIOH Commission for poxm\(tlnq him

- T ee s o i e e —— AT IS S im e o No o g

to appear at the quatterly nxamlnatxon to he hold in

g e e T = - - . i

the month of pDecember 1990 for regulari a;\t jon 'of
. !

Lompnr1xy/ndhuc candidates since it was necessary Lo
. "‘U_‘

appear at the Sﬂld oxamlnaflon for regu]ar app01ntment.

PRGN - fome-
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The Institute gave. its no ob)ectxon for appllthL s
* = ‘ 7

N

appearing at the said examination and that was conveyed
|

N . . | .

to Athe Staff Qplection Commission vide rpneyura- iV

e+ e e S T T e }...

e e o =

daLod l 11.90. An application Form ﬂuly filled \niand

sxgned by the applicant was ‘also fo:watded hy« the

- ————
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W

., Institute to the Staff Selection Commission ;vxde
————— . . e o

N

Annexure-V dated 29.11.90 together with'endorsemenp for

— y

e oA S

sympathetic conqldnrallon for the post of L.hC. The
bbb —e

B s e e e

staff Selection Commission instructed the npplicapt to

participate in Lhe type writing testf to bhe hn\d. on

23.1.91 by letter dated 22.1.91 Annexure- -V1I. The

tost .
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jetrer ldated_‘5.4.91 hnnexure—VIII " that ,since the
’ - ‘ ,._,.——-———‘"“‘

/ . |
%ﬁhu- applicant had qualifxed at the type writing test and an . 4?
Lt" ’—____‘__,_.—-""‘//—-‘ _—.——o——"—'—..—_—_-—‘—_.—.——""—-‘- * /

—,M

ne had beed workmg in the Inqlltute as LDC for’ two
e

I BIRS eaas —  em— e S

yéaks'and had ga1ned experience ! to deal with various

R e ———

- r——

.47 getivities of the Department he may b pe sent tO the
e

—

PUBBESRENE Ll s o . e

o[fiée' of the. Ingtitute

basis.j‘The Assistant pirector also made

for recruitment as LDC on

recommondatxon to, the pevelopment Commissioner. Small

et e

Industries Sexvice InsLxlute by letter dated 29.4.91

e A ———— ¢

Anpcxure-lx!»for absorb:ng the applicant agairfst - a'
#{' regulér post_of LpC. In that letter he pointed out that
i o -
: - Pl Pl L. Y .
i r#%?“i,// as the temporary post in the Census Cell was li}iiy“Fo

= | 8 thie Lemgotit he_censua Cell T o'
' s 'diBcc nued within a short time and lhe applicant

bhe discont:

-""‘ - e e e T . — -

o

had bocome qualliled in rhe Lest conducted by the Staff

— -— —— — -

—— —————— -

ﬁ ‘selection Fommls>lon it was felt necessary to conqldpr

e o T ST PR

e
that he be given 3 scope [or regular appoxntment to Lhe

1
1 v . .
er—————

——— e T

bngf nf LDC- a3 bamhod becnme qnalafiﬂd in the type

' __,..-u-——-—--—-._.—-—— J———— [P

writing test as. required under recruitment rules.' He

U e T T - e i ———

also stated that the applicanL had completed two years

ISR ——— -

[

JESUURISISRY - 4
- ——— -

; Bervice satis(actorily. He also expressed apprehen31on

; ' "Lhat ‘in the event of the failure of the department to

‘regularisc him against the clear vacancy his service

! ‘"may have to be termlnated as soon as the Census Screme
was diécontinued. fle made a request that ‘the applicant

may be allowed to be absorbed. Howevet by letter dated'

. N ’ .——qw’__‘—rt'—v‘—f"’-—’__._,_————“

X : 17 5.91 (Annaxure X A) the Development Commissioner

Y
. - -
N e e = -

",n‘Jf_. . R -

" to! accept he tequest of 'the Assistant

stating that since adhoc LpC cannot be
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i absoﬂgéd in the regular vacancy of LDC and ds b1l
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acancies of LDC8 are to be fllled up Lhroughv
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// . Staff Selection Commission 'only the request cou.

' 3 be\arcepLed. The applicant persistedt- in réquesting
\ LS S o oo bt ————
: d? regularisation L by representations dated 26. 6 N

16.8.91" and 26. 5. 91// .o
S 1 :\'.
Cod : v :

 :{q3‘.wi2-Ith*theatS> that in-wconnecgionﬂwvith “the

‘ -y

; L# ippligétip?,oﬁvthq respondents~fpr‘vacating the interim
Y /\' i, L N . .

ﬁJD' , o §$ay beiqg in M.g. No. 173/91 certain queries were made

!wqr¢*° 1 N by the Tribunal by order dated 7.1.92 to the Director,

) 8

camn’ SISI, Guwahati. The reply submitted by the Director

\dated 21.2. 92 which forms part of the proceedings of

be ’?jd' ! foat:

sbe’M,P: reveals that the view taken by the Directorate

was Fhaflthe applicant could not be allowed to continue

’ - T a0 .

in the regular post inasmuchas the recommendation made

by the local authorities was not accepted by the
Dlrector on the ground Lhat the applicant failed to
qualify at one of the parta of Clerk Grade Exam{nation
1989 and was deemed to have failed in the examination
and since all Lhe appointments on regular basis had to
ﬂ R “benmade through Staff Selection Commission and since he

' k s "‘v
$ T ‘e

was not - recqmmended by the Staff Selection Commission
pn[ RITTEI R & u

' he“pould ‘not be regularised: It was stated that the

application of the applicant was considered most
sympathetically but as he could not be absorbed in
= . breach of the recruitment rules &s it was not possible
to regularise him as LDC.
’ﬂﬁﬁ%?* 11. ~i- This has to be understood in the context of
RS TAN . :
- h :submission made by the Staff Selection Commissjon

®,
4 -
! _3 Mespondent No. 4 in the aforesaid M.P. The purport
- "‘_ LD
V ( e 7 e: submlss1on is that since candidates appointed on
] ] - ‘
i . M _— - —
' \ IHoc basis ‘are not eligible \for the quarterly type
i T T T Ty
2 ‘~ . writing test and as the applicant was allowed to appear
‘ ',‘A' ' 4W T T T e - e dmn -
\ M . '
vl at the ' quarterly type vwriting test because the
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% | institute had forwarded his® name due - to \Jx‘ong
R R e - -
fo interpretation of law relating vro the rules for “the
/ . __M i - —_ ‘ko“ ‘o o — =TT P -
/! quat tervly type writmg test he was appmnted on adhoc
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1nj the ‘wrltten statembnt Lhnt although the institute

s '

.had recommended thp namo of Lhe applicant to the staff

4 Selectlon Comm\frfon thh«whom lies Lhe recruitment Lo
y AU (8 it Ny Com‘nxuyr1m . '
the posts of |DP but The Commission whieh has got its

own selection gtandard. The candidates who apply in

pu:;uanrn of ndvettifnment have to appeac’ for an
[ KN Yy

inLerviPw and a wcitten test whetoupon thc pelection is
made by' the Commission and therefore although the
Inétitute’ had recommended the name of the applicant

that did not amount to selection by the Commission and

wa oo
.

rthe ann%icant.-theraxoggnqcpuld not be reqaréea as

selectgd candidate and conld noh bhe appointed on

] LA R . - . - * .
regular basis within the terms of the recruitment
ve ." . '
rvles.
IR 'r:f'.:""\

L { ‘ o ;-
13. - The position that therefore cmorges 18 that

R

whlle the anti\\n¢= aL Guwnhatl\ haq of the view thab

the applicant was fit to be tcgulnrised against Lhee
available vacaucy and had done overy!h)ng in that

‘fdirection a5 was within their power but eventually the

'uQirectoréte dld not agree to ‘Lheir recommendation on

r

Dxrectorate cannot be hpld to be 1llegal.

. —— — r— -

In thé anxiety of the Institute Lo secure Lhe
gularisation of the applicant they seem to have given

ng‘pbjection for the participa\ion of the applicant at

ground Lhnt \he staff gelection Comnission had not

B gcommnndod tho name of the npp)irant. Whnt‘ﬁtﬁnd of
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i o b _ the , quarterly -examination by the St

conducted

IR Selection Commission. The Staff Selection Commission oy

its -own part did not decline per@ission -td. the "

applicant to appear at the said examination whicﬁ;was

1
; ‘ part 6f the process: for final selection by scrutinising'

the. p051t10n undec the recruxtment rulesﬂ be(ore the

‘Y L T
exmlnatlon was

DY

Annexure~M to theg M.P.

. ) _ ]
held. Indeed ‘by letter dated - 10.4.91

the Regicnal ‘Director of the

Staff Selection Commission had written:tovthe Assistant

(. . . " . . i
Director SISI Institute that : - ‘ {

b
’

e Quarterly type Mrlting test conducted by the
, . " 'Staff >e1ertion Commlssxon is a Departmental
| I T ‘Examination * "and the candidates who are
? ] appointed on adhgcmpgf}s,CompasslonaEe ground .
{ oo , o e éﬁd prc;ctee f;cm Group*'D'lposts are el&gible
;»w ‘ | ' for this test". ’ I |
" !
However it was stated with reference to the letter of
; ' the Institute forwarding the a?plication oé the
- f applicant that he appears to be a temporary Lower

+

Division Clerk in the Institute and it was not clear as

to whether he was a regular employee and why his
e ' application was forwarded to pacticipate in  the
quarterly type writing test. ‘ ; Lo
Ny A5, . The .portion quoted above from the |letter
jé;;fjjclearly means that even persons appointed on adhoc
o . basis . were eligible! to appeér‘ at: the .test|. That
/_./;Sﬁzlmyrﬁ,_\ | |
,é& i 4)’,tq'at‘ement:"-and what is stated:in the'wrjitten statement
rA " a\¢ ‘
{ Q? % g‘the'Staff Selection Commission dated 10.2.92namely
T . ' o
. w .
\y _Kht this. opportunity is mnot available to the

I _
4j?¢dldates appointed on  adhoc basis creates a

; %ﬁp pdﬁﬂ conflictlng situation. Ef- the {ﬁgigfg_g?ﬁfﬁwh?p.d 91
; reflocted thp correct position then forwardina the name
4 3 of the applicant by the ‘Ipscjtupe and the |act of
, T o R L
* . 7 N
H |

i !

k T |

:

: ' ‘ ! |
¢ " ‘ !
:h C '

i

o :

] :

)
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germitt1ng him to appear at the examination on the part

. g

,q‘Of the Staff Selecnlon Commission should be sufficient
1/

to permit his nppointment on regular basia., The

Directorate however has acted consistently with the

stand \of ,the Commigsion, dated. 10.2.92, We are however

S -~ o ————— a1

unable.to know as, to exacL]y under what provasion of

’ -

the: recrUJtment ru]es it has so acted as none of the

partles have bothered to produce the sald rules. The

-

querles made by the-Trlbunal carlier should have been
qQA Ay L arved

Jealt\thh “adrleh e—pspects. Afterall the applicant
cannot be held responsiole-for the mistakes committed
by the.Institute or the Staff Se]ecfion Commission. We

»

are also unable to know-as to how the Staff Selection
Lo nANAA o — a7 AmA

could:. be inconsistnt at different stages. Even though
the applicant‘oould be eligible only in accordance with

the recruitment rules the conduct of the Institute and

the' Staff Selection Commission was sufficient to give-

P o Al T

him the .impression that his case was beino cohslderEd

in ‘accordance with "the' recruitment rules. It was not

t —

therefore fair on' the part of the Directorate to place

) e o e T—— e e

its:finger, on the technxrallty of non- compllance with

e

"the rocruxtment rules by its leLter 1gnor1ng thegypxrit

behlnd the recruitment rules and the fulfxlment of the

requxrements substantially by the applicant aided by the

conduct , of the Staff Selection Commission. The

- e — ——

Directorate . took a stiff stand as reflected in the

letter dated 31.10.9h Annexure-0 to the M.P. in the

..Since these are Group C non-tethnical

»adhoc appointees in 'relaxation of the

recru1tment“procedure cannot be agreed to"

e e 1 m e e s e v S+ vty

@~ T~ IRl o T iRy B . . e -

.
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an exxstlng vacancy
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S \H

whe\her the letter oﬁ l.\\

in the condltlon of the recruxtment procedure as for
S

jj \5% ia not clear to u®
i ‘ .Selectlon commission dated 10.4. 91 had beet
i N ‘
‘avallable to the pirectorate when this view was tak,
: ‘ o T . - {§ .
: %@AFT 16. The circumstances therefore 1nev1tab1y leadith,
!: _the conclus1on thab,thxs is pre- emlnently a f1t casekg
h for the Dlrectorate to consider the appo1ntment of the
i e o
Xﬁ 'applxrant .on regular basis as Lower Dlvrsion Clerk in
i)
i_i o 1£ neces;ary by giving - relaxation
i

loss . of - the. job gsuffered by the appllcant the

":ﬂhas to be- shared by ‘all concerned The ape}?cant
P ) M

Commlssxon to

e e e T =

Selectlon

e e e

Sta(f

o — e T

that had

PR

name

P

sent

e e

Instxtute not

the.

o£f1c1a11y to the staff

Select1on Commxssion he!might

e T &

have tafi Selectlon Comm1831on after

.__.-man... e

U

at the test Was

e s e S — o 4 e
IR s It

having 'permitted hxm to appear not

his for

1u=t1f1ed in not consxderlnq

;.....—r—— pm T ’I s et

The stand of the

candldature

reSpohdents is ‘'also
|

select1on. a

[ e

pone PSSy

shlftlng stand At one stage 1t wasd stated that the

name of the appllcant was not recommended by the staff

At another place it is pointed

Selectlon Commissxon.

i

ut that he had failed to quallfy one of ‘the cwo parts

(I -
:1 -

of Clerks Grade anmlnation 1989 and he was deemed to

Ny

have failed 1n the oxam1nation. That was on the basis

of the report of the Staff Selection Commiéston. There

room -to take the view that the staff ‘gelection

A
\? .
: gpnd1dature of the applicant was to be treated and has

ken different stands at dlfferent qtag B

t/;urther circumstance to deserve a fresh and sympathetiE
conaiderntion by the Directorate deapite thb £act that

they had declined to consxder‘

regulorisation earlier.

i
1

e . . as |
‘ i

B e

1
That 1s the.
R &

oy

IST is :

Aq ‘ : :
Sl i,% |

= "'¢_€ mmisgion was itself not very certa1n as to how: the



e oy

Pt bt g

pyeeng,

‘ 3 e

———

——— Y AN Wil -
e e, v e vt

P ST L IIE ™
el R IR

Rt e R g T - s .
mﬁm‘ﬁ)ﬁﬁm@m,ha»n,gu~ﬁlm- ..m-&a‘a_'.{-»n-di.uv.;,.‘..*;‘a._.ﬁ..,,- At ta et s R

17.

that the

e

straight

R

- ettt o8~

for fresh consideration by the Dxroc{orate. However

(g% 1Zﬁ —

11~

. i W ] .
sihce the defence based on the technical pled
_,.,'\,-——“"‘ —

rpquirement of the rp<xuitment rules is not

et e

fulfxlled !y the appllcant it is_not pOSQ1bIe for us to

direct the reopondents ‘to regularise the applicant

away. We have therefore recommended !he malter

SN -

[

U b

having recard to rhe legal hurdle we have to decline

relief to|the applicant in Lerma he has prayed for-on

1ot~

the - gronni he did not acquire any vested right which

A R — e [,

~can he said to have been .denied by the respondents by

‘the impughed action.

above
enahle
the ca

o L kT %
: + observa

-

In the result: subject to the obserations made

he O.A. is disposed of. However in order to

the nirectorate to apply their mind afresh to

oF

P,

. e h— -

se of the applicant {n the 1light of the

tions made above we continuve the intecrim order of
T . (b ..

. . DA
QP/’ stay dated 25.11.91 for a period of A: months from

S e amtanto et

today.

~

' e —————

this rribunal. The applitant is given liberty to send a

v S

B S
e T e -
e e e e e et

The interim order shall stand automatically

o it e e
i e ——.

— et camn

vacated| after that period unless .further extended by

e oS it - Ao — -

copy o

£ this order to the Directorate through the

" §1SI, Guwahati for necessary consideration.

e,

Do o

No order as to costs.
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g/ o/ v The Development Commissioner,
oA .. 7 Small Scale Industries,
,f V4 Hirman Bhawan,7th floor,
' ol tiaw Delhi-11.
A
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Sub 1 Prayer

Judgema

my service.

will spesk f

I am s
s enough inr
he regularis
‘be sware tha
I hnve alres
5 bheen/gm
otiier regnln

nl.

whe (’/

1recommended

I came out s

S5C.
Iow 1

it terms of
the Hon'ble

Injury ond g
completely

“With dg
gtate that tI
Judgement in

any fresh cq

r channel,

for Yegulsrisation of service persusnt to
nt and order dt.15.9.95 in 0.A.221/91.

he deference and profound submission I beg to
@ Hon'ble CAT, Guwahati Bench has delivered
‘the cnse flled by me seeking regulesrisation of
A copy of the Judpement is sent herewith which
or itself. .

ire that your honour will asppreciate that there
nication in the judgement that my service shonl
sed on o reconsiderestion of the matter, You must
t vacancles sre svallable st S5ISI CGuwahati end
dy been adjusted agnainst s reguler post. 1 have
nhtdd 0ll service benefits 1like thet of any

r employee. You are also awg) - that my name wns
to,the SSC for regnlorisation of my service and
accesafnl in the exnsminetion conducted by the

om aged about 35 years ond thus ineligible for
ntral Covt.Job, If my service ls nect regulzrised
the ohsgervations, hope and desire expressed hy
Tribunal, 1 wlll suffer erreparahble loss and

ny family wlll lead to starvation which is
lependent on my menpre income,

Should your honour graclously be pleased to regulerise
my gervice gnd thereby extend your protective hands over my
family which will provide the much needed mooring, I shall
bound to your honour in deep pratitude.

With |sincere regards,

Yours falthfully,
. r .
. o “§%-9ﬂgfﬁvﬁ
Enclo ¢ NAs |ateted.” ( Bharat Barmsn )
' Cl.cum-Typist.
ormrm s L et b it Small Industries Service Insstt,
| R E g A Damunimaldem, Guwahati-781021,
: PH/CF non ' Me i atIQAC(IM T {Lea) \
LI Tincts P g0/ A ne Mo [P, ALY
S el | Bagdl | Aeost. | Rindlyl{
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im‘ \ ' ppdater
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- The [Director o DR
SmaJi Indust%iea gervice Institute, e . .,ﬁ;
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b L
Jubject M P.No.. 81/95 in 0.A: No. 221 91 filed by :
: Uigded Bhavatgnarman L.D.C. pegarding regulari-: ]
3{‘ eation of: hia eervioee 1n SIsI, Guwahati. o
g :'-. "‘:..: - ‘
i Sj_r’ . .‘"}' . ' g Y < t{
| g - wawww*w“mf o Temagiel e . |
,%ﬁ X A 46 Yefor to your letter No. e 14014(10 y/91/
. Vol-= I]{/QQDcdated 13 11:95 on the subjqot mentioned ablove i
vy and t§ raquest you £oi1grnish the fo léwing information g
% ... to thia®y, Qr«~immﬁdiutely for further. neoensnry action :
’ v 4n th matter [ ‘ | '
N u H el SN Lol l'
Whether Shrg Bharat Barmén 1s draw*np a connoli- :
gated salaby’ or:is he in & regulur scale. i

Ay of Shng Bahhan W.e, t. 151 92 ttil date and

3

l - atails thére t; B X
ﬂfatue of ap¢§ harman ae on I },92

i 1ﬁtaﬁus ot 8hr1 ‘tarman at’ prenant

fWEether the pdét Shri Darhan i holding is under
8 cadre of: SIPI, Guwahqti. ‘

IS

T &
P FO C . :
e ' f L) ;"‘(’ 0 ’ N i
r,, H‘,,‘v,“,,!{ N t. Yn)ur'; falthfully,

LA

‘ 0 A . CHHAFRAVARTY)
DE UTY DIRCTOR  (ADMY,)
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In rept

Yegarding tha subjeot cfteqd
798 46 farnigheq b
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C'onm,uu.onc‘r
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7th floor)
e
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oTing to youy letter
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scick iND. ! 2)5-1429 ASEXR I

Phone : PBX 2103 1.1 Dlrecior : Direct 31153
Residence 2 1L‘u&fi£¥0083 ax enx .
Telegram : $M, ﬁﬂﬁ /~‘0071/550£98
GOVERNMENT OF INDIA A
MINISTRY Of: INDUSTRY 5
INSYITY g

SMALL INDUSTRIES SERVICE
BAMUNIMAIDAN, Guwanan—781021 (Assam)
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No, C-18013/13/81-A(RG)
Government of India
Ministry of Industry
Office of the Development Commissioner
. (Small Gecale Industries)

-----

705 A" Wing, Nirman Bhavar,
New Delhi - 110 Ot1l

CGuted: 1Tth April, 134y
T'.‘:, — e — - -
Shri A.K. Sarkar, B
Director,
SISI Gauwhati, i
Bawuniwadan, ‘

Gauhatli - 781 021

Sub ¢ QA No 221/91 filed by Shri Bharat Burman., LDC
Regarding remgularisation of his services in SIDO
given by Honourable CAT Gauhati Bench.

\ Sir, -
ﬁ;// Flease refer to correspondence resting with yvour  lettber
ikkk do O-1401 ((10) /91 Vol  T1/8824  dated 7 Feb 998 on th:  abov.
‘ subject. ‘
' Inn  murseance  of the directive ¢f <he Hon'bls' CAT
NG ALY teach wvide Jgudgew=nt dzi=d 15.9. the Coppeetant

anthority has considered afresh the regoso- o thi Bavieszn Lo
regularisation i1a the grade of LDO. It == bzen daoided that oo

" I ONRTR ’-0
:. i

consideration of the provisions regurding rules and procedures of
recruitmwent  to the post of LDP Shril Bzarman 1s not eligible for

réegular appointmeant as LDC. Shri Barman's services way therefore
ne  terwinated on vacation uf the Stay Order grantwd by 1ne Hon.

CAT hdﬂhdtL Beacdli, A copy of the'action taken may be endorssd  to
this HQ‘}mmedlqtely for onr reference and rechrd. , .
| cors faithfally,
at Ll —
M'ﬁf * ' . . ,
o s \b : (O.A.CHAKRAVARTY)
\SP b DEPUTY DIRECTOR (ADMN.)
X o» o

:le JOUWARATI! l

NI/ G:a-lil.ehllnd(}&cnlf.lhll
 XiW i‘lcculi‘ud!AncJModt!P. Al

NV " Admn. [ Batt. | Awtt. | Bisdl- J
&\“\ - 24APRI9SE
N ‘ilg'?‘ , : 3;;5
B © { 8.CHAKRABARTY )
ASSTT DIRECTOR{ ALEIN)
L FOR DIRI“CTOR.
. o o g mealr e ' ey v ™ i v
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e 9..\ . . e b f Mg e e R M, gy e b & 4 . . PO i daan e . [T S A L e e By

SO Dev £ URE - KX EF
PHONE 550052

Yelex No.: 235-2379 ASEX IN A

Phone » PBX 31950, 23155,32360 Director : Birect 31152 {

Residence 25477
- - ; fond I
Telegram : SMALLIND {? NVIVEX RS C

o : 2352079 vt e @
g - 31950, 23155, 32360
L w3 152, fray—25477

AT : THIAEE AT - - e e
, GOVERNMENT OF INDIA
RIRG “‘(““( MINISTRY OF INDUSTRY

g "N SMALL INDUSTRIES SERVICE INSTITUTE

Y IATT FAT G
. anpATiae, TARE-781021, H¥E . .

BAMUNIMAIDAN, GUWAHATI—781021 (AssaM)

m oooooooooooooooooooooooooooooooo

| C-1401/20/91/857 pated ... OmETHI .

MEMORANDUM

Consequent upon the orde'rv issued by Hon'ble Cent
. ) » > o entral
administrative Tribunal,Guwahati Bench,Guwahati,dated 7-6.96

in M.P.No, 76/96(0OA .. 221/91),the ’
ir oNo, 7€ - 22] ’ services of Sri Bharat
LDC of this Institute ,stands terminated, arat Barman

o A’V&\ AW

. AJK,

. Shrl Bharat Barman,LDC ( DIRE?:%?;AR )
8ISI,Guwahat i=21
Copy to:

1) ‘ghiim Devglopment Commisslioner(ssI),
] an Bhavan,7th floor,NewDelhi~.ll- for inform: ' ‘
- atdon '
a copy of the I{On.ble C.A.T.'s order dated 7-6-960 alomw-l‘th

2) The Accounts Off icer,
Pay & Accounts Office(8SI),111/112 B.T.RoadyCal-35.

3) The Accounts Sectiop,SISI,Ghy
DIRECTOR

O
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. o CUpRESENT e it e ek
) <L CTHE ’Lh‘GLF SHitI Gl SANGLYL WE 3 HaMuER(A) . . ,
’ v, THE ROR'BLE me 0.C.VERA, nmush{ ) oo ; L
= Fut tha Ap;ll.c';nt : f\ -P'- .?DiﬁTi: Aduur:a_t?-:s«.
W e Fak~theﬂﬂsapundunts;Mr.G.Sarma,rAddlmc.ﬁtsﬁﬁ,.___ e R
7.6.96 Mr. P.K.Tiwari kK for the pelitioner {npplicant in
O.A.).
Mc. G.Sarma, Addl. C.G.S.C. for the opposite parties

—

‘E’RUE COPY

—— _.

8‘10810 ] U/f:( ar (JU(/I( I(ll‘)

Centra!) ACoastirative 1ribunel

Ty

vt reeeh, Gownbit

e B A

(Respondents in O.A.):

In our order dated 15.9.95 in O.A. No. 221/91 in
order to enable the Directorate to apply their mind
afresh to the case of the applicant in the light of
the observations made therein we had continued the
interim order of stay dated 25.11.91 for a peried of
six months from 15.9.95 with a provision fer further
extensmn. I"xtensmn had been granted from time to
time Lhrough M.B.s filed by the applicant. The last
extension was granted on 5.6.96 upto tcaey in the
instant M.P.76/96(0.A. 221/91) as a result of
of the learned Addl. C.G.S.C.

adjournment. Today Mr. G.Sarma learned Addl. C.G.S.C.
has produced a letter No.C-18013/13/91-A(N0} doted
17.4.1996. In this letter it has been conveyed that

the

request for

in pursuance of our order dated 15.9.985 above the
competent authority has complied with the order dated
15.9.95. Under the and
consider that the extension of further stay
25.11.91

stay order dated 25.11.91 stands vacated.

facts circumstances  we

of the

interim order dated je not neccerary. the

The M.P. 76/96 is dispased of accordingly.

Gd/= GeleSamylying,
Mumber(A)

Sd/~ D.CeVurma,
Manbor(d)

W«

I
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the Case

- Tribunals Act, 1985)

_
: 0.4, Mo, &€ of 1996

g,

ri Bharat Barman coe Applicant
- Versus -
Union of India & Ors, ... Respondents
I N D E X
_§_]_._,ﬁg_; Particulars of the Ebcumentg Page Nos.
1. Applicétion PRP 1 to 14
. 24 - Verification e 15
3. Annexure=l oo {6.
4, Annexure-II con I+
5. Annexure~III ese 8.
6. _ Annexure-1IV eee 1. ‘
7. Annexure-V cee . 20 .
8. ‘Annexure-VLA) coe 2 e 22,
9 ' Annexure-VI cee 7_5'.
10, Amexure-ViI co e 24 .
11, Annexure-VIILI cee 2§,
12, Annexuzre-IX coe 26,
13, ‘AnnexureK-2 .ee 2%,
14. Annexure-X coe 2k .
15. Mnexure-XI e . 15\ .
16, Anexure~-XI 1 coe . 30.
17. Annexure-XIII cae 3.
18, Annexure-X1V coe 32,
19, Alhexure-XV ese 321 Cde 3%
ZQ. Annexure-XVI cee, 2q.
21, Anexare-XViIl eoe . no
22, Anmexure-XVIII ese
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: GUWAHATI BENC

O.A, No, Q(of 1996

1y

BETWEEN

' Shri Blmat Barman

LDC-cum-Typist in the

office of the Small Industries
Service Institute, '
Bamunimaidan, Guwahati-21,

" eeee g leicmt
AND | |

1, Union of India, represented by
the Secretary, Ministry of Industry,
Ni rmafh Bhawan, New Delhi.1,

2, The Development Commissioner,
Small Scale Industries
Ministry of Industry,

Nirman Bhawan, New Delhi-11,

L/éf The Director,

Small Industries Service Institute,
Bamunimaidan, Guwahati-21,

4, The Regional Director (N ER) .
Staff Selection Reaxdx Commission,
Nabagraha Road, Chenikuthi,

Guwahatl- 21,

esse Reﬁonden'tS'
. DETAILS OF APPLICATION

1. Particulars of the order against which
the _application is made :

The application is directed against non-regulari sation
of the service of the applicant and termination of his
service vide Memo No., A, 11013/1/88/4432 dated 30/31-10-91

and communication yunder No, C-18013/13/91-A(NG) dated 17.4.96.

&

2. Jurisdiction of the Tribunal :

The applicant declares that the subject matter of the
orde: against which fghe wants redressal is within the

jurisdiction of the Tribunal,
Contd.. P/ 2.
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3, . LIMITATION

- The applicant further declare. that the spplication
is-within the limitation period prescribed under Section 21

of the Administrative Tribunals Act, 1985,

4, Facts of thg case

i) That the applimnt is a citizen of India and permanent
residenﬁ of Assam and as such, he is entitled to all the
rights and protecf:ions guaranteed by the Constitution of
Ingia, | | |

ii) That the applicant haikk from a very poor family and
his family membesrs are dependent on his meagre income,
Due to his poverty, he could not porsecute his further

study after passing the P.U. (Arts) Examination

iid) That the applicant entered into the services of the

Small Industries ‘Service Institute (SISI) under the

' Ministry of Industries at Baminimaidan, Guwahati-21 as

'Clerk.cum-’l‘ypist.by an order NO.A.11013(1)/88 dated

12.‘4._ 89, Initially the 'applica:t was given a censolidated
pay of 5,850/- per month. However,’ lateron by an order
No,A, 311013f1) /88 dated 2.8,89 his pay was fixed at Rs,930/-
in the scaie of 85,930~ 20~1150-EB-25-1500/~. The said

‘order was issued in terms of order No, 16/3/85-5tat dated

26,11.88 stated to be issued from the _office of the

Respondent No, 2, However, the copy of the same was not
given to ‘the applicant‘. It will be pertinent to mention
here that the appointment of the applicant was preceded

by a selectbon from amongstthe candidates sponsored by

‘the Employment Exchange, Many candidates appeared in the

selection, The applicant could get his gppointment after

due selection,
. Con td. L -QP/ 3.
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and 2.8.89
00p1es of the order dated 12.4. 89/are annexed

herewith as AMNEXURES-I and II respectively.

iv) That eversinc e the agppointment of the applicant,

,as aforesaid, he has been serving as such to the satisfaction

of all concered and at no point of time, he was ever
communicated with any adverse remark., The applicant having

come to know from tlrie office of the respondent No. 4 that

_the Central GCovemment emp'loyees who have been working an

temporary basis could app-ar in the selection conducted by
State Selection Commi ssion  (88C) for regularisation of

their services, submitted an application dated 16.30.90

.tonthe respondent No, 3 making a request to him to forward

his application to the respndent No, 4 to avail such chance.
Accordingly, his application was forwarded to the office

of the respondent No, 4 with the remark of 'no .objection".

The copies of the said application dated 16, 10,90
and a noy! objection certificated dated 1. 11,90 are

annexed herewith .as AINEXURES-III and IV respectively.

v) .That thereafter the applicant having come to know
that while forwarding his. applicai:ion to the respondent No.4
with thé no objéct‘ion certificate, the duly filled in
application fomm was not fomaﬁded by the office of the

z@px respondent No, 3 inadvertantly and accordingly, the

“applicant by his letter dated 21,11,90 made a requet to

the rESpdhden{: No. 3 to forward hi s duly filled in applica~

tion form submitted earlier on., Thereafter, the office of

"the respondent No, 3 was pleased to forward his dauly filled

in application fom to the office of the respondent No, 4

by its letter dated 29.11.90.
Contde. .P/ 4.
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A copy of the said letter dated 29,11.90 along
_ wﬁ:h the copy of the .filled in application fomm is

annexed herewith as ANNEXURES.V & V(A) respectively.

vi) That thereafter as instructed by the office of
the respondent No,4, the respondent No, 3 by a Memo No,

2.20018(28) /90 dated 22.1.904 instructed the applicant

to appear before the SSC on 23.1,91. The appli@ nt was

algo issued with an admission certificate by the SSC,

The applicant duly appeared in the said selection and came

" out successful,

Copies of the Memo No,A, 20017(28) /90 dt. 22.1,90
and admission certificate are annexed herewith and

marked as AINEXURES.VI_and VII respectively.

vii) ‘That after the aforesaid selection, the

applicant by his representation \dated 1.4.91, before the
respomdent No.. 3 made a reguest to acoommodate/regularise
him as LDC rﬁentioning therein about a vacant post of LDC

in the office of the respondent No.3. The respondent No, 3
by his letter No. A.12021f1)/89/90 dated 5,4.91 requested
the respondent No, 4 to send the name of the applicant

for recruitment of LDC on regular basis., In the said letter,
it was also mentioned about the demand made for nominating

3 LDCs,one reserved for ST candidate.

A copy of the said letter dated 5.4.91 is. annexed

.herewith as ANEXURE.VIII.

viii) That the respondent No,3 by his letter No,A, 12021£1)/
89 dated 29,4.91 addressed to the respondent No, 2 made
a request to communicate the approval of the competent

authority to allow the appliant to be absorbed as LDC

ContdeeceessP/5e

ﬂLf



¥ 7

-5
on regular basis in the SISI, Guwahati, In the sald letter,
the selection of the applicant by the SSC was mentioned. It
was also meri.l’cioned about the placing of indent to tfxe SSC

dd
for nominating %Dcs against the clear vacancies, It was

further mentioned that the service rendered by the applicant

is satisfactory and he has 3lso gained experience.

- A copy of the said lettex dated 29,4,91 is

annexed herewith as ANNEXURE-IX. ¢

ix) That wnen the applicant was cherishing in his
miqd,tha?.his service will be regula:iséd he was surprised
to receive a letter No. A..60015/2/89-A(MT) dated 17.5.,91
issued from the office of the respondent No,2 to the
respondent No, 3 expressing their inability to reguhrise
the service of the applicant. On receipt 0of a copy 6f the
same, the applicant submitted a reptesentation to the
respondent No, 3 on 28,5,91 praying f@r.regularisation of
his service with the furtherrequest to place his prayer
before the respondent No,2. The reSpohdent No, 3 forwarded
the @pplication to the respondent No; 2 with the reauest
to consider his case sympathetically with further observa-
tiqn that if any domments/information is needed, the

same: would be supplied. The gpplicant having not heard
anything in the matter, again subhitfed a representation
dated 6.8.91‘by way Oof a reminder to(the r -spondent No, 3

followed by another reminder dated 26.8.91,

Copies of the said letter dated 17.5.91 representation-
dated 28,6,91 and reminders dated 6.8,91 and 26.8.91

are annexed herewith as ANNEXURES IX(A), X, XI, & XII,

Contd....P/6.
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x) 'I‘hét the spplicant was surprised to receive the
impugned Memo No, 11013/1/88/4432 dated 30/31-10-91"
relieving him from his duty on and from the same date.

The daid memo hasAcomve as a bolt from the blue to the

- ap licant inasmuch as _after;{.'he aforesaid submission of

representation by him, he was cherishing in his mind that

his services would be reqularised more s in view Of the

fact that he come out successful in the selection

conducted by SSC.

A copy of the s.id memo dated 30/31-10-91

'is annexed herewith as ANNEXURE.XIII.

xi) AThat the appliét came to know that the respondent
No. 2 by his letter No, 16(3)/85-8tat dated 29.10,91
addressed to the respondent No, 3 had been pleased to
extena the cervicés i £ the appliejant; However, khe k= could
not obtain a copy of thesame but could obtain the letter
number and date as mdlcated above., For the reasons
best known to the re890ndent No, 3, the services of the
applicant had not been extended and he was not allowed
to resume/rejoin his duties. Accordingly, the applicant
by his representation dated 15.11,91 to the respondent No, 3
mrged upon him to allow him to continue in service in terms
of the sanction given by the rels'pondent No, 2, However,
he was not allowed to rejoin/resume .his dquties though
he had been regularly attending office.

xii) That the appli®@nt states that the.aforesaid
action/inaction on the part of the ,reSpondént‘s is grossly.
illegal and nothing but deprivation of xke his legitimate -

claim of reqularisation to his service. He had acted as per

Contd,..P/7e
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per promiss made out to hih for reqularisation of his
sexvice but tﬁe respondents flouted with their own promisé
and instead of regularising him in his service had decigded
to terminate his service which is grossly illegal and

not sustainable,

xiii) That the applicant states that he had made
enquiries in the-office of the respondent No, 4 as |
regardé regularisation of his service as LIC.The officlials
therein had told in categorical terms that his services

was required to be regularised in view Oof the selection

~ by the SSC inasmuch as such selection are conducted only

for such temporary em@loyees. The officials had also
abserved that sim e there was an indent of a few posts
of~LEt froﬁ the office of the respondent No, 3: the
applicant could easily be reguiarised in one of such posts

after his due selection by the SSC as aforesaid.

¥iv) That being afaced with such a situztion the applicant
had filed 0.A. No, 221/91 making a griévance againgt the
order dated 30/31~-10-91 (Annexure-xiii) before this Hon'ble
Tribunal, The Hon'ble Tribunal while admitting the case by
itsforder dated 25.11.91 was pleased to pass an interim
order to the effect that the appldaant shall be treated in
service and mzxz on duty without break and shall continue

as su¢h until furtherorders. The interim order was ka passed

for the regsons recorded in the order itself,

A copy of the order dated 25.11,91 is annexed

herewith as ANNEXURE-XLV,

xV) That the aforesid O.A. was disposed of by the
judgment and order dated 15.9.95 directing the respondents

to apply their mind afresh to the case of the applicant

COntd.. e @ e .P/8.
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in the light of the observation wade in the judgment, The

. Hon'ble Tribunal was further pleased to extend the aforesaid

order dated 25.1191 for a.period of 6 months enabling the
raspondents to apply their mind afresh to the case of the

appl icant, -

A copy Of the Jydgment dated 15,9,95 is annexed

herewith as ANNEXURE-XV,

_xvid That after the aforesaid judgment it has been

the reasonable and legitimate expecation of the applicant
that he would be regularly absorbed in service and to that
effect appropriate order would be passed by the Competérit
Authority. The ép.plicant pursuant to- the - judgment and
cubmitted his representation dated 8,11,95 to the respondent

No, 2 regarding regularisation of his services,

A copy of the said rep resentation dated 8,11.95

is annexed herewith as ANNEXURE-XVI .

xvii) That the respondents also took up the matter
of the applicant's regularisation in service and to that
effect made queries vide their letter No.C-18013/13/9 1-A(NG)

dated 2.12.95 to which necessary reply was fumi shed

vide their letter No, C-14014(10%91.¥01,ITI dated 5.1.96.

Copies of the letterdated 2.12.95 and letter

dated 5.1.96 are annexed as ANNEXURES XVII and

, XVIII,

xviii) That in view of the aforesald developments, the
applicant was very much hopeful that his services would be

regularised more so in view of vacancies being available

ContAe e .P/Bs
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and the applicant having been hoid:'gng a regular post with
all the benefits <;of a regular employee as indicated in
Annexure~-XVIII letter dated 5,1.96. The applicant kas been
‘granted ‘all other facilities like that of any other employee
and his service book has also beé opened, - Thus for all '
practical puréosesr and intent the agpplicant is a regular

employee of the SISI, Guwahati.

xik) That the spplicant being not communicated with any
deéision in the matter and being faced with a situation

in which the period.‘of 6 months fixed by this Hon'ble Tribunal
in its aforesaid judgment\dateé 15,9.95 the ap»licant had to
app roach this.an'blé Triba’nal by way lof filing Misc, Applica-
tion one aft;er. another, wkkk which were regi stezed and numbered
as M.P. No, 31/96, M.P. No, 46/96 and M.P. Mo, 76/96. By the
ovrders passed in thos 'M.Ps.‘ the time limit @£ originally
fixed in the judgment was further extended. Laétly the time
limit has been extended upto 7.6.96 by orddr dated 31.5.96
passed in M.P.“No. 76/96. The gpplicant on the strength of
these orders ?assed in the M.Ps. has been continuing in R
service as befoie. He was on earned leave for the period
20.5.96 to 4.6‘.96.. During this period he pursued the matter
even by going to Delhi from where he has come back on "
30.5.96, He has resuméd his duties on 5,696, During his visit
to Delhi to pursue the matter in the office of. the Respondent
No, 2, the‘ al:;plic:a'nf was not apprised of anything regarding
the case of his r.egul'arisatibn in terms of the aforesaid
judguent of this Hon'ble Tribunal, He was only apprised that
the matter was 'being pergged and that he wuld get due

intimation in his office at Guwahati,

Contd....P/9.
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xx) That the applicant stat:s that on his rejoining

-9 -

duty as aforesaid to his great shock and dismay, he was
intimated by the officials in the Establishment Section

that intimation from‘Deihi has come directing the local office
to termihate his services on vacation.of the stay order granted
by th.s Hon'ble Tribunal, However, till date the applicant
has nof been communicated with anything and he is continuing
~in his service as before. Now in terms of the communcation
froﬁ Delhi Office, hisseivicex is going to be terminated

~at any moment, On receipt of such information, the gpplicant
demanded a cop y of the cohmunication stated to be received
from Delhi office to which the reply of the officials in the
Establishment Section thét along with the order of termina-
tion he would be given a copy of the communication sent from
Delhi Office, However, as hiks request, he has been given a
copy of the communication No,C-10013/13/91-A(NG) dated
17,4.96‘pu:portedly”issued by the Dy. Director (Admn.)

to the Director, SISI,}GuQahati. By the said communication

the services of the spplicant has been dlrected to be
terminated on vacation <f the stay order granted by this

Hon'ble Tribunal. -

A copy of the said communication dated 17.4.96

- is annexedherewith as ANNEXURE-XIX,

| xxi) ~ That a bare perusal of the Annexure-XIX letuer
dated 17 4.96 it is seen that the authority concaened

has not apolied its mlnd to thecase of the abplicant in

the,light of the Observations made in the judgment dated
{ 25411.96. The contents of the letter are very cryptic
and disclosed total non-application of mind. The only

observation made in the letter is "it has been decided that

Contd, ..P/10,
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on cdnsideratioﬂ of the provisions regarding rules and
procedure of recruitment to the posts of LDC, kks Shri Bamman
is not eligible for regular appoimtment as LDC," This very
particular contention was raise‘d by the respondéents
time and again before this Hon'ble Tribunal which did not
find any fovaur of.this Hon'ble Tribunal because 0f which
even in the final judgment, the Hon'ble Tribunal made the
details observatiqnsv in the judgment particularly in para XVI

favouring the case of the applicant

In view of the position the respondents cannot’

terminate the services of the appliéaﬂt by a cryptic order
as has been sought to be done withqut revertiyg back and
considera tion thereof in its true perspective to the
pointé ralsed by the an"ble Tribunal, If the plea of the
respondents as in the impugned order dated 17.4.96 is
allowed to. stand, the same will be total failure of justice
mockery of

and muzExEs¥y judgment of this Hon'ble Tribunal, The
Hon'ble .Tribunal did not pass the detail judgment for the
sake of passing it but the same was passed with a definite

purpose and the respondents cannot flirt and mockery of the

sane,

xxii, That the applicant states that two aspects of the
matter were considered by this Hon'ble Tribunal in the- earlier
O.A. No. 221/91 viz (i) in view of the @%&iﬁ%ﬁﬁtof the
applicént as ad-hoc b-asis whether he is er_;ti'tled to any
relief and (ii) secondly in view of the process of regularisa-

tion undertaken by the respondents. Whether the applicant

is ehtitled to be considered for such regularisation. The

COI'I td. o .P/].l.
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Hon'ble Tribunal directed the respondents to apply their
mind afrsh in the light of the observations made by the
Hon'ble Tribunal in respect of the second aspect of the

matter. However, prima facie no such consideration has been

given by the respondents in passing the impugned order

dated 17.6.96.

5. Grounds for relief with legal provisions :

1) For that the impucned orders are prima facie illegal

and not sustainable under the law.

II)  For that the impugnél orders having been issued
without givirig the applicant an opportunity of being heard,

the same is bad in lav and liable to be set aside and guashed.

IITX For that the applicant having cleared the examination

conducted by the S85C, the respondents ought to have krEx
regularised him in.a vacant,poét of LDC for which indents
have also been placed by the mspondent No, 3 to respondent

No, 4.

iv) For that it was only after the assurance and promi se
made by the respondent NO.3, the applicant had appeared

in the examination condicted by the SSC and now he

having come out-ih the said selectibn, the respondents
cannot tum round their own promise and victimiése the

soplicant and that too in these hard days of employment.

V) For that the applicant having cleared the
examin ation conducted by the SS8C for reqularisation of
temporary service of LDCs, the ragpondents canndt deny him

the benefit of thé same and as such, the impugned orders

Contdese .P/ll.
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are liable to be set aside and quashed.

Vil For that the respondent No, 2 having extended the

sexvices of the applicant for a further period, the

respondent No, 3 could not have issued the impugned orderx
of termination terminating the services of the applicant

before expiry of the extended period of service.

VII) For that the respondent No, 4 having laid down in
clear terms that the services of the applicant could be

regul arised, and there is no impédiment against such |
regulariéation, tﬁe respondent No,2 and 3 cannot bivep their
own interpretation in the matter %0 as to deprive the gpli-

cant from reqularisation of his service and consequently,

~ the impugned'orders are liable to be set aside and yuashed.,

VIII) For that there is gxaws gross violation of Articles
14, 16 and 311 of the Constitution of India and so also

the principles of natural justice and accordingly, the

impuged orders are not sustainable and the services.of the

applicant are required to be regularised,

XIX)  PFor that the impugned order dated 17.4.96 being nct
in confommity with the order passed by the Hon'ble Tribunal

and being a non-speaking order, same is liable to be set

‘aside and quashed.

X) . For that.the impugned order having not taken into

account the observations made by this Hon'ble Tribunal in

the earlier O.A. .same is not sustainable and liable to be

-~ ’

"set aside,

Contd,...P/13.
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X1) For that the respondents cannot make a mockery

of the order passed by the Hon' ble Tribunal in ignoring the
directives contalned 1n the earlier Judgment, The impugned
order having been paesed,mechanlcally wi thout any application
of ming, same is not suetainable ang liable to be set aside

and quashed;

XII) ‘'For that in any view of the matter, the impugned

orders are not sustainable.

6. Details of remedies exhausted :

That the applicant states that he has exhausted
the deparﬁhental remedies available to him and thereis no
other alternative and efficacious remedy open to the

@plicarl t.

7. Mattars not pzev1ously filed or pendlng with any
other Court :

The applicant further declares that the matter

regardlng which the eppllcation has been made is not pending
before any other Court of law or any other authority or

any other Bench of the Tribunal.

8. Reliefs sought :

- Under the facts and circumstenCes ‘stated above,
the gpplicant preys fax that the application be admitted and
the records of the case be called for and after hearim
the parties on the cause or causes that may be shown and
on perusal of the records, be pleased to grant the
following reliefs : |

Contd, ..eP/15¢
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(i) To set aside and guash the impugned order dated
17.5.91 ‘(Atﬁnekure-I}LA) Memo dated 30/31-10~91

(Annexure-)C[II) and letter dated 17.4.96 (Annexure-XIX)

R RO S L

(ii) To direct the respondents to regularise the services
' of the applicant with all consequential benefits
(iii)Cost of-the application ;

(iv) any other relief or reliefs to which the applicant
is entitled to as this Hon'ble Tribunal may deem fit

and propert,

9. Interim relief prayed for :

Pe@ding di30@sal of the case, the applicant prays -
that the 1mpugnea order dated 17 4.96 (Annexure-XIX) be
suspended wmth further dlrection to allow the applicant

to continue in his service as before,

1O. Q;‘.’...

11, Particglars of the 1.P,0. / Bank Draft :

(1) No, of the I.P,O,  : 0% 346113

(ii) Date " i 1 6.96

(iii) Payable at - : Guwahati,

12, LIST OF ENCLOSURES :

As stated in the Index.

verification. LI B BE S BN 2 J
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VERIFICATION: :

I, Shri Bharat Baman, son of Late Thanu Ram
Barman, aged about 36 years, resident of Dispur, Guwahati
Ganeshgurl Chariali, LDC-cum-Typist in the offlce of’ the

SIsI, Bamunimaidan, Guwahati-21, do hereby mlemnly affi m

~and verify that the statements made in paragraphs frem

1 to 4 and 6 bo 12 are true to my kn0wledge and ’chose
made in paragraph 5 are true to my legal aﬁvice and I

have not suppressed any material facts.

~-

and I stgn this verification on this the 6th day

of June .1996 at Guwahati,
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|| — Replstered Post 143?
p ' Govermment of India -
s Ministry of Industry

Small Industries Service Institute
Bamunimaidan, Guwahati«781021(Assam)

I'2.A.11013(1)/88 Dated the 12th April, 1989

.QRDER

Un the recomsendation of DPC dt. 4,4,89 the Director,
S181, Cuwahati is pleased to issue offer of appointment to
Shird Brarat Chandsra Barmaen g8 & Clerk cum Typist in this !
i 3ti%ute on purely temporary basis at a consolidated pay of
%.850/= per month, He will not be entitled for any other
allecanca for his sérvice in the post. The appointment is
v 2inglvely for a peried of 18 months for census liaison
¢7il at SISI, Guwahati, Shri Barman wiIl have no right to
¢.257% for regular eppointment in future for this post and
he 1a ligble to be terminated at any time without assigning
£1°/ Teasen, : .

He is advised to communicate his acceptance of this
offer letter immediately and to report for duty in this
Tnatitute, but not later than 10 dayz from the date of issue
% this order, .

Sd/ (S«CHAKRABARTY)
ASSTT. DIRSCTOR(AIMN)
FOR DIRECTOR,

LA .
455

srocf Bharat Chandra Barman,
C/s, M/w. Chandra 811k House,
Copital Road, (R.P,Road),
Pispur, Guewahati«6,

Copy 10 te

T The Asstt. Director of Employment,
: Pistrict Employment Exchange, '
Silpukhuri, Guwahati-=3, This has a reference to his ?
letter Ne,ORD-125/89/4550 dated 3.4,89. Regd,No.5248/79,

e The Accounts Section, SISI, Guwahati for information.

( 5.CHAKRABARLY )
ASSTT DIRCTOR(ALEIN)
FOR DIRLCTGH.

\
™
i
¢,
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| e |[ANNEXURE- T
- - Govermment of Indie ' }9/i> '

Ministry of Industry
Small Industries Service Institute

Bamunimalidan, Guwahati-781021(Assan)
A.11013(1)/a8, S 2nd Aug'89.
. | Dﬁ;
QRDER -

!

o In continuation to this office order of even
number dated 11/12th April'89, the Director, SISI,Guwahatl

Barman, | LDC-Cun=Typist from the date of his joined in
thia eoffice in the Scale of K950/ «20=1150=EB=25=1500/~
in terms of DC(8SI), Rew Delhi order No.16/3/85-Stat
dated 25,11,1988. Shri Baman will get usual allowances
08 admissible to Central Govt. Servant under the rules
in foree Irom time to time. , o

b 3 f‘lt ?",. ; 1‘.

is pleaied to fix the Pay B,950/~ to Snri Bharat Ch.

The expenditure involved will be débltahle to

Eaj@é Head "2851"=C.4(16)(2)=0Other expenditure.

m
e L _ ‘ :
- 8df= (3.CHAKRABARTY }
Asstt, Director (Admn
) - for Director
o |

Shri Bharat Chandrs Barman, LDC~cum-Typist

-~ 3181, Guwahati.

CCopyto e

;;‘l.;'rna Pay & Ascounts Officer, PAO(SSI), 111/112 B.T.Road,
-1 Caleutta=35. o

2, 7 office Supdt.(Accounts), SISI, Guwahati. He is requested

_.i:..%9 clear all the arrear of Shri Barman.

Ay i 5 ced

( S.Chakrabarty )
Asstt.Directoer(Admn)
' for Director,

rrz¥L YOr orders,

SA/-S . Haque,

o e b v,



1 & s Rk B
} & - RS o B ORIt
sl .

‘/xp4?\r;“{srﬁ€~ \{]
s ¥/

-

Dated the 16th Octt90.

The Director, .
Small Industries Service Institute,

 ;;' \Bumunimaidan, Guwahatiy21,

(Through the Asstt, Diréotor, E1/PI)

.Subsff,Appeare& in the quarterly examination sponsored by

dir,

Staff Selection Commission,

With due respeot I beg to inform you that I am a

Temporary staff (LIC) of SISI Guwahati, Understanding -

from the Commission that a quarterly examination will be
‘held in the month of December,1990 for regularisation of
- Temporary/Ad~hos cendidates, This Test/Examination will
- be con ’ - She Staff Selection Commission in every

quarter. I want to appear in the above said examination for ree

gular-appointmantg

'Therefore, I request you to forward my application

to the Reglonal Director, Staff Selection Commission, -
Chenikuthi, Navegraha Road, Guwahati-3 for necessary action
at their end. Your kind conslderation is highly appreciable.

Sri B.C.Barman was recruited , Lc(c)
in April,1989 as Clerk-cum=-Typist

Yours faithfully,
-8d/=- ‘

( Sri Bharat Barman

én purely temporary basis fopr.

the Tenaus wo nd since then

Mr.Barman is working in the office.

He has already completed one year

on 16th April, 1990 and his term hss been
eéxtended upto 25th Nov,1990 subject to further

extension depending on the exegency of work, In view

epplication to the Starf Selection Commission to

ef this, we may not have objection to recommend his§ (.
appear for test/Typing speed as @ departmental

~

R

candidate,

Director 5d/~ G.C.Medht

A &t ~ Asstt, Director(EI/PI).
5% dtd,17,10,90

C e - - - .~ . Al Ay g

Sdlﬂhs o}l.qln'

e mame a™ by mw e sy

U
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s A=20017(28)/90 Ist November, 1390,

 The Regional Director(NEd),

. Staff Selection Commiasion,
Nabagrah Road
Chenikutni Hil1 stde,

@W&hgtiﬁza‘fagi e

%ubaeet t= Perminaion ta appear in the quarterly Clerk
cus=-Typist Examination in Jecember, 1590

i

Sir,

Shri Bharat Barman a purely[femporary L. D.Clerk}7 -

‘.g@r this Institute is worklng for a short perio&wﬁﬁio

4«11-1990. Ve have no any ebjeotien to permit him to

mypaar in thé enauing examination gonducted by you in
tha month of Decembér, 1990.

Yours faithfully,

5/= (C.P.Choudhary)
Asstt. Director (Admn.%
tor Director.

o/c. K. Choudhury.

dte1:11,90
* 9% % .
'Fg§¢9i2;;
: 1F;;»so°”§
‘
Sd/=S .Haquse,
Vlcou;hgxgmqu,‘

e B Y AR ST »*.»%ﬁﬁ’?‘ﬂ%’% T



L - 2 - & .‘.-'“‘A':‘;‘«.a::;«:.;:w"”""f'f.wﬁ:':',' '
o . ANNE XDV
*‘w.,'; ) — i w5 s o VLRI o it B e s e ‘o
T }Fﬂ" s B :
| 4 A20017(28) /90 . - 29th Nov'90

To

"> The Regional Director (NER)
Staff Selegtion Commission,
Navagrah Road,

Chenikuthi, Ouwahati-3,

IR R . !

wat Application for the post of LUC for appearing
quarterly exsmination held on Ist January'91,

Py
&

v\':l",,ith R AN AT

Sir,

1

| N § om tg_fmbward'herewith an application form
duly filled in and signed by the applicant Shri Bharat
Barman an employee of this Institute together with our

e e et b e e s

departmental dndoréementi}qgmghgwpost of Lﬁg:kor favour

of your sympathetic consideration,

-

e e EEE L T ST W TR P - L S 2y

‘Bools One application, Yours faithfully,
' » o ' ) Sd/‘ (C P cChoudhar‘y)
~Asstt.Director (Admn)
for Director,
P o 5d/= K.Choudhury :
| | | 30,11,90

- .'

Y

:

i

i

i
o e
rre>g fOr'orxlerg. 2
ey

.2 .
4

Sd/-hs.H.QUQQ g i

UinoaaThay ro qoe LRy
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(To be filled in candidates handwriting)

ST e .
AR

'..:‘% gm“ ;
el

_extra copy of the passport size photograph should be enclosed

Neme in full(in Bloock letters) SRL_BHARAT BARMAN ]
"gtate whether Kumari or Sat. ' o
bf
2, Datevaf birth (in christien Era) 1-11-61 ﬁg
3, Father's name aend address ' Late Thanu Rem Barman o
- (Husband) Vill,Nemsala, 1%;
P.0,Sarthebari,Barpeta Lo
{Assam) ‘g
k. Neme of the Ministry/Office SISI, Guwahatl~21. il
where employed and the station .
where 1t 1a_loaated. Py
5,/(a) Name of thoe post held 1 LOC from Group 'D' employees i
- (*/% the relevant box)  Senlority quota g
A Y/ 7 ¥
LDC from Group!'D! uDe Asstt.(DR) :
employaes Exam.19 ' :
[ 7 / / { /
1DC on compassionate Grounds | LUC(DR) :
V4 — J [ = /

(b) Date from which the post is held 3 17-4=89

6. At which of the following places do you wish to appear
at the test -

Jalpur, Patiale, Shimla, Srinsgar, Chandigarh,
Allahabsd, Patna, Bhopal, Calcutta, Cuttack, Gangtok,
Bhubaneswar, Ahmedabad, Bombsy, Negpur, Bangalore,
Hyderabad, Madras, Trivandram, Guwahati, Agartala,
Shillong and Indian Mission abroad (glve the name

of place and country).

7. Details of the Staff Selection Commission Type writing Test
at which yeu appeared last time.

S, TDate of Test YRoll No, ' Place where thet Result(give the
No, ! ' ' ' test was taken tspeen if qualified

. :
@h ‘ ‘ - Contd,..2.

Vice=Cliaxilalee

[ P N
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I hereby declure that the statements made in this
application are true to the best of my knowled:e and belief.

Plece GCuwahat \ . Signature Sd/w
. _m..4*~£4_. 0 Signs 4/ .
Date 5 21=11-90 ' 'Neme .° SRI_BHARAT BAAMARN

(1n block Tetters)

DEPARTMENTAL ENDURSEMENT

Certified that the particulars glven above are correst.

Shri-thﬁgtiggman 13 a temporary LIC(DR) in the Office ot/

e s et e

Ministry-nf-lqﬁqstry which is participating/Not participating
in the Central Secretariat Clerical Service and 1s eligible
~to take the Type writing Test to be held on January,1991. His

TeB AT ﬁc e el RSN AN Gy e Te LT N R T, St TS A,
'J.'hm' Sy 4 P Fd AD avdews ’;{Qg.m& SRS AN o AP i A-hs 3SR R AR 7

aduission to.the .Test is recommended. V)
g
{ =

'TSigﬁature | S5q/=

\
a8
A by

Name 3 ;1 C+P «Chouchary)

. ‘Deslgnation t Asgtt.Director‘Admn)

Ministry/ SISI Guwahati-21
Office nistry o lndustry

© Place Stémp/Genl

'This‘éndorsement should be signed by an Officer not below
~ the rank of an Under Secretary or equivalent,

* whichever is 'NUT! applicable may be deleted,

B
W .

*nw

Wi
VAL

"tPY¥4L for orderg, 2
i
Sd!““s .H&qu&@. B

P maa™ N e o
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Phones 25412, 25415, 25419,
Teleqram s SMALLIND

GOVERNMENT OF INDEA
MINISTRY CF INDUSTRY

SMALL INDUSTRIZS SERVICE INSTITUTR
BAMUNIMAIDAN, GUWAHATI-781021 (Aszom)

No. A-20017(28)/90 - Dated the 22nd Jan ‘91,

MEMORANDUM

shri Bharat Bsmmen, Rodl No, 4210001 is hor-by

- | .
instructed to appear before the Staff Hection Cormission

to participate in the Type Writing test to held on 23?&

January 1991 a' 13,00 A.M, He,shoﬁld reach there at %

an hour before the commencement of the test,

84/~ (C.P. Choudhury)
Asstt. Director (Admn,)
SIST Guwshatd.,

ru.'):!( fop OI‘(!BI‘S.

N8 e aa

PR e
-4

i

-
. r ,
i
’

S

e
Jthw
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STAFF SELECTIOY COMMISSION

[ ]

pI AR IS

o i‘%ﬁ

[\

ADMISSION CTRTIFIC: TR

'; !? bl
e

0T

ey
1l

i

QUARTERLY TYPEZWRITING TEST/EVREURRTING TEST UND:R F.B,
STHIME—{HINDI/ENGLISH) TO BE HELD ON 23.01.91.

o

VENUE OF CENTR™ g Regional Office (NrR)
B ’ Staf# Selectio n Commission,
Nab-grsh Road, Chenikuthi,
Hillside, Guwahoti-3,

8 LR n'::\aim R ¥

TIMR L. % 11,00 A.M.

1

NAME OF CANDIDATE s Shri Bharat Barman,

’

CROLL NO. - 3 4210004

¥

'LIST OF CANDIDATE(S)

.
8L, NO, NN ROLL NO. POST HELD CENTRE g
1o Shri Bharat Barman - 4210001 LDC (DR) Guwahati, s ;
3 ' \ _ ’
| 5, o .

"VIYL rop or:derg,
Sd/-S.Haquo, C _ {§ ‘
VGO eCliai re e ) &
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v | ' 7 Phones s 23155131152 - .

Govt., of Indla
Ministry of lndustry
Small Industries Service Institute
- Bamunimaidan ,Guwaha ti-21,

Gl S e

g . - ¢
 No.Ae12021(1) /89/90 Dt 5.4.91
ST s o . T:;;:::r
To,

w ' -
A R R .

- v The Regional Director (bER),
roo oy Staff Selection Commicgion,
teiege. Chenikuthd, (Hill side),
~ Guwahati-781001.

Sub 8 . . quarterly Type-writing test held on 23.1.91
Results regarding. )
S5ir,

' L an to state that this Institute has submitted
demand for nominating 3 LiCs (e reserved for 5/1) vide
this office letter of $ven number dated 22,3.91. A

_ ) : e {
R . Now-it is seen that Shri Bharat Barman whose Roll
. Noe 18 2440001 has besn qualified in Type-writ gy test
(Bnglish) held on 23rd & 30th Jan'91 as circulsted in your
cdreular.No.2/1/91-CL dated 6.3.91, Since Shri Bharat
Barzan 13'@Q”giggmggaghiamgpgﬁig939 as LUC for tho last
2 years and also gained experience to deal witn VaFisus
cooackivities of this bepartaent,” R TeT3vested that the name
~0F-Ehel Batman may be eent to tihis.of fice for recrulitment
a8 L& on regular basis. 1t is also requested to send the
w- -« ‘Dossler of Sri Barman for record in this office.,

s

ity

5

'1 o : " Yours faithfully,

Sd/f= (C.P. Choudhury)
Asslstant Director (Admn,)
for Director,

N
.. Shxl Bharat Bsrman,

., . S N . So/- (quoChOUdhurY)
fifiwif;f IR S  Assistant Director (Admn.)

o ek

1532 for Orders,

SAL.C pra . - . B
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Ph,2315%; 31152

Govt, of Ingia !
Ministry of Industry
Small Industries Service Institute,
Bamunimaidan.ouwahati-z1.

(A ssam)
No, A,12021(1)/89 . Dt, 29,4.91
To,
The Development Commissioner,
Small Scale Industries,

Nirman Bhawan. (7th*flcor)
New Delhi-11,

Sub 3 Regularisation of Shri Bharst Barman to the poct of

LDC after qualifying in the Type-writing tast
conducted by :sc, Guwahati, -

Sir, | '

" 1 am to state that Shri Bharat Barman, wns apnointed
as Ad-hoe Clerk-cum-Typist through Employment Exchange, Guwah-
&td against Census Scheme as was sancti-~ned under y ur
letter No.16/3/85-5ectt, Dated 25th Nov., '@8,Shri Barman .
- joined on 17.4.39 38 Clerk-cum=Typist and since then 4h-
has been working in the Censuas Call ang hia coatimiaticn
against the Scheme has been extended upto 31,10,91 as
.gommunicated to this Institute under your letter No, X
A+ 110011/20/90~A (NG) Dated 27.2.91 shry Barman during
is service in this instit te aprlied for confirmation to |

. : Guwshati as notified
. B¥ vide their Circular letter No.2/1/91-cT Dt, 643,91 (cory
‘enclosed),

to S5C, Guwahati for nominating 2 LoCa ag inst the clear
- vacaney 'to be f£illed in 5181, Guwahati, Sinc> Shri Barman
1\ has completed 2 years service satisfactoryly,
experienced in his trade as LDC, it is felt ne
considered that Shri Barman 1a given a ecope for reqular
appointment to- the post of LDC in SISY Guwhati as he became
qualified in the Type writing test as required under

k | Prior to this, this institute hasg placed indent

and also became
Cer~ary o he

Recquitment Rules,

- In this connection 4t is also mention
of the post under Census Scheme is likely
vith effect from Rov. '91 and in the
to regularise Shyi Barman as LDC agei
-then Shri Barman has be termina‘ ed as
éiscontimed, '

ed that sanction °
to be discontinued
event of our failure

nest the clear vacancy
800N as the gcheme is

2y 1t 1svrequested
to communicate the aprrova of competent Authority to aliew
o

on recqular basie in slsy,
Guwahaty,
»;;3 This iscues with the approval of the Dir-ctor,
O Yours faithfully,
AN
) Rfﬁr : 84/~ (c.p, Choudhury)
Enclo s as above,

Agstt, Director,

- L \JAA'L;L:".

Vico~Chaiczan,

l’ﬂT'n ’
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\ s
Government af India ./
Miniatry of ndustry,
Cffier of the Develorment Comminsi ner

(6mall Scale Indurtrigs)
Neciman Shaven,
tﬁ!mw-r‘vlhi«-lh

O he 60018/2 /55 (113) DT? 17%h Hay 1991,

Yo,

The Dirsctor, .
Bmall Infnstrier Jervics Institute,
¢ Bamunimafdan,
' ‘Quwahat1~21.

fub o Reguiorination oE Bhrl Bharat Barman to ths
- pest of IDC after qual&fyinq typavgteing tent
cenducted by 5°C, Guwah-td

oir,

I am to 'mf@r to your latt-r No, ,121921/1/89

ﬁmtﬁd Ith Arrdl 1991 en the above suvject amito cay |

that the metésr bas besn eva inoed, It {9, theeetors,
regratted that Shet Bherse Barman, (Ad-hoc LU ecanno

~ be abrorbed undeor a rsgular vecancy of LIX under
yautvxnstxgute 25 all regudar vec-nodes of L0 are
filled up throush %€ only,

s e mim e

—t

L
AR3g B

Yours faxtbfullf.

84/ - TRy Chapra
Bzetlon QffMoyr (ndmn.)

Sd/-S JHaque,
Vicoe~Chaizoat,
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RBote 28,6,91

To,

The Director,

5mall Industries Service Institute,
Bamunimaidan, ‘ .
Guwahati-21, -

(Thro@gh proper channel)

Sub 3 Haguiarisatfon of LIC post after qualifying

'311" ' ' . - M

1 jeinad this Insiltude on 17.4.89 as Clerk-cum- Py
{yplety, In the scale of pay m.950-20-1159-ﬁ8~25-1500/*p.m.
Rnitially this was an Ad-hoc appointment but it has contie
nhued singe then and i have ben granted yearly increment
Earned leave, moudical faci.itievs etc, asg per adninisirative
Rules of Central Govt, servant from time to time which

. dre granted to regulav employees., The 515I had fesund

instrueti:ns to the Hiployment Zxchange that 1 have been
gelected for apnointment and hence my employment Exchgnge
Card also was cancelled by the Lxchange. Ag » rogult
My nam® waa not eonsidered for any other employrenty

L have already completed more than 2(two) years of :g
sexrvice and have crossed the age for @ligibllit, for Leing 2 of
considered tor:hRXHaﬁxxﬁmautxnu.Government servcdce , L had
therefarﬁ,'prayed'tc the Cepartient on 16th Cct, Y90 to >
forward my name to the Sta £ Selection Corm:issfon ag a depart.
mental candidate lich wa most kindly accepted bythe Lirector
& appdication was sent to Staff Selection without concealing |
any fact about my appointment, I'he Staff Selecti.n Coumis gdon
accepted my candidature & allowed me to appear in the Typing .
tast, It was confimed by 280, Guwshat) th t they hold
typing test for the departmental candidate only, They do not
have to" appear in the full Examination aa it is considered
that the Govt. service done by the candidate ig encugh snd

»

- 6x only because the work of the lepartmental Candidate hag -

been found satisfactory by departmant hgs sponsored the
c.andida‘ka .

1 successfully completed the examination and was
declared guccessful, Tha Tisult was duly forwarded to
this institute, It was ex ¢¢ted that I would bo - rogularised
fgainst a vacant post of Lic ip this inztituce, Hovever,
* have been 4nformed that  the Wi gffice is not sgreable
to my appointment, Under tho circums tanca my Drayer may he

forwarded to the L (851) Mew Uelhi for kind consideratinn,

Yours xaithfully,

I Sd/- (Bgarat Bhnnan)
3(3/.. G.C, M&dhi, ) LG slsl Gw,';;h:.,ti.
Asstt. Director (EI/PI) | .
dtd' 2B 46491,
UD(EL) 4
His case may De ¢ m$ldered $ympathically |[ .
f any coments/information is ncedad the
same will oo supslied by AW (Ed/vl)
Y8/ i, il Banerjoe,
DY- Hirector (E. )p
Dt 28,6491

A9 (Adwm.).

Y 23N FiMNw -
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Dnte 16.8.91 Y
X

70,

The Directdr, °
small Industries Service Institute,

pamunimatdan,

: Guwahau"'z 1. .

gub $ Regularisatich of LDC post after qualifying ,
: the 85C Toste . »

31r. ‘ ) ‘ ' ' ¢

.., With &eferenge to your Memozandum ¥o.A20017 (28)/
QOAd§te§-22nd_Jan'91 I beg to state that 1 sppeared for
test before the Staff selacthn'Commissien guwahatl on

pi331 4 dated 23rd Jah'91 for my regularisation to the post oﬁ
LDC Result of the S3C published vide Ko.53CG, 1/2/9 1-Rectte/
912_dated i4th March, 1991 and & copy of the same

ﬁlmb forw rded to you by the ceaff Selection commission
for necessary action at your end., 1 therefore, fervently

baéy your qgood office to kindly requlariéﬂ me to the

'ﬁost of an;w.e.f. the date of pubtication of the result.

1n this connection, I have alyesdy qubmitted & represonté-
tion dated 28,6.,91 for consideration of my Prayex to
reqularise me sgainst the existing vacent post of e

under your'administrative control.

Yours gaithfully,

g4/~ Pharat Barman,
Lne (Census).

115 Januy
392 for oriders lary k

N e
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Dated 2648.91

T0,

. The Director, :
' gmall Industries service Insthtite,

o pamunimaidan,

Roﬁ s Ny represantation ard, 1.4.91, dte 28,6491
. At.6.8.91 '

Sub Regulariaation of LDC post after qualifying
i the SSC test.

sir,
Kindly refer to My representatiﬁn on the

e uqu’u’@k.ﬂJ}

E - it ot bl e g a2 £+ Wik R TG s R

subject clited above. In this connecticn, I once again

_.pray your honour to regularise me against the vacant

post of L.D.C. under your Administrative control. RX

gince I have already qualified myself 5SC test conducted

' py the $SC Guwahati.

with humble'submiesion.

Yours galthfully,

g4/~ Bharat Barman,

’ ' Loc (Census)
23 =5 ¢ Quwahanti-21,

N Fist on 14th January
‘13392 for orders,

k aadngit



| PHONE s 23155/31950

GRAMs SMALLIND,.
Government of India
Minéstry of Ipdustry

Small Industries Service Institute,
Bamunimuidan, Guiwahati-21,

(ASssamM)

'm:x‘L,f;:-’*!.‘?fé‘*ﬁf'afku-'é\ .z,

No. 11013/1/88/4432 Dated 30,10,91, 4

:'é;

. . &

MEMORANDUMN &

N o As per terms and condition of appointment 'ﬁ
' lett r isgued to Sri B.C, Barman, LDCecum-Typist 'i
recruited for @ensus work of this Institute is hereby 2t

relieved from his duty today that is on 31,10,.91,

v .‘fgé’.' o

Sd/"'

( C.P. Choudhury)
Asstt, Director (Admn.)

3 1[;"“_3, o r N

To,
Shri Bharat Barman,
$ISI, Guwahati-21,

DY

Deskt;

s

Copy to s

. 1. The DPevelopment Commissicner, Small Scale Industrifs\
Nirman Bhawan (7th floor) New Delhi~11, This hns a

reference to his letter No.A<~110011/20/90-A(NG) dated
29.2.91 for information,

2. The D?.‘Director (r1),5187, Guwahatl-zz.v
3, Pay & Account Office, ($°1), Calcutta=-35,
4. Acoounts Section, cI8I, Guwahati-21,

sa/-
( CoP. Choudhury )

Asstt, Diractor (Admn,)
" for Dir-ctor.

R
»,
7 IR
‘i
L

ﬁdﬁsﬁi&h&ﬁgmﬁﬁiﬁﬁfJﬁ

4

LB A R e WG

\ . -y Rl R O
tion etd;‘iF‘SU’JJWISHdT

List on T4th Janusry -

‘1592 for or:4 ;

oathdbv g S
14

ers,

iy
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3 dd‘]ts.
ses VTV k lJHJI“‘lu“J(IQI & ()[»o..dd }:({ﬂ e - "
Biﬁﬂlirrt- EHL (ot e SHRD XYXXXXX 5 HAGUE, Vér- uH\QSiANo
!oz“{ha potitioneri= Mr.B.K.5han a,kr, No Ko Choudhufy, \dvs,

For the hespondentsse LEALK,C houahury.nudl.u.b.,.,.

. \ ; \ [ ]
92£ﬂ9.41.91 ' Ehéxra Yohrncg counsol

: f 'rr #.X.Sharma on behalf ofﬁ
- ‘the applicant Shri Ghirat 7
e 'Bar.an, also heard lnarnedle

Addl .C.G,5.C Mr,A.K, Choudhu ,;

T e

(:.;L'.‘;a‘k\L

-

'ury. Perused the grievance
[ ] .
,end prayers {n thg appli-

Rt T e
'i
.

acat fanp, :
; This application is !
;ajnitted Nr, Choudhury
takes notice on behalf of
sxc5ﬁondpnt3 No.2 and 4 ang
lprays For six uceks timg
lto file counter, Time f
alloued as prayed ror. Let
-notlccs be served on the
:remalnlng respondent s undork’

tRegistared post,

'

¢ 1

‘parties on the intcrim

Heard counsel of the

‘ ;préycc. Perused letter No.

., aA., 110011/20/90 q(Nr) dated
,29 10,1991 extendlng the

' tperlod of service of tha

' '!applicant upto 30,11, 1991.

. lThcrerore the impugned

Merqrqndum Ho. 11013/1/88/

‘ :4432 dated 30/31.10.1991

'(Rnnnxure XI111) bLecomes

<t

t uninforcezdle, The 1pp11~

:ant shall bg trLaLud to b

Q

l

-
LS o w-—‘d‘,mmm-‘gmﬂny””—w § o ada 2-a e g

vin service andwduty u1tho:t
8

: bresk and ohall continug a

t suzh until further orders
, from this Trltuna] Tho

! respondents are at liberty
: to approach this Tribunal

PNt M Sttt m w e w e e ..

i
t for alteratinn; vodifics—~
i
tion ‘etc, "if "s0 yivicedy
List on 14th Junusry

15392 for orders,

Sd/ﬂs oquU‘o
Vico-~Chaiztili,
rorooi
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Date of decision : This the 15th day of Septembet, 1995,

The Hon'ble Justice Shri M.G.Chaudhari, Vice-Chairman.
The Hon'ble Shri G.L.Sapglyine, Member (A). ' .

Shri Bharat Barman, b
LDC-cum-Typist, in the

6ffice of the Small In8ustries

Service Institute, ~
Bamunimaidan, Guwahati-21 ' Li.. Applicant

By Advocate M.Chanda for Mr. E.K.Sharma,

-versus-

1. Union of India, represented by
the Secretary, Ministry of Industry,
Nirman Bhawan, New Delhi-11. '

2. ' The Developnkent Commissioner,

Small Scale Industries, o
- Ministry of ‘Industry, ' !
T "PWETBHawan, New Delhi-11

3. The Direétor, ¢

Small Industries Service Institute,
Bamunimaidan, Guwahati-21

4. The Rilgional Director(NER),
Staff Selection Commission,

Nabagraha Road, Chenikuthi,

Guwahati-3 . ..Respondents.

Advocate Mr. A.K.Choudhury, Addl. c.G.S.cC.

ORDER

A
. |
.3
C..
€

Id

AUDHARI J (vC).

.“" b =
Songutte,

The applicant who was appointed purdly on .
2

termporary basis against a temporary pbst'for;éﬁfixedi
(3 Al

_ R L

duration seeks regularisation in a permanéhﬁi!post of
] C -
Lower Division Clerk which has been tefused- By .thé'

SS% respondents on the ground that that is noﬁ'pérﬁiﬁﬁiblé

\ S Ta,
zi é§ to do under the recruitment rules. Although the service

\

~



. to be terminateg at any time without

Xeresident was Cconveyed for Creation of

Cler'k‘—cum-Typist~ in  the smaly
Institute, Guwahatijby oédér of
dated 12.4,1989 Annexure-I. Tpe order States. that on

recommendation of the D.P.C. dateg 4.4.89 the offer of

appointment yag issued on purely temporary basis at a

consolidategd pay of Rs.850/- Per month. It yag further

Stated that the - appointment was exc]usively for a

period of 18 months for Census Liaison Cell, sr1sI1,

Guwahatij. The further condition Stated was that the

applicant . will have no

appointment

assigning any

reason. That offer was accepted by the applicant and he

Was so appointed., By order dated 2.8.89 Passed by the

same authority (At Annexure-171) his pay was fixed at

Rs. 950/~ in the scale bfiﬂs,950~20—1150~EB—25~1500 and

he was made eligible to get usual allowances as

admissible under the rules, .
A of
3. By order dated 25.11.88 issyeq by the Govi: &t

India, Ministry of Industrey, Office of the Develépment

Commissioner, Small Scale Industries,

Non-gazetted
|
n posts temporarily for a duration of 18 months for

ision Cel] at SiISis.,

A
2

‘ 2 That period came to be extendegd
<

time to time and finally it was extendegd upto

‘Thus the post against which the applicant was

the Assistant Difector

L

i
sahction'ﬁf the

v

CRSr faa

sz

==

1

li

_ ot —



- - ‘ r
- to the Director SISI, Guwahati dated 17.5.91 may be

i
1

quashed and set aside and the respondents be directed

to regularise his services with retrospective effect =

from the date of his Jjoining and extend him the ﬁﬁf
consequential benefits. ‘ L
”;// 8. The ground for seeking regularisation to the

regular bost is based upon the following circumstances.

On 16.10.90'the‘applicant reqﬁosted the Director SIST, v
Guwahati to forward his application to the Regional ‘ ’
- Director, Staff Selection Cbmmission for permitting him

to appear at tﬁe'quarterly examination tb be held in

tHe month of -Decembef 1990 for regularisakion of
tempoféry/adhdc candidates since it was necessary to
appear at theisaid examination for regular appointment.

The Institute gave. its no' objection for applicént's

appearing at the said examination and that was convéyeé

to the Staff Selection Ccmmission vide Anncx:rswf”. -
dated 1.11.90. An application Fdfm Huly filled in and

signed .by the applicant was -also forwardea by’ the

Institute to the Staff Selection Commission vide

Anhexure—v dated 29.11.90 together with endorsement for

sympathetic cénsideration for the post‘ of LDC. The

Staff Selection Commission instructed the applicant to
participate in the ‘type writing test to be held onl

23.1.91 'by letter dated 22.1.91 Annexure-VI. The

It appeafs that by that time 3 iregular
cies of LDCs became available in the Institute at

hati. The Assistant Director (Admlnlstratlon) of

3»;'
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appointed did not continue as a sanctioned post after
that date. The appointment of the applicant was in the
Census Linison Cell and that is how the post was not

available for his cantinualion after 31.12.91.

,

4. v Ry Lhe impugned oder dated 31.10.91 (Annexure-

-

2

XI11) issued by the Assistant Dirvector (ndmn.) SISI,
Guwahati the applicont has been relieved from his duoty
on 1331.10.3]1. Tt has been stated in the order thnt as
per  terms  and  conditions of appcintment Jetter the
applicant, recruited for Consns work of the Institute

was velieved.

‘hﬁéyfd? Since  the appnintment of the applicant  was

againsl a temporary post wvhich post itsel( had ceasecd

to exist his temporary appointment cannot be continued

and thus he is not entitled any relief to be granted

7 N
£ }—Ar-:v

HEOH inT o ceonrdruued-mgainst that post. His appeintment
vas clearly subject to the Lerms and .conditions of the
letter of appointrent and the order of termination of

service being in accordance therewith that cannot be

held illegal.,

6. Thé grievance of the applicant hawsvor 1is that
he became eligible for béing absorbed against a roegnlar
post  of LDC in the. SISU Tnelitute which had no
connection with the pnsis cfoated‘undbr Tensus Liaiscn
Cell. Nlis grievance ia Lhat Lho- rﬂﬂhonﬂonts have

Ieprived himof that vight and he should be directed to

78 rgﬁlnrised.
A A
1

>

T

/2
«/

i;g;d/BJ.IO.Ql and the communication from the Govt. of India

:X In the backgreound of the above facts he has

’ayed that the order of termination of service dated‘
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lettép‘xdated ,5.4.91 Annexure—yIII " that since ' the
abplicén; had qualified at the'type writiﬁg test an@ as
he had been working in the Institute as pDC'for'two
yeats and had gained expéerience to deal with various
" activities of the Dppartment ~he may be sent to the
‘office of the Ingtitute for recr;itment. as LDC on
reQG]arivbasis.A'The“Assistant. Director also made
recommehéaéion to, the Development Commissioner, Small
Industries Service Institute by letter dated 29.4.91
Aqnexbré-lxkhfor: absorbing the applicant agairfst: a /
'nguléf post of LDC. In that letter he pointed out that
'éé'thé temporary pést;in the Census Cell was likely to
Bé‘diﬁééntfnued within' a shott.time apd the applicant
had bééohe dualified in the tegt‘conducted by the Staff
"Selection Commiséion it was felt necessary to consiagr
" that he be given é scope“for regular appointment to the
nest  of LDC- as ba-had~become qualified in the type
writing test as. required under recrvitment rules. He
also statéd that the applicant had completed two years
serviée satisfactorily.'ﬂe also expressed apprehension
" that in the event of the failuie of the department to
regﬁlarise him against the clear vacancy his service
- may ﬁaye to be terminated as soon as the Census Scheme
was discontinued. He made a request that,the applicant
may be allowed to be absorbed. However by letter dated

:ﬁtlz.sygl . (Annexure IX:A) the Development Commissioner
SN

‘to accept the request’ of the Assistant
" stating that since’ adhoc LDC cannot be
in the regular vacancy of LDC and a8 b1l

« - ———

vacancies of LDCs are to be filled up ihf&ﬁéh,;:

S L i S
M_.'a l ‘Lim,,lf’ < v,

i m— L . {

e ey

e L {
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be‘accepted The ‘applicant persistedt in requestlng for

regularisation * by representations dated 26 6 91,

16.8.91"and 26.8.91. -\

10, ., It

‘i appears. ‘that in with “‘the

connection
appllcatlon of the respondents for vacatlng the interim
e?ay being_ln.M.P. No. 173/91 certain querles were made

by the Tribunal by order dated 7.1.92 to the Director,

SISI, Guwahati.. The reply submitted by the Director
.dated 21.2.92 which forms part of the proceedings of

the M.P. reveals that the view taken by the Directorate

was thatltne applicant could not be allowed to continue

in the regular post inasmuchas the recommendation made

by the local authorities was not accepted by _the

Dlrector on the ground that the appllcant failed to

quallfy at one‘of the parts of Clerk Grade éxamination

. 1989 and was deemed to have failed in the examination
5 : , .

and since all the appointments on regular basis had to

SE~made through Staff Selection Commission and sincé he

1

was not recommended
[ e 1 1+

by the Staff Selection Commission
he'could'not be regufarised;'lt was statéd that the
. cours . ,

was

,application of the applicant considered most
- sympathetically but as- he could not be absorbed in
S “preach of the recruitment rules as it was not possible
to regularise him as LDC.
1. This has to be understood in the context df
< lesr,,\

'-submission made by the Staff Selection Commiésion
” , . .

. @ Mrespondent No. 4 in the aforesaid M.P. The purport

hlm : : . .

thetsubmission is that since candidates appointed on

3 ochasisWare not eligible for the quarterly type-

! wr1t1ng test and as the appllcant was allowed to appear
L k at the quarterly type writing test because the
i .

s i e e v R e e
- {4 i At e H Y RS |
‘.” . [] ~s

'ﬂ

B e L -



. ISR -
i . - 36 - . L~ 'O :
Institute had forwardgd his° name due -to Wrong

interpretation of law relating to the rules for the

“«.ow ’/-/\. * : .
quarterly type -writing test he was appointed on adhoc

“

v, : - -
bASiS . sk WAA Sl ﬂ,l)-ca1 Lo, e Ml seetonmmemdad -

i

‘-l_f‘i’ }- L
1%%, L .;t is now the‘stand of the respond@nts 1l to 3
e,

4

in, the written statewént that’. athough the Institute

3
B

ﬁad recbmmended Lhe name of the applicant to the Staff

Select1on Commissjon with—whom- lies the recruitment to
1. o (3 vt g Co v INCAPY AN '
the posts of LDC,but Tho Commjssion whieh has got its

own selection standard. The candidates who apply in
pursuanre of advertisement have to appear’ for an
8"{ = Lt .

interview and a.written test whereupon the selection is

. 1] .
made - by ! the Commission and therefore although the

VI

Institute had recommended the name of the applicant

, ) ‘that did not amount to selectlon by the Commission and

(1Y 2N
.

the ann1icant ~thcra,foge...;:ould not be regarééé as
t

t

. f“, - . .
selected candidate and conld not, he appointed on

et P RGN oot . . .
regular basis within the terms of the recrujtment
"L(. v I, 0 4"‘ T RCI ’ ':""
rules.  ° !
bl TR e eaan o , :
l?. i+ The p051t1on {that therefore emerges is that
.vy{ - ll; v.‘_.-!‘ ‘o .t A

wh1]e the Tnst1tuto at Guwahati was of the view that

the applicant was fit to bhe regularised against the
‘ . N
FPES B I - : .
available vacancy and had done everything in that

N ,

dlroct1nn as was within their power but eventually the

1rertonat9 did not agree to their recommendation on

o

Dxrectorate cannot be held to be illegal.

.

P

In. the anxiety of the Institute to securé the
v )

e e e -

ARTIOVIE B e

T _ - [T e p———
oY ORI N . L. .- © s e e et i
BRI TN DAL L

. {>e ground that thé Staff Selection Commission had not

S gcommondpd Lhn name of the applicant., That stand of

. ) .regqlapisation of the applicant they seem to have giveh
\ f/ ‘J ngfpﬁjectionvfor the participation of the applicant at .
.. ' TR ' . .

\‘7 -
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hil,
N

1 » the ,”quarterly examination conducted by  the Staff

13\q77 Selection Commission. The Staff Selection Commission on

applicant to appear at the said examination which,was

ég\ part of the process for final selection by scrutinlsing~

o

the p051t10n undeg the recruitment rules beforé the

exm1nat10n was held. Indeed by letter dated 10.4.91

Annexure—M to theq M.P. the Regicnal Director of the

Staff Selection Commission had written to the Assistant

Director SISI Institute that':

‘.‘.;l
ﬁ; ,': "Quarterly type urltlng test conducted by the
\ F»"'_  Staff Selertlon Comm1591on is a Departmental

ik : . ‘“W'ﬂExamlnat1on “fand the  candidates who are

. appointed oﬁ@adhoc basis,Compassion;¥e~ground

and promotee from Group 'D' posts are eligible
for this test".

Howevef it was stated with reference to the letter of

A

the Institute forwarding the application of the

Division Clerk in the Institute and it was not clear as

to whether he was a regular employee and why his

0

4application was forwarded to participate in the

quarterly type writing test.
;15. \/ The

clearly means that even persons appointed on adhoc

R . i

.portion quoted above from the letter

s bt s i 2 Aol i D

basis.,were el1glb]e to appear’ at the test. That

;atement tand what is stated.+in the" written statement
1% g the' Staff Selectlon Commlss1on dated 10.2.92namely
'.gat this opportunity  is not ava11able ‘iﬁ the

cgndidates appointed on adhoc basis creates a

Y _ . .
.t e, ,;;" conflicting situation. If the letter dated 10.4.91
y ‘ ‘reflected the correct position then forwardlng the name
1 . of thé applicant by the Institute and the “act of
‘ ] Az

k“":’:h - P "\"ﬂ:‘d‘-‘ -

R » -~
. "',hf [SEar

applicant that  he appears to be a temporary. Lower

its own part did not decline permission td' thek\\

1
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permifting himﬁto appear at the examinatioh.on the part
'“va,of_the'Staff Selection Commission should be sufficient
| oiéperﬁit his ‘appointment on regular basis. The
Directorate however has acted consistently with the
sfand”of.ihe,Commission dated 10.2.92. We are however

unable- to,know as, to exactly under what provxslon of

———— ..

e T i

~
’

the recru:tment rules 1t has so acted as none of the

partles have bothered to produce the sa1d rules. The

gueries made by thes Tribunal earlier should have been

A.‘;u ‘/XHN\MM, .
dealt w1th ~a®pec%s Afterall the applicant

|
|
|

cannot be held responsiole'for the mistakes committed

by the. Institute or the Sﬁaff_Selecfion Commission. We

e o
TRl .

o are also unable to know-as to how the Staff Selection
: Cov MM otn — A daT M A A

an could be inconsistnt at different stages. Even though
y'3 .+ the applicant!could be eligible only in accordance with

the recruitment' rules the conduct of the Institute and

the' Staff Selection Commission was sufficient to give-

him the impression that his case was be1ng considered

j in ‘accordance with ~the recruitment rules. It was not
therefore-fair on:the part of the Directorate to place
its finger on the technicality of non-compliance with

WA
"the recruitment rules by its letter ignoring the apirit

behind the recruitment rules and the fulfilment of the

——

conduct of the Staff Selection Commission. The
H ‘
'4{ : Directorate took a stiff stand as reflected in the

4w; , letter dated 31.10,9r Annexure-O to the M.P. in the
|

. '
-

...Since these are Group C non-tethnical
posts recruitment to these posts falls within
| the purview of the Staff Selection Commission.
In view of this, regularisation of the said
o radhoc appointees in relaxation of the

e recruxtment“procedurefcannot be agreed to"

v

e e e,
R

R T VT SUAP AP s

e

— - pRYERoemoTes -

requirements substantially by the applicant aided by the

2 -

-
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f Select1on Commission dated 10.4. 91 -had been made

PN

It is not _clear to us whether the letter of the st

available to the Directorate when this view was taken.

-

16. The circumstances therefore inevifably lead‘to
the conclusion that this is pre-eminently a fit case
for the D1rectorate to consider the appointment of the

. h

appl1cant :on regular basis as Lower Dlv1s1on Clerk in

an. existing vacancy if necessary by giving relaxation

¢

4%

n"of Clerk= Grade Txamlnation 1989 and he was deemed to

in the conditlon of the recruitment procedure as for

the loss _of” theg-job suffered by the applicant the

- )

blame ‘has to bé shared by 'all concerned. The app‘ﬁcant

has ‘not protected hlmself by maklngany appllcatlon to -

'the Sstaff Selection Commission. There {s room to

believe that had the Institute not sent his name

officially to the Staff Selection Commlssion he might

have done 8o0. AThe Staff Selection Comm1ss1on after
sevoar g

having permitted him to appear at the test was not

justified in not considering his candidature for

_ selection. The stand of the respondents is also a

shifting stand. At one stage it was stated that ‘the
name offthe applicant was not recommended by the Staff

Select1on Commission. At another place it is pointed

:ﬁ'out that he had failed to quallfy one of ‘the two parts”;

\ . -

i

have fa11ed in the oxam1nation. That was on the basis
of*the report of the Staff Selection Comhiééion. There -
room ‘to take the view that the Staff Selection

mmission was jtself not very certain as to how the

ndidature of the appllcant was to be treated and has
C

)#ken different stands at different stages. That is the
'"7further circumstance to deserve a fresh and sympathet1¥

consideration by the Dlrectorate despite the fact that

" they had declined to consider the quéetlon of

. regularisation earlier.

AL
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‘copy of this order to the Directorate
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17. ~ Since the defence based on the technical pled
A

that the requirement of the recruitment rules is not

fulfilled by the applicant it is not possible for us to

direct the respondents to regularise the applicant

straight away. We have therefore recommended the matter

for  fresh' consideration by the Directorate. However

having regard to the legal hurdle we have to decline
A . o

relief to the applicant in terms he has prayed for-on
' ket ' ' ‘
the ground he did not acquire any vested right which
. ~

'Ircan be said to have been . denied by the respondents by

the impugned action.

In the result- subject to the obserations made
above the O.A. is disposed of. However in order to

enable the Directorate to apply their mind afresh to

the case .of  the applicant in the 1light of the

observations made above we continue the interim order of

L Lol

t - .
stay dated 25.11.91 for a period of & months from

today. The interim order ‘shall stand adtomatically

vacated’ after that' period unless : further extended by

this Tribunal. The applitant 'is given liberty to send a

through the

§1SI, Guwahati for necessary consideration.

‘ No; order as to costs.

. 5d/- VICE CHAIRMAN
_Eertified to be true Copy
gaifwa sfafafy

Reste
COURT OFrMCER

szina afusi)
Centrat Adminisicative Titbunad

5d/- MZMAcR (ADAN)

Tni g giam
Guwahiii Bench, Cuwahati-8

K ) w@dl, -6
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To
The Development Commissioner,
Small Scale Industries,

”97‘ Hirman Bhawan,7th floor, : ﬂi
o New Delhi-11,

“p . B -1-9c¢

. Through proper channel.

Sub ¢ Prsyer for Yepgulsrisation of sgervice persusnt to
Judgement and order dt.15.9.95 in 0.A.221/91,

- ./Ij - Sir, o
Ry) i) Y ﬁ»/’/ With doe deference and profound submission I beg tn
Vi iy gtate that the Hon'ble CAT, Guwahati Bench has delivered
4£??]/ Judgement in ‘the case ftled by me seeking regulsrisation of
,_/(/Z)! my service. A copy of the Judpamnnt Is sent herewith which

'will spesk for itself.

1 am sure. thiat your honour will aspprecinte that there
Ls enough indlcation in the judgement thr* my service shoulAd
be regularised on o reconsidere=tion of the matter. You must
| “be sware th: ' vacancies sre svaiiasble st SISI Cuwahati end

. - . I have alresady been adjusted ngainst s reguler post. I have
{_fj>ﬂulc3 plso been/geadbd. 1 service benefits 11" that of any
other regular emp. ,ee. You sre 3lv)s awar. hat my name was

recommended to the SSC for regulsrisstion ¢ my service and

I c2me out seccessf{ul in the exsmination conducted by the
SSC,

How I om aged about 35 years and thus ineligible feor
sny fresh central Govt.Jjob, If my service is nct reguleorised
in terms of the observations, hope and desire expressed hy
the llon'ble Tribunal, 1 will suffer erreparable loss and
injury and my family will lend to starvation which is
completely dependent on my menpre income,

Should your honour graciously be pleased to regulzrise
my service znd thereby extend your protective hands over my
family which will provide the much needed mooring, I shall
bound to your honour in deep pratitude.

With sincere regards,

A

Yours faithfully,

. ) ° r a
¥ ) . ot C f’X/\J“W\O'S
~ Enclo : As gtatéd}“ o . arat Bermen )

' . Cl.cum-Typist.
e Small Industries Service Inssti.
3. LRI ARG Boamunimaidem, Guwahati-781021.

— _..---———-u«r—w/"
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IA m*.lMedan. A I
: ’” Hdopn, | Fatl, | Aeort. | Elimdt
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 OFFItE OF THE v
PR s (o 3‘*’”' DEVELOPMENT COMMISSIONER
«5. mawt aim ﬂmm . SMALL gAuz INDUSTRIES
~Rﬁﬂmﬂ : ' Deptt. of §41, Ao & Rural Industites
’ o My o fbiry o o ok
vy Winag), .
- ':.m‘w g.?grnx“m..m,,
g';:sf:-éa‘_‘ L .'.. '.,' ‘
0~18013/13/91-A(NG) ) M /12795
,,,,,, ciibenetn e
o "‘__.7.-?7: . ’ R
A Thae Director,

Smélliindustrieé oervice InstitUteon%;
ahati; , o

N

4/95 in 0.A. Yo. 221,/91 filed by
’“araﬁ ‘Barm™, L.DyC, pegarding regulari-
Jf hia g cn in STEI, Guwahati

H

T g R ‘?mﬁ%ﬁ?’fﬁ"”' . x B TERELE . .‘9
L8k $6' % tp your letter No. C~ 14014(10) /91
Vol~II/4QDcﬁated 13.11. 95 on the syb (o) /.

ot ‘mentioned above
and t§ ‘kEqhest you:foi {furnish the fo{q

r 16%ing 1nformation
Ig zg;amﬁ gr;»immediatély for further nscessary action

l.

'lether Shy{ B&araﬁ Barmén is drawing a consoli-
ated K 'xﬁx“ 8 he 1in 8 regﬁ1ﬁr scale,

Baf*"an W.e; r m 92 tM1 date ang
sadragty. |

.&Héﬂtﬁarman as “on 111“93 '
{of Bhﬁl\nérman at present'ﬁ' ./

other ‘the' padl Shri Darhan 1§
6 ﬁadra ot Siér, Guwahati. el

S

holding is under

Cee (, \ A, ClARRAVARTY )
m’t DIRACTOR  (ADRY, )

A

i

!~;: : . :‘ .
® ! »
4 N -
—C N ‘

) ) |
Iy ]
l':' v B [ { f -
!\: a '\.. Bmpid ) ‘ ; -t e ettt 2 ~ - - -

1 ‘- b

5

o

- ‘i

~ —
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s > (/’7 QNNfXU(EL &V}?/
i i) :
q /(‘ ot . ) . ] i ;_
LA Telex No.: 233-2879 ASEX IN .
«f e do : 2352379 en-dow wr Phone : PBX 5 Director : Direct 31152
sz SN0 31950, 23155, 32360 ne W kU3 IR

—

< X frien : fla—31152, Frm—25477
[ |

’;:;::::f: - JIGARD ¢ 580083/850073/550,9y,

GOVERNMENT OF INDIA W
MINISTRY OF INDUSTRY
SMALL INDUSTRIES SERVICE INSTITYTK

" BAMUNIMAIDAN, GuwAATI—781021 (AssAm)

-

) e ey

i,e‘ta’a? - .

WY AT FAT GOAH |
SR, TaR-181021, s

Y, S

e dwTon .......... tescetaa ' ) .
frol s N_"C'-‘-MOM(10)/91.%1.-.11, ’Daled the... Rth. Jenuneyt. 1908, .........
- _ Oeivees vt e rieesiareretrinee o : _

- The Development Comnlssionet,
> 8621 Scale Indugteies, Co

.1 Nixsen Bhawan,( 7th 106t ' '.
;"j\'\'.:' I!E! gg HI“',QO'! . . ) ..
. Kind Attention (- Mr,. 0.A akraboxt ecotwx (Admy, ).

~!mb;)m:zt‘. t= MiP.No, B1/9%, in OJA.No. 221791, filed by Shry Bharat !!«rmm,
LOC, reqa eqularisa 1 of h x £18%.C

\
In responsa to your letter no, 0-18033/13/91»Mnr:).ntd.zt..n..gs,

, Tegarding the subject cited ahove, tho requisite information am deeired by
- you is farnished below 3 , .

Biri

SRS PO Shr4 Pherat Baxmen 1p drdving hise Salary 4n & regular sosle of
. Rn, 950-20~1150—BB~25~1500/~ Ven,from 20-4-89, vide DC(BST)New Dalhi's Order
No. 16/3/85,5tat, Dated 25«11-8a, . ' -
2._ Shxi Barman {g drawing hia Pay wee.f, 1wied2 ag follows o
EE:/l'ttmtl\/Year!ngg;g P,A. fHaReAs {CCehe | IR, _9 Gross
1=1e92, :990/-. ) 394/~ :250/'- :40./- :- :n-. 1874/-
=492, 11010/~ } 717/~ 1250/~ Y40/« | o | Rs, 2017/w
1-4-93,_ li03gz. ! gssp- LTV YR } Ra. 2178/
. 1=d~94, §1050/« 1092/~ §250/= 40/ ' 100/« ) Rrg, 2532/~ -
T iegess, | :aovo/-. : 1338/~ :250/- :40,/- : 100/~ : Re. 2932/
© 3, Status of Bhry Barman as on 1.1492, ¢ ! As Temporaxy LNC as per '

DC{SSI)Naew Delhitg letter nn. C-180|3/l3/911\’\(NC). Dtd, 11411,92,(copy encloaed’..

l
4 Consequent upon the stay oxder for 6(aix) months granted by i
Hon'ble C.A.T. Guwnhati Bench vide order dated 1592953 he 1¢ working as LOC, ]
Do Shri. Baxrman &g holding the post of LDC under the cadre controlling '

cuthority of SIST, Guwahati, He {g Presently holding a clear vacant post of
LDC under tha control of SISI, Guwahati, : '

( i -

}» g“ ' Yours faithfuily, !

" . ¢ PeCs DS, )
R | U\YX e Asuistant Direotor(Admn;)
% - for Direstor,

hatheos
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BY SPEED FOST /m)\?)i

Ne., C-18013/13/81-A(NG)
Government of India
Ministry of Industry
Office of the Development Commissioner
(5mall Scale Industries)

s 4 4 4 o

*
7T05 “A" Hing, Nirman Bhavan,
New Delhi - 110 011
» N
Catad: 17th April 17302
»
To, e e
1 . . — . /
Shxi A.K. Sarkar, :
Director, y
SISI Gauhati, i
Bawuanimadan,
Gauhatli - 781 021
Sub : QA No 221/91 filed by Shxi Bharat Burman. LDC
Regarding regularisation .of his services in SIDO
under SISI Gauhati - Implementation of directives
given by Honourahle CAT Gauhati Bench.
Sir, —
YN Flease re=fer to correspondence resting 2itn your letter
Jkkk Moo 0-1400 0100 /81 Vol LI/%824  dated 7 Tebh 38 on the above
L subject. c
: "In mursvance of  the direciive  of the Hon'hls  CAT
uwhati Bench  vide Judgement  dzted 139,85 the competent
aathority  has considered afresh the reguést oF--0rci Bavean  Lor
regularisation ia-the grades of LLT. It % been decided that oo
consideration of the provisions regarding rules and procedures of
recruituwent to the post of LDC., Shri Bzrman i1s not eligible for
regnlar appointment as LIC ™ “hri Barman 5 services way therefore
bz terminated on vacation of the Stay Order granted by ihe Hon.
_ CAT_hdahatL Beach. A copy of the action taken may be endorssd  te
! this HQ iwumediately for omr rveference and recbrd.
' Yo ovs faithfally,
at | /w/w,vgf
p> | - |
& &b (O-A.CHAKRAVARTY)'\\\
k\ﬁP b DEPUTY DIRECTOR (ADMN.)\\\
' bﬁ -~ -
(Sadl 93 et -
?\;3.@ ' 5 151 /GUWARATI! N
' N1 Chom/Moch{Mot/OAC{IMT./Las] \

| XN I'ceull'“dlaln.[ﬂodtl?.M
Aummlln&IAnﬂ.JHudLl

24APR9% |

PO . “ o . .

.' - - "'\3‘ QQ( T I T em—— ey e o v' o ' "‘.'(""'s.c]“KHABARTY )
4 ,': : o - ' ASSTT DIRECTOR(ALMN)
R ) _ . FOR DIRECTOR.

AL

40“




Fifed in Courﬂ

vemed?

on:. 01 %

Court M aster

L

In the matter of ¢

0.A.¥0.85/96

'ohrl Bharat Barman
‘wVg-

Unidn of India & Ors.

... Appliconmt.

e

-Az«tpr

In the matter of 2

Written Statement on behulf of

- the Respondents.

1, %"U Al K_fwmmﬁc %cu‘cwm, buwckv |
gy—nj\\\ fW‘G\M'%+W1M /g'ﬂ.rl"/\& L\NSHM{) gmmk\!{.w,

do hereby solemnly affirm cnd declare as follows :-

That o copy of opplication alongwith an

_order passed by this Hon'ble Tribunal have been servead

upon the respondents and being.' cnlled upon by this
Hon.'ble"fribunal and being uu“?horiseé by thercompetent
zuthority, I do hereby.file this VWritten St .tement }
as & common' one gnd -sziy crtegorically that scve znd
except »:Jhe._t_is\specificolly admitted by ﬁhe respondents
in this written statemeﬁt rest umay, be treated.ns total |

denial. ) Contd/.

« s Respondents.
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24 B _That‘with regord ‘tofthe:conﬁents made

in paragraphs i, ii, iii, iv(i), & iv(ii) of the

applicqtion; the respondents haove nothing to comment.

3. " That with fegard to the contents made in

pnrugruph 1v(111) of the “ppllc tion, reppondents beg

©

to statevthat the ~pplicant wes appointed as Clerk-cum-

' Typlst through 100%1 Bmpl oyment Excha onge, Guwuaatl on

purely temporary basis agulnst Census ocheme of omall

Scale Industries for o specific period~for~18(eighteen)

‘months which was subsequently extended upto 30-11-1991,°¢

The applicont joined on 19-4-89 nfter accepting terms
and conditions of the ap001ntment
A copy of the oppointment letter is nnnéxed

herewith and mecrked as Annexure R-T.

The appointment to the post of LDC in
oll Centrel Govt. offices are being mxde by candidutes

sponsored by Staff Selection Commission 1gkinst reguler

vncancies. Bit the applicent wms.app01nted to the post

of Clerk—cum-Typiét for specific work 'Census of smull
scnle Industries!' on temporary basis for a specific
period through local Bmployment Exchange ps per direc-

tions from the office of the Development Coumissioner,

SSI, New Delhi under letter No.16/13/85-Stcte dt.25.11.88.

A copy of the scid letter is -~nnexed herewith

',»und morked aos Amnexure R-T1.

The applicant hos requested this Inssitute

- vide hig letter dated 16-10-90 thet he should be :llowed

Lo seat in the Quarterly Lxamination to be held in

Decetther '90. 0.



o Y

Decetber '90 ond his application doted 16-10-90
" was forworded vide letter I0.A.20017(28)/90 dnted
1.11.80 and dated 29.11.90, |

The copy of representation and the forwarding

letters ns mentioned nbove.nre ﬂnnexed herewith’

. and marked os Amnexure-R.III, Annexure R-1V

and Annexure R-V resnectfully.

It may olso be seen that he head represented
vide his letter dtd.16,10.90 (Annexure R~.III) to forwsrd
his application £0 appear ih querterly exemination to be
held on Dec 'S0 ~and Asstt.Direcﬁof(EI)‘recommended'at |
the bottom of the snid letter that "we Lay not hive
obJecuzon to recommend his application Lo the Qtuff
Selection Comm1531on to appear for test/tynlng speed
28 o departmental candidote ‘and the office on good
faiih, forwarded his application. But he h:d never
mentioﬁed-here that he is appeafing only in type-writing
test. Hnd he ever mentioned the real fact, his application
would not have been forwarded to Staff Selection Commi-

ssion. Thus he h~d misled the resandénts.

4, -7 That with vegard to the contents mode in
prragraph 4(iv) of the application, the respondents have
nothing to comment except whabt hos been made 1n pqrmvrﬂph_

3 abovee.

5 Thet with regord to the contents m~de in '
- pcragraph 4(vi) of the dppliéation, the respondents
beg to stste that they haove nothing to comment.

Contd/.



6;‘ | ' That with regsrd to the contemts m-de

' in paragraph 4(vii) of the application, Respondents

beg to state thet the LDCs.in all Central Govt,
Depnrtments/officés are being nppointed by the candidites
sponsored by Staff oelectlon Comm1531on under Stotutory
Recrultment Rules. The SoC conducts written cnd pyplng
test for app01ntment of LDCs “gwlnst regulor voconcies,

On getting requisition from Centrcl Govt: offlces, t hey
spons or the'hﬁme of the c¢o ndldates who hove beconme .
successful in the competltlve ethlnttlon for hnp01ntment.

The uppllcant was app01nted on . purely

remporhry bssxs aBo 1nst spe01f1c work "Census of Smoll

~Scale Industrles” for ~ specific period as per teris

end condiﬁions already enurperated in his gppointment
letter that "Shri Barman'will have no right to-CIQim
for regular appointment in future of this,ﬁdét End isg
liaﬂie'to De terminated ot dny'timehwithout assigning
any reason' as per the térms & conditions given by

the Development Commissioner(8SI), New Delhi vide

their 1etter No. 16/3/85-otut doted 25.11 BS(Annexure R~II)

Now the appllccnt hnd given the false impression th A7
he becrme 'successful in the competltlve excmination.,

On beaxing from him, this Institute requested the

requested the Staff Selection Comimission,Guwcheti to

sponsor his npme to fill up regular vaczney of LDC.

Since Staff Selection Commission,Guwshsti did not sponsor

-

his name as a passed condidate for appointmént to the
post of LDC, he was not appointed on regulor basis in

violation of Recruitment Rules for LDCs. This n-s alre-dy

DEENeannese




- post of LDC, Shri Bharat Barman is not wligible for

CELI
bgeh’confirmed vide Development dommissioner(SSI),
New Delhi vide letter'No.0418013/13/9l-A(NG) dated 17.4.96.

" A copy of the le@ter is annexed' herewith

and merked as Apmnexure R-VI.

7. | Thﬁt with regard to thé‘éontents mode -
in peragraph 4(Viii); the Respondénts beg to state that
ﬁhe spplicant completedllﬁfone and half years of service
os Clerk—cum-Typisﬁ nder the CéHSQS'Scheme. It is a
fact; this Indbitute gave sympathetic consideration £o
accommodaﬁe t he applicant,agaiﬁst the ekisting vacant .
post of LDC. But Development Cdmmiésioﬁer (SST),?If‘

¥ew Delhi informed vide 1etter.No;C-18013)18/91-A(NG)'
dated 1’7l.4.96(,‘Anne}‘cure R-VI) tha‘c_; "the competent

authority has éonsideréd afresh thé request of shei Bgrman-

for regularisation in the grade 6§"DCA It hns been

"decided that on congidergtion of the provisions

regarding rules and procedures. of recruiﬁment to the

regular appointment as LDC. Shri Barmen's services may,

therefore, be terminated on vacation of the Stoy Order

‘gronted by the Hon'ble CAT, Guwahsti Bench, "

8@‘ Thet with regard to the coniénts made‘
in paragraph‘é(ix), the respondents hsave nothing to
comment except those what hove been stated above in

paragraph 7.

-Contd/. .
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9. That with regaid to.the contents made in
paragfaph 4(x) of the spplication, the respondents
beg to state that since Staff Seiection Commission,
Guwzhnti did not recommend his'néme considering provisions
of'Recruitmént'Rules ~nd procedures"to the post of LDCs »
The applicent is not eligible for regular sppointment.
as LDC. As per terms and conditions 1aid down in the
nppointment letter issued to him vide lette?_No.A.liOlB(l)/
88 dgted 12.4.89 (Annexure R-I), his sgrvices WS termi-‘ &

nated.

10g‘ - That with regard to the contents mide in
paragraph 4(xi) ‘of the applicatipngvthe respondénts'

beg to state thot the répresentatioﬁ dated.15gll.91 ‘

of the applicant cauld not be scceded to for considersn,
tidﬁ os he has completed the extehded period under the |
scheme of Census operation ond accordingly he wos

relieved from his duty on 31-10-91 vide order ilo.A. 11b11/11/
1/88 dated 30/21 10. 91 as per terms ond condltlons enume-
roted in his app01nument 1etter deted 12ﬁz.89(Annexure R.I).

A copy of the order dcted 30/31,10.91 is

snmexed herewlth ond merked as Annexure R-VIL;

11, Thet with regard to the contents mode in

peragroph 4(xii) of the applicetion, the respondents:

beg to stute thrt the st tenent wm-de by the applicant that
was given glven promise for reguloris tlon of his X
services is not correct ns there is.no such documentary'
evidence nnd this is only imagingry._Therefore,’timely

GCLioNesecacae



‘O

actlon token for rellev1ng hlm from dutles as

Clerk-cum-Typlst is. not 111eghi. S .

A2, - ‘That WJth regurd to the contents wnde in ¢
purugraphs 4(X111) (y1v) (xv) (xv1), and (xv11) of
the appllcutlon, the Respondents beg to state that

they have nothing to comment, o

13. : Th;j.t' .wi\th"re,gzzrd 1o the contents's'm;:dé.in {
pnragfeph (xviii) ef the applicatioh,;the Respondents .
‘beg to state that the applicaﬁt.alleeed £0 qontinuef
in his service‘on ‘the directien ffom Hoh'bieACAT '
Guwahutl Bench. The appllcent was never holdlng Tny
‘regular post for whlch there was no sancﬂlon &t &ll.
;He Was~recemv1ng Snlnrles and other service benefits as
,app11C¢b1e to other’ Central Govt Emgloyees during _ /
-_the perlod he was worklng in uhls office. But he was
never g regular employee of omall Industvles oerv1ce
Institute, Guwchati. -
S 14, That with regarad to the contentsvmaée~in :

~paragraphs’(xix) (xx),(xxi) and (xxii), the respondents

[}

4
'

‘beg to state that they have nothing to comrent.

15. That with regard to the contents made in

(i1). & (iii)
paragraph- 5(1)/ the resrondents beg to state that these

-

., are not‘correcgzand hence denied.

Contdfeeee.
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16f . .That with rég;rds to the contents mode in
~ paragraphs 5(iy) & (v) of the opplicction, Ehe:Respondents
beg to state that Staff;Selection dommission has not |
recommended the name of the cpplicant, so question of

appointment does not crise.,

17. - Thet with regerd to the contents mpde in
cragraphs 5(vi) to (xii) ond 6 to 9, the Respondents

beg to stnte thot they hove nothing to comment.

18. ' That the present ~pplicaotion is ill-conceived
/ .
of law and mis-conceived of fict and as such the s:me msy

be rejected outright,

9. That the present cpplication is without any
cruse of action »nd hence linble to be rejected. -

20. That the present uppliéntion is barred by law
of limitotion.

21, . That the stay order gronted by this Hon'ble
Tribunal cgoainst thé termingtion order had put the‘respon.
dents in much-administrative difficulties and more so when
the Staff Selection Courission h-s not recommended the

naiie of the applicant for sppointeent. The respondents pray

before this Hon'ble Tribunal to vacate the stay order.

;
L
i
i

22, . Thet the respondents crove le-ve of this
Hon'ble Tribunal of filing ndditional written statement

if this Hon'ble Tribunal so directs. -

23. Thot this writien statemént ig filed bonafide

and in the interest of justice.

VerificatioNe.eos...
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VERIFICATION

| { y . & TZA+UV

| I, S A\ VvauﬂuL.S;OVWQﬁly i )

Comall Drdashdes Sermiee Smebhde, Gowrdedi-&J -
do hereby solemnly affirm and declcre that the contents
mnde in prrograph 1 of this written stotement are true

to my knowledge and those made from parcgraph 2 to 17

are derived from records which I believe to be true and

rest are humble submissions before this ilon'ble Tribunal.

AND I sign this Verification. on thié day

of - ,1996 at .

ot o

m"’
DEPONENT

7




. 19¢ u’c/t ,
81381, /'.imw e maelam

G-,,‘,L,\‘M\t\g\\ﬁ"— A1 ’

| i G
. « : 2.
S - éc{wlmcﬁ \scro‘d{.
'&;/L) | - " r
N Revse e hewewn w ‘.”n\—a" ~ T"‘\ ?
FYEV TN am‘«w Y el A Attt o

‘T\_,qu vide TW \.L'U\U\, OYCL'A— e h, 110‘3C1>/fg
L At YIR(N ‘\F*ﬂ gy s CL"L‘*“OL' - y

¥ o fi ety

—

C-‘Q) Q,a.h;'w\w-\)




. A
0 Lk D E R

. On the recommndation of D.P.C. dt, 4.4:69 the ,
Director, G151, Gauhati is pleaséd to igssue offer of appointment
to Shri Dharat Chondra Barman.as a Clerk cum Typist 4in this
Institute on purely temporary basis at a consolidated pay of
[3.850/«= par month, He will not be entitled for any other
‘allowamc e for his service in the post. The aprointment 4s
exclusively for a pericd of 18 months for census liaison cell
at 31GI, Guwahati, Shri Barmanm will have no rIgat to claim for
regular appointment in fucure for this post and he is llable
to be torminated at any time without as:iyning any roason.

He is advised to comsunicate his acceptance of this
offer lotter immnediately and to report for duty in this
CInstitute, but not later than 10 days from the date of lssue
of this order, '

( 5 cwenanry)
AGSTT s DIRLCTOR ( ADIMN)
FOL DIRICTO,

Tos : (A ,
Shri Dharat Chanira Darmar, /%7 o
C/0 1Y/s Chandra 541k Houge, S
Capital Koad, (R.p. ioad),

Dispur, Gauhati«6,

Copy tOte ... -~ e

1. The Asgtte.oirector of lmployhent, — °
Listri t Employnent ixchange, o
541pukhurd, Gauhati-3, i ‘ . o
This has a refercinoe to his letter no, 0RD=125/89/4550
dated 3«4«89, .¢d 1o, $248/79. :

2. The accounts Secticon, 9717, Jauhatl for iniormatidn.

N A
. K Y l‘&\ \
{ 5 CHURrABANTY)
: S ASAT L GDIRECTO (A, )
COMEY b SRR for ?rector.
et g t.—
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" t Lt'bl '
4~20017(28) /90, el 18t Hovember, 1950,

-Tk3 Regional Director(NER), p
Sts f Selection Commission, -
Nebvagraha Road,

Chenikuthi Bill B8ide,

Guwahati=781003,

Subjects- Permission to appear in the quarterly Clerk_
cun-Typi gt Examination in Decembert 90

8ir,

Shri Bharat Barman a purly temporary L.D,Clerk
of this Institute is working for & short period upto
24-11-1990, We have no any objection to permit him to
appear in the ensuing examination conducted by you in -
the month of December, 1990,

A\l

\

H

\
e

. DD L
e )

M

ey

Yours faithfully,

7‘(‘ ‘ 'r.
——ilnfr¢
| (c:f.cho’\ldhary)
Assistant Director(Admn,)
for Director,

62(, / | 4

,

i

|

;#iin l'\‘/\\(}{w'b““”/ i‘ﬁjT“
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AR ~ L . . e
‘\\:R. T . : § ) - - //'
Nl e : Ne. 16/3/85-Stat, .- . - - T
N .. Goverrment ef India = - - S
—_— \ "‘-_4 T - .2

N o apptn. MHnistry of Industry RS
Tt Tl oo _Qffice of the Dev lent . Commdoat mper—"" -
- o 7 40 (Small Seale ndustriegs) .

Nifman_BhaWaR, |
N o ~~ " New Delhi-11aé14
e T e - ~Dated 25th Nev, !gg,
e P ORDER - ‘

E

”';*~¥8ubdeotﬁ Creation of temporary Gazetted/Nen-gazettesd #lan posts
I * for conducting cehsus of small scals Industrial
________ ——_Units all over India, . -

'1;;'; - ,Sanction of the President ig hereby accordod to the
N .-craation of the-follawing.ﬁemporarnyazjited/Non-gazetted plan
,'“%~f;;:ﬁ-p08t81Wifh immediate effect for 3 reriod of 24 months for

' " .Central Census Cell and 18 months ‘for Liaison Cell at SISTs,

O e A e i e 3

et {&bbEFSI”Census Cell at Hgrs, Office:

S1: Designation, of - No. ef Pay scale(revised)
1_\‘9.6_,-@9_29.8_.&-_»,_-____--_-__-_2:§E-§.'___.__~--_*....Rs S
... Director | e * 3700425470001 50_EB..
2+ Dy. Directer Lo 'a3ooé;foo-3500—EB_125_
(F;eld.Ope:agion) 3200-100-3508 |
4 .Asstt, Difector . 1 2000-60~2300~EB-75-
(Publicity) 3200-100-3500
. Sr.‘Pro rammer 1 3000-1OO~3500—EB-125-
2 ¥ - o - k500
6. Programmer - L 2200-75-2800-EB-100-
) : : oo ) o Loo0
7. SIPO § " 1648-60-2600-EB-75-
R P P A 2900
"8, Steno-t t - $0-30-1560-EB_Y40-.
. (Steno~¥8%§ 6 1260-30 5. '2380
) ¥ 29 |

I



'2:..£i§ison Cell at SISIs, | et

-e

aimaiad X 2P -—_-.-.---.-.---'-..-—--

--c--.——---—-‘----—--—-—-—u—‘

h-—_——.. JREPRTR S

~
“

A;ﬂ. Dy.'Director ”“””‘13~_“_.3oon ioo 3560;EBi12§;h500
2¢ Asstt, Directar 25 2000-60- -2300-EB- ~75-3200- ;OO—
< ,_jf,':',f | , | | %0
.3+ SIPO" . 33 16#0-60-2600—EB ~75-2900

PRE T

ha‘-Steno~typist
5 Clerk cum typist

1200+30- 1560.EB_uo-°oho
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(Distribution of thése 99 posts* amongest various SISIs
are givéﬁ in annexure to tnis sanction)s

| The abov® pests wil] earry usual allewances gas
admissible to Central Gevernment Servants under the rules in

" force from tlme to time,

The ‘€xpenditure involved will be debitable to Major Head -

o "2851"-0 4(16) (2) -Other EVpendlture

- This {seucs with" the ecneurrenee of Ministry of Industry,

Departmeht_of ID, IF Wingvide thulr UO Ne, 5650/F 1/88 dated
!5/11/88. | 5
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Te Mlnlstry of Flnance Deptt, of Expendlture.

2. Minlstry of. Industry Deptt. of ID(IF Wing), New Delhi

w.Ir.t. their above U.
. PAQ, SoI ‘New De1hi/Bombay/Calcutta/Madras.

. Admnxc)/Admn(Nu)/o&M/Vig/E&A/HE Section,
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_SISI-WISE DISTRIBUTICN OF:POSTS CREATED VIDE DC(S(I) LETTER NO,
v 16/3/85-Stat, DATED 25/11/88,
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Dated the 16th Oct'9Q
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rector,
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- . .Small Industries

.Service Instituts

Sub 't ;bbéﬁi‘é&‘,’iﬁ;'ﬁe quarteriy examination

- : .,Bamuniﬁéidéh,cuwa_hatif?! §1 .

(Through the Asstt

«Director,E1
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. '8ponscred by

)

-Staff, Selectidn Commission.

Sir' . L] v . .-
With dué respect I beg to inform you that
} I am a Temporary staff(LDC) of SISI Guwahati .Under—

standing from the Commission that a_ quarterly examina-
.- —~tion

"will be held in:thé month. of .Decembef$1990, for
S P - I TR
regularisation of Temporary/Ad-hoé candldAtes.This

Test/Examination will conducted by the Starf Sélection

Commission in every quarter. I want to appear in the

’
'

above said examination for regular appointment.
SIS ) GUWAHATT } Therefore,I request you to forward my appli-
LioapciMechitet/GBC.1M MUATDN to the Regional Director,Staff Selection Commi-
' uw Iocte Foot) A Mabyb s 1
. (] ec

ssioh,Chenikuthi,Navagraha Road,Guwahati-
1 10€T1659 action at their end. Your kind considerat

' | _thappriciable,

3 for necessary
ion is highly

\\
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The Regional :Director(NER)
- Staff Selection Commission,
Navagrah Road; _
Chenikuthi;Guwahati=3s

To

iquarterly ekaﬁiﬁﬁtrbn@héfd~on~1at~Januapy191. _ﬁ;

 sub_g  Application for the post of .LDC for appearing

Siry .. - o .

' 1 am to forward herewlth an application form
duly filled in and signed by the applicant Sri Bharat
Barman an employee of this Institute together with our
departmental endorsement for the post of LDC for favour

of your sympathetic 9onsideration.

~ Enclo : One application. ~ Yours faithfully,

) At
-7 ‘!1"’,')(:‘1 ! }‘l'lﬁl g
( C,P. Choudhary )
Asstt.Director(Admn.)
,£o§\Dipgpt9r.
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; o Ner C-16013/13/81-A(NG) ,
' Qavernment of India
: Ministry of Industry
Office of the Development Commissioner
. (Bmall Seale Industries)

.....

7085 A" Wing, Hirman Bhavan,
Hew Delhi - 110‘01L

podiat 1B frpridh, 1V8L

atei A K. Sarkar,
Diirector,
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"Ministry of Induatry -
. small Industries Service Insti“ute, , ¢

‘Bamunimuidan, Guwahati-2i,
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 MEMORANDUM . !

-

.
\.“v““;;‘-k et a1

““Ng pér terms and condition of sppointment.

. , lett r issued to Sri B.C. Brrman, LDC-cum-Typist i;
S raecruited for-Gensus work. of -this. Inatitute is hereby &
TR . " reileved from his duty today that is on 31.19.91. 2

'fkéli' P , ‘ . ( c.P. Ch:udhury) .
o . . ' Asstt, Director Admn.)

* } o Ay

3 5 SN I RARTE o SN ¥ o S

g S shri Bharat Barman, = '

- SISI, Guwshati-21,

: ! : o, :

; A . .

3 Copy to

o 1. The Development Commissicner, .Small Scale Inductr[*s..

‘ Nirman Bhawan (7th floor) New Delhi-11. Thirs h~s a
P ~ reference to his letter No,§f110011/20/90—h(n0) Adnted

T e A .

% o gy 29.2,91 for informatioq, ‘
? : 2, The Dy. Director (£I),SIST, Guwaohati-21.

; '3, Pay & Account Office, ($:1), Calcutta=-35. x
:é 4, Accounts.Section, r{SIlJOuwnhaLi-ZI. - ! I

Tyl

( C.P. Choudhury )
Asstt, Director (Adimn.) i
fortpirrctqg" Lﬁ ";:L i
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CO:F I TTAL \

v BY. .«wGD. POST o,
]
110+ A~60015 2/89-A(NG) . - :
. Government of India ' '
“lﬂlSurY of Industry d

< Oiffie the Develonment Corliissioner
\A/4<;\ , ? lal% Geale Inqustries)

Himan Bhawén

Mew Delidi.

Dateds~- 4| ~10=1991-
To

The Director,
Small Industrleu Service Institute,

} o A uerahat | . !

L) .Sub:Q Begularisation of adhoc a0301ntment( ) of Stero- tynist
E’ . and Clerk-Cum~Typist made in posts created for Second
All India Census of Snall Scale Industries Units.

l"...

Sl I" .

This office had created 7. posts of Clerk-Cu'~Tynls s in the
: pay scale of. Iz, 950~ ~1500 and 21 posts of Steno—tvpch~ in the pay

scale of Ns. 1200-204:0"vide this office order Mo. 16,/3,/85-5tat.
dated 25-11~1988, which weve furtber extended unto 31—:0 1991 vide
this OTflce C;Qer Ho . A~11“11/2O/90 A(HG) gated 27-2-1991. On
being representad b@ gdmc of the ad hoe appointees, holding
thesé poits, this Cice has exauained <he auzstion’of Te aulairisa~
‘tion of adnoc appointients in consultation with Department of -
P2 rsonnel ang Traanq-. 1hey nave obs erved that tiiese adloc
appoinvients ver@ mQQe 10; speciflic pu~vose aing for g snecific
period  Only. . wlree tiese are Groun € noa-
technical post“ recruitinent to these posts fall within the
preview of the diars Selection Comiaigsion, In view of this,

- B = A e e St Fa)
regularisation of the said ad iioc appointeas in relaxotion of
the recruituent pmcgdure cannot be aj:ccd 1O
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Tai th:f‘ully,

Ak - . " -.,{‘ . . AN o
'%<f | ;gvp:XQPIR'{‘\ }\' o : o ' o kwf;ij‘

(J o He cuopuA)
Section Olflégr(Aunn.)

Copy uo - -
: ‘Census’ Cp]l Heaa Yrs. 0ffice.




